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Copy of the Show-Cause Notice issued to the Project Proponent
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION 528 OF 2024
IN THE MATTER OF:
FARUKH CHOUHAN AND ANR. ...APPLICANTS
VERSUS
SEIAA, UTTAR PRADESH AND ORS. ...RESPONDENTS

REPLY ON BEHALF OF THE MEMBER SECRETARY, SEIAA - UTTAR
PRADESH TO THE JOINT COMMITTEE REPORT

MOST RESPECTFULLY SHOWETH

That the answering Respondents deny each and every statement, contention,
submission, allegation, and/or averment made by the Appellant in the complaint,
which is contrary to or inconsistent with the present reply or the records of the
case. It is categorically stated that all such statements, submissions, or averments
made by the Appellant that are inconsistent with what is submitted in this reply are
denied in totality, except those which are specifically and expressly admitted
hereinafter. Furthermore, it is submitted that any omission to deny any of the
averments made by the Appellant should not be construed as an admission on the
part of the answering Respondents, and no adverse inference should be drawn from

such omissions.
PRELIMINARY SUBMISSIONS

1. The Ministry of Environment, Forest, and Climate Change (MoEF&CC), through
its notification dated 14.09.2006 (as amended), has mandated obtaining prior
Environmental Clearance (EC) for new projects, expansion, or modernization of

existing projects likely to impact the environment. The objective of this process is
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to regulate projects based on their environmental impact potential and ensure that

conditions are imposed to mitigate adverse effects.

. The SEIAA, Uttar Pradesh, is a statutory body constituted under the EIA
Notification, 2006, for granting ECs to projects under Category ‘B’ in the
Schedule of the said notification. SEIAA bases its decisions on recommendations
from the State Expert Appraisal Committee (SEAC) and operates within the
jurisdiction set by the MoEF&CC guidelines.

. The SEIAA and SEAC in Uttar Pradesh were constituted via MoEF&CC
notification dated 16.10.2017 and reconstituted on 11.06.2021. The Directorate of
Environment, Government of Uttar Pradesh, functions as the Secretariat for
SEIAA and SEAC, ensuring compliance with statutory requirements during the

appraisal process.

. That SEIAA, U.P., is a statutory body constituted under the Environmental Impact
Assessment (EIA) Notification, 2006, with the primary responsibility of
evaluating and granting Environmental Clearances (ECs) to projects falling within
its jurisdiction. Its role is focused on assessing the potential environmental
impacts of proposed projects and ensuring compliance with applicable laws at the
time of granting clearances. The Office Memorandum dated 29th June 2010
issued by the MOEF&CC clearly designates the regional offices of the Ministry as
the competent authority for Post-clearance monitoring, enforcement of
compliance, and regulatory inspection functions. SEIAA, U.P., operates within its
jurisdiction and supports the regulatory authorities by providing necessary inputs
when required. The Office Memorandum dated 29th June 2010 issued by the
MOoEF&CC is filed herewith and marked as Annexure-1.
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5. That SEIAA, U.P., operates strictly within its jurisdiction and has no institutional
mechanisms to oversee or enforce compliance after the issuance of ECs. While the
regulatory authority for monitoring projects lies with the MoEF&CC. SEIAA
remains committed to extending its cooperation and assistance wherever required.
SEIAA has also taken proactive steps within its capacity, such as issuing show
cause notices to project proponents where non-compliance has been reported and
forwarding such matters to the appropriate regulatory authorities. SEIAA, U.P.,
assures the Hon’ble Tribunal of its dedication to upholding environmental laws
and addressing concerns raised in the interest of safeguarding the environment. In
the present matter, SEIAA granted an EC to M/s P.C. Gupta & Company on
17.03.2021 after following all due procedures. Subsequent allegations of non-
compliance, as observed by the Joint Committee and detailed in their report dated
06.08.2024, have been acted upon by SEIAA, including issuing a show-cause
notice and directing regulatory authorities to ensure compliance. SEIAA remains
committed to upholding environmental laws and seeks the guidance of the

Hon’ble Tribunal in addressing the issues raised.

REPLY ON MERITS

1. An online application dated 10.08.2018 was submitted by M/s P.C. Gupta &
Company for obtaining Terms of Reference (ToR) for the Sand/Morrum Mining
Project in River Yamuna at Gata Nos. 621ma and 622ma, Village Mandawar,
District Shamli, covering an area of 20.34 hectares under Category 1(a) of the
EIA Notification, 2006. The SEAC deliberated on the proposal during its 359th
meeting held on 14.09.2018 and recommended issuing the ToR with conditions,
including verification of the workable area by the District Mines Officer and
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obtaining necessary permissions for a bridge over the river. The minutes of the

359th SEAC meeting are filed herewith and marked as Annexure 2,

. The matter was subsequently considered during the 235th SEIAA meeting on
12.10.2018. SEIAA noted discrepancies in the District Survey Report (DSR)
regarding the total project area for Gata Nos. 621ma and 622ma and requested
clarification from the project proponent before agreeing to issue the ToR. The
minutes of the 235th SEIAA meeting are filed herewith and marked as Annexure
3.

. The ToR was issued on 13.11.2018 with specific conditions, including the use of
NABL-accredited or MoEF&CC-approved laboratories for analysis and the
submission of all technical documents signed by both the project proponent and
the consultant. A copy of the ToR issued on 13.11.2018 is filed herewith and

marked as Annexure 4.

. The EIA report was subsequently submitted, and the project was deliberated
during the 421st SEAC meeting on 25.09.2019. SEAC directed the project
proponent to obtain permission for a temporary pontoon bridge from the
competent authority and deferred its decision pending submission of this
document. The minutes of the 421st SEAC meeting are filed herewith and

marked as Annexure 5.

. The case was revisited during the 315th SEIAA meeting on 05.11.2019, where
SEIAA concurred with SEAC’s recommendation to consider the matter only after
the requisite information had been submitted. The minutes of the 315th SEIAA

meeting are filed herewith and marked as Annexure 6.
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6. After the project proponent submitted the required information, SEAC, during its
513th meeting held on 17.12.2020, recommended granting Environmental
Clearance with specific and general conditions. The minutes of the 513th SEAC

meeting are filed herewith and marked as Annexure 7.

7. SEIAA, in its 451st meeting held on 24.02.2021, approved the recommendation
of SEAC and imposed additional conditions, including regular groundwater
quality monitoring, adherence to the Sustainable Sand Mining Guidelines, 2016,
and post-monsoon replenishment studies. SEIAA granted Environmental
Clearance on 17.03.2021. The minutes of the 451st SEIAA meeting are filed

herewith and marked as Annexure 8.

8. The Environmental Clearance issued on 17.03.2021 included conditions for
compliance with the EIA report, the Sustainable Sand Mining Guidelines, and
additional safeguards to mitigate environmental impacts. A copy of the

Environmental Clearance is filed herewith and marked as Annexure 9.

9. The Hon’ble Tribunal, vide its order dated 13.05.2024, constituted a Joint
Committee to investigate allegations of non-compliance. The Joint Committee’s
report dated 06.08.2024 highlighted several violations, including inadequate
plantation, failure to conduct a replenishment study through a NABET-accredited
consultant, and delays in submitting six-monthly compliance reports. A copy of

the Joint Committee report is filed herewith and marked as Annexure 10.

10.In compliance with the Tribunal’s directions, SEIAA took the matter in its 854™
meeting dated 15.11.2024, seeking clarification on the observed violations and
requiring justification for retaining the EC. A copy of minutes of the meeting
dated 15.11.2024 is filed herewith and marked as Annexure 11.
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11.SEIAA issued a show-cause notice to the project proponent on 25.11.2024,
seeking clarification on the observed violations and requiring justification for
retaining the EC. The show-cause notice dated 25.11.2024 is filed herewith and

marked as Annexure 12.

12.SEIAA also issued a letter dated 25.11.2024 directing the Directorate of Geology
and Mining, Uttar Pradesh, and the District Magistrate, Shamli, to take necessary
actions against the project proponent for reported violations. Letters dated
25.11.2024 sent to these authorities are filed herewith and marked as Annexure
13.

13.To further ensure compliance, SEIAA requested the Regional Office,
MoEF&CC, and UPPCB to monitor the project and submit compliance reports.
The communication with MoEF&CC and UPPCB is filed herewith and marked

as Annexure 14.

14.SEIAA emphasizes that it has acted within its jurisdiction under the EIA
Notification, 2006. Monitoring and enforcement responsibilities lie with the
regulatory authorities. Nevertheless, SEIAA has extended full cooperation and

taken necessary steps to address the reported non-compliances.

Through .
Date: 24.11.2024 2
Place: New Delhi /Y{ Y
PRIY A SWAMI
ADVOCATE

Counsel for SEIAA, Uttar Pradesh
F-13, JANGPURA, NEW DELHI 110014
E-mail:advpriyankaswami@gmail.com
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION 3528 OF 2024

IN THE MATTER OF:

FARUKH CHOUHAN ...APPLICANTS
VERSUS
STATE OF UTTAR PRADESH AND ORS. ...RESPONDENTS
AFFIDAVIT

[, ANURAG YADAY, aged about 48 years s/o Sh. PN. SINGH is presently posted

as DEPUTY DIRECTOR, REGIONAL OFFICE NOIDA., DIRECTORATE

OF ENVIRONMENTAL, UP. having an officé at E-21/1 NOIDA, UTTAR

. "
P
... L »

PARDESH. Prgsantly at New Delhl

1. That I am posted as stated above and well conversant with the facts of the
present case and as such competent to swear this affidavit on behalf of

Member Secretary, SEIAA before this Tribunal.

2. That the accompanying Reply has been drafted by our counsel upon my

instructions.

10
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3. That the contents of the accompanying Reply are true and correct, and the

knowledge has been derived from official records and nothing material has

been concealed therefrom.

DEPONENT

Verified on solemn affirmation at New Delhi on this 2 5 HA}\()@DZL 2024,

that the contents of the foregoing affidavit are true and correct to the best of my
knowledge and no part of it is false and nothing material has been concealed

therefrom.

DEPONENT
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J-11013/5/2000-1A, 1] By Speed Pos)

Gowt. of India
Minlstry of Environmonl and Foresls

& Diviaicn .
Paryavaran Bhawan,

CGO Complex, Lodhi Road,
29™ June 2010

Dffice Memerandum -~ e

1. The Regional offices of Ministry of Environment and Forests have been entrusted
with the responsibility of monitaring cemplianca slatus cf the conditions stipulated
whila according environment claarance o various developmental projects under

ihe Regional

the Ela and CRZ Molificationz, For the purpose, tha efficers from
offices have been undertaking visits te lhe projects and based . on the .
observalions made during the visit, the meniloring reports are submitted 10 ek

Ministry of Environment and Feresls, _ el N i B
reports are often submitied very lale, -

2. It has been ocbserved that the monilaring ] ;
even in cases of serious violations, thereby, prejudicing effective action against

the unils found non compliant to the envronment clearance conditions and. -
defeating the very purpose of moniloring. ot
3. In view of the above, il has been decided thal the Regional offices will
henceforth, send the monitoring reporls 1o moniloring cel! of 1A division within one -
month of monitoring of project/ unit in respect of these projects which have been
found In gross viclation ¢f environmenl clearance condilions, However, in .fiii -
other cases, o simple statement indicating name ot unils monitored along with _°
summary staltement of observabons made curing monitoring may be sent every . '
‘month for all other projects monitored in the previous morith, ; AL

This issues with the appraval of the Competent Authornly. : 3
30 LR

(Dr. K: C. Rathore)
Scienlist “F

To
The Chief Conservator of Forests, Ministry of Env & Ferests, Regional Office

1.
ast), Af3, Chandrasekharpur, Bhubaneswar 751023 Onssa.
Ministry of Env, & Forests, Regional Office

{
3 ﬁia Chief Conservator of Forasts,
(South), Kendriya Sadan 4" fizor, E & F wings, 17" Mzin Road, Koramangala

[

ne Bangalore-560034
=f Conservator of Foresls, Ministry of Env. & Forests, Regional

e
JHic. .42), Kendriya Paryaveran Bhawar E-5, Arera Colony, Link Road-3,

Ravishankar Nagar, Bhopal 452016, M F.
Mimstry of Env, & Forests, Regional

The Chief Conservator of Feoresls |
Oifice(NEZ) Uplands Road, Laitumbkhrah, Shillong 793003, Meaghalaya

The Chief Conservator of Forests | Minisiry of Env. & Foresls, " Regional
Office(CZ). Kendriya Bhawan, 5" floor, Seclor'H”, Aligunj. Lucknow 226020
L., :

The Chief Conservator of Feresls, Ministy of Env, & Forests, Regir ‘sl
Dfﬁ:em;}. Bays Mo 24-25, Sezlor 31A, Dasshin Marg, Chandigarh 1F" .

s
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Annexure-2

\ Mifutes of 359™ SEAC Meeting Dated 14/09/2018

U.P.. M/s P.C. Gupta & Com any
. ‘ eased Area- 20.34 ha). File No. 4451/ Proposal No.
SIA/UP/MIN/28676/2018 ‘

- IAd}.)'reécntatio.n was made by the project proponent along with their consultant M/s
cindia Lonsulting Pvt. Ltd. The proponent, through the documents submitted and the

presentation made, informed the committee that :-
I- The environmental clearance is sought for Sand/Morrum Mining Project mn River

Yamur}a at Gata No.- 621 ma, 622 ma, at Village-Mandawar, Tehsil- Kairana, District-
Shamli, U.P., (Leased Area- 20.34 ha), M/s P.C. Gupta & Company.

2- Salient features of the project as submitted by the project proponent:

L. On-line proposal No. SIA/UP/MIN/28676/2018
2. Tile No. allotted by SEIAA, UP 4451
3. Name of Proponent M/S P.C. Gupta and Company
‘ Authorised Signatory: Vijendra Singh
4. Full correspondence address of proponent and D-2, 2116, Vasant Kunj, New Delhi - 110070
mobile no.
5. Name of Project Mandawar 4 (area 20.34 ha) sand/morrum mine on
Yamuna River
0. Project location (Plot/Khasra/Gata No.) Village — Mandawar 4, Tehsil — Kairana, District —
Shamli, State — Uttar Pradesh
F?. Name of River Yamuna River
8. Name of Village Mandawar 4
9. Tehsil Kairana
10. District Shaml1
11. Name of Minor Mineral Sand/Morrum
| 12. Sanctioned Lease Area (in Ha.) 20.34 Hectares
13. Mineable Area (in Ha.) | 18.8532 Hectares
14, Zero level mRL 231 m
15. Max. & Min mrl within lease area 236 mRL to 232 mRL
16. Pillar Coordinates (Verified by DMO) Point Latitude Longitude
A 29°27'21.79"N 77° 8'15.08"E
B 29°26'57.48"N 77° 8'13.42"E
C 29°26'57.59"N 77° 8'17.59"E
D 29°26'58.67"N 77° 8'25.16"E
E 29°27'9.49"N T 825.03"E
F 29°27'14.84"N 77° 824 46"E
G 29°27'15.02"N 77° 8'28.28"E
H 29°27'16.66"N 77° 8'28.45"E
17. Total Geological Reserves 3,64,350 m’
18. Total Mineable Reserves in LOI +2’O3’400 m’
' 19. Total Proposed Production 10,17,000 m
| 20. Proposed Production/year 2,03,400 m°/Y ear
' 21. Sanctioned Period of Mine lease 5 Years
22. Production of mine/day 814 m’/Day
23. Method of Mining Opencast Semi-mechanized mining
24. No. of working days 250 days/ Year
25. Working hours/day 12 Hours ,
26. No. Of workers 60
27. No. Of vehicles movement/day 90
28. Type of Land Govt. Land

\,
\SVW ﬂ(\/@ Q\ Page 22 of 34
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Annexure-3

Minutes of 235" SEIAA Meeting Dated 12/10/2018

2- Copy of all the analysis reports signed by analyst approved by NABL of MoEF&CC
shall be annexed with the EIA report and original analysis reports should be

presented at the time of presentation.
3- MOU signed between the project proponent and th

submitted.

@% osed River Bed Sand/Morrum Mining Projcet (Area- 20.34 ha) in River Yamuna at
Gata No.- 621 ma, 622 ma, at Village-Mandawar, Tehsil- Kairana, District- Shamli, U.P.,

M/s P.C. Gupta & Company (Leased Area- 20.34 ha). File No. 4451/ Proposal No.
SIA/UP/MIN/28676/2018

The SEIAA noted that SEAC has recommended to issue the terms of reference
(ToR) for EIA studies. SEIAA also gone through the DSR of District- Shamli, U.P. wherein for
Gata no- 621 and 622 area is mentioned as 84.469 ha. whereas the project proponent has
applied for Environmental Clearance Sand/Morrum Mining Projcet (Area- 20.34 ha) in River
Yamuna a3t Gata No.- 621 ma, 622 ma, at Village-Mandawar, Tehsil- Kairana, District- Shami,
U.P.. M/s P.C. Gupta & Company (Leased Area- 20.34 ha). Clarification in this regard must
be submitted with the EIA report. SEIAA agreed to issue TOR for EIA studies with condition
of submission of the said clarification regarding the area. The SEIAA also amended

Annexed TOR point no. 7 which should be read as-
“The lab conducting the analysis should be NABL accredited or MoEF&CC approved™.

The SEIAA also added the following points to TOR;-
1- All pages of technical documents/EIA/EMP etc. should be signed by the consultant

and project proponent both.
2- Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC

shall be annexed with the EIA report and original analysis reports should be

presented at the time of presentation.
3. MOU signed between the project proponent and the consultant should be

submitted.

e consultant should be

12. Proposed Mining of Sand (Minor Mineral) at Gata No.- 839, 841 to 856, 858, 853, 860, 861,
863, 864, 865, 866, 867, 871, 872, 888, 889, 406, 407, in Village- Dhikka Kalan, Tehsil-

Nakur, District- Sahanranpur, U.P.,M/s Balaji Trading Compan Leased Area- 52.63 ha).
File No. 4452/ Proposal No. SIA/UP/MIN/28714/2018

The SEIAA agreed with the recommendation of the SEAC to issue the additional ToR;s to
the title proposal for conducting EIA studies. The SEIAA also amended Annexed TOR point

no. 7 which should be read as-
“The lab conducting the analysis should be NABL accredited or MoEF&CC approved™.

The SEIAA also added the following points to TOR;-
1- All pages of technical documents/EIA/EMP etc. should be signed by the consultant

and project proponent both. /
~ 7S nl.
Mf%m, 1{"'})17} ')
! i
.{/_4-/ \ \ ~— |
N Page 6ol 8
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345 Annexure-4 15
State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543
E-mail : dosuplko@yahoo com
To, Website : www.sciaaup in

Shri Prem Chand Gupta,

M/s P.C. Gupta & Company,

D-2, 2116, Vasant Kunj,

New Delhi- 110070

Ref. No....... ‘:1,3.1........._framfsmcfuﬂfzuis Date: /9 / gtulm 2018

Sub: Terms of Reference for Sand/Morrum Mining Project in River Yamuna at Gata No.- 621
ma, 622 ma, at Village-Mandawar, Tehsil- Kairana, District- Shamli, U.P., (Leased Area- 20.34
ha), M/s P.C. Gupta & Company.

Dear Sir,

Please refer to your application/letter dated 10-08-2018, 18-08-2018 addressed to the
Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the subject as above. The matter
was considered by the State Level Expert Appraisal Committee in its meeting held on dated 14-09-
2018 and SEIAA in its meeting dated 12-10-2018.

A presentation was made by the project proponent along with their consultant M/s
Greencindia Consulting Pvt. Ltd. The proponent, through the documents submitted and the
presentation made, informed the committee that :-

1- The environmental clearance is sought for Sand/Morrum Mining Project in River Yamuna at
Gata No.- 621 ma, 622 ma, at Village-Mandawar, Tehsil- Kairana, District- Shamli, U.P.,
(Leased Area- 20.34 ha), M/s P.C. Gupta & Company.

2- Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/28676/2018
2. File No. allotted by SEIAA, UP 4451
3. Name of Proponent M/S P.C. Gupta and Company

Authorised Signatory: Vijendra Singh

4. Full correspondence address of proponent | D-2, 2116, Vasant Kunj, New Delhi - 110070
and mobile no.

5. Name of Project Mandawar 4 (area 20.34 ha) sand/morrum mine

on Yamuna River

6. Project location (Plot/Khasra/Gata No.) Village — Mandawar 4, Tehsil — Kairana, District

—5hamli, State — Uttar Pradesh

7. Name of River Yamuna River

8. Name of Village Mandawar 4

9. Tehsil Kairana

10. District Shamli

11. Name of Minor Mineral Sand/Morrum

12 Sanctioned Lease Area (in Ha.) 20.34 Hectares

13. Mineable Area (in Ha.) 18.8532 Hectares

14. Zero level mRL 231m

15. Max. & Min mrl within lease area 236 mRL to 232 mRL

16. Pillar Coordinates (Verified by DMO) Point Latitude Longitude
A 29°2T'21.79"N 77" B'15.08"E
B 29°26'57.48"N 77°8'13.42"E
C 29°26'57.59"N 77" 8'17.59"E
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D 29°26'58.67"N 777 8'25.16"E
E 29°27'9.49"N 77" 8'25.03"E
F 29°27'14.84"N TJ7° 8'24.46"E
G 29%27'15.02"N 77°8'28.28"E
H 25"27'16.66"N 77° B'28.45"E

17. Total Geological Reserves 3,64,350m"

18, Total Mineable Reserves in LOI 2,03,400 m’

19. Total Proposed Production 10,17,000 m’

20. Proposed Production/year 2,03,400 m°/Year

21. Sanctioned Period of Mine lease 5 Years

22. Production of mine/day 814 m*/Day

23. Method of Mining Opencast Semi-mechanized mining

24, No. of working days 250 days/ Year

25. Working hours/day 12 Hours

26. No. Of workers 60

27. No. Of vehicles movement/day 80

28. Type of Land Govt. Land

29, Uitimate Depth of Mining 1.25m

30. Nearest metalled road from site 241 m

31. Water Requirement PURPOSE REQUIREMENT (KLD)

Drinking and others | 0.90

Suppression of dust | 1.15

Plantation 7.34
Others (if any) 0.00
Total 9.39

32. Name of QCI Accredited Consultant with
acl No
and period of validity.

Greencindia Consulting Pvi. Ltd.
NABET/EIA/1619/RA0058 valid till 27/10/2019

33. Any litigation pending against the project
or land in any court

No

34. Details of 500 m Cluster Map & certificate
verified by Mining Officer

2071/Kha. Vi.-2018, Dated: 23" July, 2018

35. Details of Lease Area in approved DSR

20.34 Hectares

36. Length and breadth of Haul Road

Length 241 m, Width 6.0 m

3- The mining would be restricted to unsaturated zone only above the phreatic water table
and will not intersect the ground water table at any point of time.

4- This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2006.

5- The mining operation will not be carried out in safety zone of any bridge or embankment
or in eco-fragile zone such as habitat of any wild fauna.

6- There is no litigation pending in any court regarding this project.

7- The project proposal falls under category-1{a) of EIA Notification, 2006 (as amended).

The committee discussed the matter in light of MOEFCC Notification dated 15/01/2016 and
recommended to issue following terms of reference (TOR) for the preparation of EIA. The DSR of
District- Shamli, U.P. wherein for Gata no- 621 and 622 area is mentioned as 84.469 ha. whereas
the project proponent has applied for Environmental Clearance Sand/Morrum Mining Projcet
(Area- 20.34 ha) in River Yamuna at Gata MNo.- 621 ma, 622 ma, at Village-Mandawar, Tehsil-
Kairana, District- Shamli, U.P., M/s P.C. Gupta & Company (Leased Area- 20.34 ha). Clarification
in this regard must be submitted with the EIA report.
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11.
12,

13
14.

1.
17.

20.

21.

Workable, submerged and total area should be verified by DMO with geo coordinates and
submitted along with EIA report.

Salient feature should be submitted with photo affidavit.

Permission from irrigation department for bridge on river for sand transport.

All pages of technical documents/EIA/JEMP etc. should be signed by the consultant and
project proponent both.

Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC shall be
annexed with the EIA report and original analysis reports should be presented at the time
of presentation.

MOU signed between the project proponent and the consultant should be submitted.

The TOR shall be valid strictly for the annual production/yearly production as given in the
approved Mining Plans of the respective proposal.

Regional combined EMP study should be carried out.

Regional combined area of homogeneous leases in cluster situation should be verified by
DMO.

Certificate from Mining Officer that there is no other mining area exit within 500 m
periphery.

CER cost to be calculated for individual lease.

An intimation regarding conducting the monitoring to be sent to concerned District
Magistrate and State Pollution Control Board office.

The lab conducting the analysis should be NABL accredited or MoEF&CC approved.

Public hearing to be conducted as per EIA Notification, 2006.

A copy of document in support of fact that the proponent is the rightful lessee of the mine
should be given.

Approved mining plans for all the mining projects.

All documents including approved mine plan, EIA and public hearing should be compatible
with one another in terms of the mine lease area, production level, waste generation and
its management and mining technology and should be in the name of the lessee. The mine
plan should take into account the conditions of the mine lease, if any, in terms of distance
to be left un-worked from the river flowing nearby.

The study area will comprise of 10 km zone around the mine lease from the |ease
periphery and the data contained in the EIA such as waste generation etc should be for the
life of the mine / lease period.

Land use of the study area delineating forest area, agricultural land, grazing land, wildlife
sanctuary and national park, migratory route of fauna, water bodies, human settlements
and other ecological features should be indicated.

Land use plan of mine lease area should be prepared to encompass pre-operational,
operational and post-operational phases and submitted.

Location of National Parks, Sanctuaries, Biosphere Reserves, wildlife Corridors,
Tiger/Elephant Reserves (existing as well as proposed), if any, within 10 km of the mine
lease should be clearly indicated supported by a location map duly authenticated by Chief
Wildlife Warden. Necessary clearance, if any, as may be applicable to such projects due to
proximity of the ecologically sensitive areas as mentioned above should be obtained from
the state Wildlife Department / Chief Wildlife Warden under the Wildlife {Protection) Act,
1972 and copy furnished.

A detailed biological study for the study area [core zone and buffer zone (10 km radius of
the periphery of the mine lease]] shall be carried out covering both terrestrial and aquatic
flora and fauna. Details of flora and fauna, duly authenticated, separately for core and
buffer zone should be furnished based on field survey clearly indicating the Schedule of the
fauna present.
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25,

26.

27.

28.

29.

30.

31.

32.

35.

36.
37

38.

Impact of change of land use should be given.

Impact of mining on the hydrology of the area including water flow in the river adjeining
the mine lease. It should also take into account the inundation of mined out area due to
flow of water from the river.

R & R plan / compensation details for the project affected people should be furnished.
While preparing the R & R plan, the National Rehabilitation & Resettlement Policy should
be kept in view. In respect of SCs / 5Ts and other weaker sections need based sample
survey, family-wise, should be wundertaken to assess their requirement and action
programmes prepared accordingly integrating the sectoralprogramme of line departments
of the State Governments.

02 km kachcha haul road to be made motorable. Submit Plan.

One season (Non Monsoon) primary baseline data on ambient air quality (PM2.5, PM10,
SOx and NOx), water quality, noise level, soil and flora and fauna shall be collected and the
AAQ data so collected presented data-wise in the EIA and EMP report. Site-specific
meteorological data should also be collected. The location of the monitoring stations
should be justified.

There should be at least one monitoring station within 500 m of the mine lease in the pre-
dominant downwind direction. The mineralogical composition of PM10 particularly for free
silica should be given.

Air guality modeling should be carried out for prediction of impact of the project on the air
quality of the area. It should also take into account the impact of movement of vehicle for
transportation of mineral. The details of the model used and input parameters used for
modeling should be provided. The air quality contours may be may be shown on a location
map clearly indicating the location of the site, location of sensitive receptors, if any and the
habitation. The wind rose showing pre-dominant wind direction may also be indicated on
the map. The impact of stone crusher nearby should also be taken into account.

The water requirement for the project, its availability and source to be furnished. A
detailed water balance should also be provided. Fresh water requirement for the project
should be indicated.

Necessary clearance from the Competent Authority for drawl of requisite quantity of water
for the project should be provided.

Details of water conservation measures proposed to be adopted in the projected should be
given.

Impact of the project on the water quality both surface and groundwater should be
assessed and necessary safeguard measures, if any required should be provided.

Based on actual monitored data, it may clearly be shown whether working will intersect
groundwater. Necessary data and documentation in this regard may be provided. In case
the working will intersect groundwater table, a detailed hydro geological study should be
undertaken and report furnished. Necessary permission from Central Ground Water
Authority for working below ground water and for pumping of groundwater should also be
obtained and copy furnished.

Details of first order stream, if any passing through lease area and modification diversion
proposed, if any and the impact of the same on the hydrology should be brought out.
Details of rainwater harvesting proposed, if any, in the project should be provided.
Information on reduced levels site elevation, working depth, groundwater table etc. below
natural surface level should be provided. A schematic diagram may also be provided for
the same.

Quantity of solid waste generated to be estimated and details for its disposal and
management should be provided. The quality, volumes and methodology planned for
removal and utilization (preferably concurrently) of top soil should be indicated. Details of
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39.

41.

42,

43.

45,

46,

47,

49,

5L

52.

53.

backfilling proposed, if any, should be given. It may be clearly indicated that out of the
total waste generated during the mine life, how much guantity would be backfilled and
how much quantity would be disposed off in the form of external dump (number of
dumps, their height, terraces etc. to be brought out).

The reclamation plan, post mine land use and progressive green belt development plan
shall be prepared in tabular form {prescribed format) and submitted.

Impact on local transport infrastructure due to the project should be indicated. Projected
increase in truck traffic as a result of the project in the present road network (including
those outside the project area) should be worked out, indicating whether it is capable of
handling the increased lpad. Arrangement for improving the infrastructure, if
contemplated (including action to be taken by other agencies such as State government)
should covered.

Details of the infrastructure facilities to be provided for the mine workers should be
included in the EIA report.

Conceptual post mining land use and Reclamation and Rehabilitation of mined out area
{with plans and with adequate number of sections) should be given in the EIA report.
Phase-wise plan of green belt development, plantation and compensatory afforestation
should be charted clearly indicating the area to be covered under plantation and the
species to be planted. The details of plantation already done should be given.

Occupational health impact of project should be anticipated and preventive measures
initiated. Details in this regard should be provided. Details of pre-placement medical
examination and periodical medical examination schedules should be incorporated in the
EMP. Special attention should be in view of the stone crusher nearby.

Measures of social-economic significance and influence to the local community proposed
to be provided by project proponent should be indicated. As far as possible, quantitative
dimensions may be given with time frame for implementation.

Detailed environmental management plan to mitigate the environmental impacts which,
should inter-alia should include the impact due to change of land use, due to loss of
agricultural land and grazing land, if any, occupational health impacts beside other impacts
of the projects. It should also take into account the impacts due to stone crusher nearby
and also provide for preventing the silt from going into the river.

Risk assessment and disaster management plan due to inundation of mine as a result of its
location close to the river should also be examined and addressed.

Public hearing shall be undertaken as per law. Public hearing points raised and
commitment of the project proponent on the same along with the time bound action plan
to implement the same should be provided.

Details of litigation pending against the project, if any, with direction / order passed by any
Court of Law against the project should be given.

The cost of project (capital cost and recurring cost) as well as the cost towards
implementation of EMP should clearly be spelt out.

Present position of distances of railway lines, National Highway including culverts and
bridges, Reservoir, lake, Canal, Road including culverts & bridges, Soil conservation works,
nursery plantation, check dams, water supply schemes & irrigation schemes, water sources
such as Springs, Infiltration galleries, Percolation wells, Hand pumps, Tube wells and
existing flood control / protection work should be included and indicated in location map.
Proponent should submit attested photocopy of the sanction of mining lease by the State
Government.

The company will have a well laid down Environment Policy approved by its Board of
Directors and it may be detailed in EIA report.

The Environment Policy must prescribe for standard operating process/ procedures to
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bring into focus any infringement [/ deviation / violation of the enwironment or forest

norms/conditions and it may be detailed in EIA.

55, The hierarchical system or Administrative order of the company to deal with the
environmental issues and for ensuring compliance with the EC conditions and details of
this system may be given.

56. The company must have a system of reporting of non-compliance/violations of
environmental norms to the Board of Directors of the company and/ or shareholders or
stakeholders at large. This reporting mechanism should be detailed ElA reports.

This is to request you to take further necessary action in matter as per provisions of
Gazette Notification No. 5.0. 1533(E) dated 14/09/2006, as amended. You are advised to submit
the EIA/EMP incorporating recommendations of public hearing for further consideration of the
matter as per procedure laid down in the Gazette Notification 50 1533(E) dated 14/09/2006 as
amended. The matter will not be considered pending till your reply as above is received.

%‘E Shukla )
Nodal, SEIAA/

Deputy Director
NO..uucsanssssennnianns [PAryafSEAC/4451/2018 Dated: As above

Copy with enclosure for Information and necessary action to:
1. The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh, Lucknow.
2. Advisor, |A Division, Ministry of Environment, Forests & Climate Change, Govt. of India,
Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aligan], Lucknow.
4. District Magistrate, Shamii.
5. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow.
6. Copy to Web Master/ guard file.

{Shruti Shukla )
Nodal, SEIAA/
Deputy Director

Page6of 6

20



Annexdse-5

Minutes of 421% SEAC M eeting Dated 25/09/2019

8. Sand/Morrum Mining Yamuna River Bed, Khand No.- 6, (Gata No.-01 (Part), 02(Part), 03,
2139(Part), 2138, 2137, 2136 (Part) in revised DSR on dated 17.08.2018) at Village-
Jauharpur, Tehsl- Banda, District- Banda, U.P., Smt. Deepti Gupta (L eased Area-15.0 Ha).
File No. 4572/Proposal No. SIA/UP/M I N/29933/2018

RESOLUTION AGAINST AGENDA NO-08

The committee discussed the matter and recommended to get a factual field report from District
Magistrate, Banda and Department of Geology and Mining.

9. Soil Mining of Gata No.- 1767 Ka, 1795 Ka, 1752 Kha, 1216 Ka, 1189 Ka, 529, 1019, 577,
1991 Kha, 1637, 1953, 1985, 531, 1184 Kha, 1672, 1671, 1034, 931, 1535 Ka, 1514 Ka, 1369 in
Village- Mushtafabad, Tehsl- Sadar, District- Varanasi, U.P., Smt.Nedlam Mishra L eased
Area -1.206 ha. File No. 5004/Proposal No. SIA/UP/M | N/41559/2019

RESOLUTION AGAINST AGENDA NO-09

A presentation was made by the project proponent along with their consultant M/s Greencindia
Consulting Private Limited. The committee discussed the matter and directed the project proponent to submit
following information:

1. Mining plan should be signed by competent authority.

2. Map should be verified by DMO/District Administration.

3. Environment management should be in accordance with the present environment status of the
project.

4. Mining site should be shown on KML file.

The matter will be discussed only after submission of online information on prescribed online portal.

10. Sand/Morrum Mining in Yamuna River Bed at Gata No.- 621 ma, 622 ma, Village-
M andawar-4, Tehsl- Kairana, District- Shamli, U.P., M/s P.C. Gupta & Company (L eased
Area- 20.34 ha). File No. 5005/4451/Proposal No.SI A/UP/M | N/41587/2018

RESOLUTION AGAINST AGENDA NO-10

A presentation was made by the project proponent along with their consultant M/s Greencindia
Consulting Private Limited. The committee discussed the matter and directed the project proponent to submit
permission for temporary pantoon bridge from the competent authority as mentioned in TOR point no. 3 should
be submitted.

The matter will be discussed only after submission of online information on prescribed online portal.
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11,

14.

352 Annexure-6

Minutes of the 315" Meeting of the SEIAA, UP held on 05/11/2019

Soil Mining of Gata No.- 1767 Ka, 1795 Ka, 1752 Kha, 1216 Ka, 1189 Ka, 529, 1018, 577,
1991 Kha, 1637, 1953, 1985, 531, 1184 Kha, 1672, 1671, 1034, 931, 1535 Ka, 1514 Ka, 1369

in Village- Mushtafabad, Tehsil- Sadar, District- Varanasi, U.P., Smt.Neelam Mishra Leased
Area -1,206 P sal SIA/UP 41559/2019

SEIAA agreed with the recommendation of SEAC that the matter will be discussed only
after submission of information on prescribed online portal.

Mandawar-4, Tehsil- Kairana, District- Shamli, U.P., M/s P.C. Gupta & Company (leased
Area- 20.34 ha), File No, 5005/4451/Proposal No.SIA/UP/MIN/41587/2018

SEIAA agirced with the recommendation of SEAC that the matter will be discussed only
after submission of information on prescribed online partal.

"Granite{Gitti, Khanda, Boulder] Mining" at Gaa No.- 309, Village- Nahari, Tehsil- Naraini,
District-Banda, U.P., Shri Ateek Ahma GRANITE d Area -3.25 ha, File No,

S006/Propasal No. SIA/UP/MIN/41610/2019

SELAA agreed with the recommendation of SEAC that the matter will be discussed only
after submission of information on prescribed online portal.

=

e
. E_r.gﬁged "érﬂinaw Soil Mining Project” at Gata No.- 115, 119, 127, Villae- Dewara Khurd,

Tehsl- Unnao, District- Unnao, U.P., Shri Nadu, Leased Area -0.866 ha. File No.
5007/Proposal No. SIA/UP/MIN/41595/2015
SEIAA agreed with the recommendation of SEAC that the matter will be discussed only

after submission of information on prescribed online portal.

1
; SandgMnrru_m Mining Project from Betwa River Bed at Khand No,- 01, Gata No.- 2513,

2629, Village-Kharka, Tehsil- Orai, District-lalaun, U.P., Shri Ram Kumar Singh Leased
Area-20,242 Ha. File No, 5009/4403/Proposal No. SIAJ/UP/MIN/41711/2018
SEIAA agreed with the recommendations of the SEAC to grant the prior Environmental

Clearance to the proposed project along with all the general and specific conditions as
suggested by the SEAC adding two specific condition as follows:-
1. Directions/suggestions given during public hearing and commitment made by the
project proponent should be strictly complied.
2. The:-praject proponent shall obtain the forest clearance and permission ol Central
and State Government as per law under the provisions of Forest {conservation) Act,
1986 before the start of work.

Sand/Morrum Mining at Khand No.-R-2,(Gata No.- 20, 42, 43, 45, 48, 21, 41, 40, 46, 47,28,
30, 39, 38, 37, 28, 31, 32, 33, 36, 27, 34} , Village- Ranipur, Tehsil-Khaga, District-

Fatehpur, U,P., M/s Devyash Project & Infra-Structure Pvt, Ltd. ,(Leased Area- 32.38 ha).
File No. 4453/Proposal No. SIA/UP/MIN/28750/2018

T

e
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Annexure-/

Minutes of 513" SEAC M eeting Dated17/12/2020

24. No. of workers 23

25. No. of vehicles movement/day 6

26. Typeof Land Government waste land

27. Ultimate Depth of Mining 24

28. Nearest metalled road from site .50 km

29. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 0.23
Suppression of dust 2.76
Plantation 0.15
Others (if any) -
Total 3.14

30.

Name of QCI Accredited Consultant
with QCI No and period of validity.

Cognizance Research India Pvt Ltd.

1922, validity= 03-02-2022

31.

Any litigation pending against the
project or land in any court

No

32.

Details of 500 m Cluster Map &
certificate issued by Mining Officer

Yes, certified

33. Detailsof Lease Areain approved DSR Yes, giveninthe DSR
34. Proposed CER cost Rs 2,25,000/-
35. Proposed EMP cost Rs 5,50,000 /-
36. Length and breadth of Haul Road Length: 0.5 km, width: 6 m
37. No. of Treesto be Planted 200 plants
3- The mining would be restricted to unsaturated zone only above the phreatic water table and will

not intersect the ground water table at any point of time.

ecofragile zone such as habitat of any wild fauna.

RESOLUTION AGAINST AGENDA NO-17

The mining operation will not be carried out in safety zone of any bridge or embankment or in

Thereisno litigation pending in any court regarding this project.
The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The committee discussed the matter and recommended grant of environmental clearance
for the project proposal along with general and specific conditions as annexed at annexure-1 to the
minutes.

18. Sand/Morrum Mining from Yamuna River Bed at Gata No.-621ma, 622ma at

Vill. Mandawar-4, Tehsl-K airana, District-Shamli, U.P., M/s P.C. Gupta. (L eased Ar ea-

20.34 ha). File No. 5005/4451/Proposal No. SIA/UP/M 1 N/41587/2018

The committee noted that the matter was earlier discussed in 421% SEAC meeting dated
25/09/2019 and directed as follows:

“A presentation was made by the project proponent along with their consultant M/s

Greencindia Consulting Private Limited. The committee discussed the matter and directed the

project proponent to submit permission for temporary pantoon bridge from the competent

authority as mentioned in TOR point no. 3 should be submitted.”
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Minutes of 513" SEAC M eeting Dated17/12/2020

The project proponent submitted their replies vide letter dated 02/12/2020. Hence, the matter was

listed in 513" SEAC meeting dated 17/12/2020. A presentation was made by the project proponent along
with their consultant M/s Greencindia Consulting Pvt. Ltd. The proponent, through the documents
submitted and the presentation made informed the committee that:-

1- Theenvironmental clearanceis sought for Sand/Morrum Mining from Yamuna River Bed at Gata
No.-621ma, 622ma at Vill. Mandawar-4, Tehsil-Kairana, District-Shamli, U.P., M/s P.C. Gupta.
(Leased Area- 20.34 ha).

2- The teems of reference in the matter were issued by SEIAA, U.P. vide leter no.
431/paryalSEAC/4451/2018 dated 13/11/2018.

3- The public hearing was organized on 20/07/2019. Final EIA report submitted by the project
proponent on 23/08/2019.

4- Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/28676/2018
2. FileNo. alotted by SEIAA, UP 5005/4451
3. Name of Proponent M/s P.C Gupta & Company
Prem Chand Gupta (Authorized Signatory)
4. Full correspondence address of proponent and D-2, 2116, VasantKunj, New Delhi - 110070
mobile no.
5. Name of Project Mandawar 4 (Area 20.34 ha) sand/morrum mine on
Yamunariver
6. Project location (Plot/Khasra/Gata No.) Village- Mandawar, Tehsi| — Kairana, District — Shamli,
Uttar Pradesh
7. Name of River Y amuna River
8. Nameof Village Mandawar
9. Tehsl Kairana
10. District Shamli
11. Name of Minor Minerd Sand/Morrum
12. Sanctioned Lease Area (in Ha.) 20.34 Hectares
13. Mineable Area (in Ha.) 18.8532 Ha.
14. Zerolevel mRL 231m
15. Max. & Min mrl withinlease area 236 mRL - 232 mRL.
16. Pillar Coordinates (Verified by DMO) Point Latitude Longitude
A 29°2721.79"N 77° 815.08"E
B 29°26'57.48"'N 77° 813.42"E
C 29°26'57.59"N 77° 817.59"E
D 29°26'58.67"'N 77° 825.16"E
E 29°27'9.49"N 77° 825.03"E
F 29°27'14.84'N 77° 824.46"E
G 29°27'15.02"'N 77° 828.28"E
H 29°27'16.66"N 77° 828.45"E
I 29°27'14.95"'N 77° 826.02"E
J 29°2721.36"N 77° 815.07"E
K 29°27'19.05"N 77° 814.96"E
17. Total Geological Reserves 5,65,596 m*
18. Total Mineable Reservesin LOI 2,03,400 m°
19. Total Proposed Production 10,17,000 m°
20. Proposed Production/year 2,03,400 m°/Y ear
21. Sanctioned Period of Mine lease 5 Years
22. Production of mine/day 814 m*/Day
23. Method of Mining Opencast Semi-mechanized mining
24. No. of working days 250 days Y ear
25. Working hours/day 12 Hours
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Minutes of 513" SEAC M eeting Dated17/12/2020

26. No. Of workers 60
27. No. Of vehicles movement/day 90
28. Type of Land Govt. Land
29. Ultimate Depth of Mining 1.25m
30. Nearest metalled road from site 2127 m
31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 0.60
Suppression of dust 1.16
Plantation 7.34
Others (if any) -
Total 9.1
32. Name of QCI Accredited Consultant with QCI No | Greenclndia Consulting Pvt Ltd.
and period of validity. NABET/EIA/1619/RA0058 valid till 27/10/2019
33. Any litigation pending against the project or land | No
in any court
34. Details of 500 m Cluster Map & certificate 2071/KHA.Vi.-2018, Dated: 23 August, 2018.
verified by Mining Officer
35. Detailsof Lease Areain approved DSR DSR ShuddhiPatra(213/Kha.Vi.-2018)dated 02 Aug-
2018 issued by DM Shamli
36. Length and breadth of Haul Road Length 2127 meters passing from RanaMazra village and
Width 6.0 m
37. No of Treesto be Planted 459 Trees
38. EMP Cost Rs 8.93 lacs
39. CER Cost Rs 2.24 lacs

5- The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

6- The mining operation will not be carried out in safety zone of any bridge or embankment or in
ecofragile zone such as habitat of any wild fauna.

7- Thereisno litigation pending in any court regarding this project.

8- Theproject proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-18

The committee discussed the matter and recommended grant of environmental clear ance for
the project proposal along with general and specific conditions as annexed at annexure-3& 4 to these
minutes regarding mining project.

1. At the time of operation, project proponent will comply with all the guidelines issued by

Government of India/State Govt./District Administration related to Covid-19.

Environment management in according to environmental status and impact of the project.

Selection of plants for green belt should be on the basis of pollution removal index.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.

Pakkamotorabl e haul road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel shall be set-up

under the control of a Senior Executive, who will report directly to the Head of the Organization.

Permission from the competent authority regarding evacuation route should be taken.

8. Project proponent should ensure survival of tree saplings. Mortality should be replaced from time
to time.

9. SitePit photographs should be submitted with date, time and point-coordinate within 15 days.

10. One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for arecord.

o0k wN
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11.
12.

13.
14.

15.

16.

17.

18.

19.

20.

21.

22

23.

24,

25,
26.

356

Minutes of 513" SEAC Meeting Dated17/12/2020

Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

Provide suitable mask to the workers.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the
road.

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3-0.6 mor 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
and the details of the various heads of expenditure to be submitted as per the guidelines provided
in the recent CER natification No. 22-65/2017-1A.111 dated 01/05/2018.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details to
be provided to concern Department.

Width of the haul road shall be more than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.
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Annexure-8

Minutes of the 451° Meeting of the SEIAA, UP held on 24.02.2021

05 of 6.072 ha. SEIAA opined that the project proponent shall submit certified lease map
along with legible geo-coordinates from DMO.

8. Common Bio-medical Waste Management Facility in Muzzafarnagar at Khasra NO.-
539/3, Village-Makhiyali, Muzafarnagar, U.P., M/s Rudra Waste Management (P) Ltd.

File No. 5832/Proposal No. SIA/UP/MIS/56459/2020
SEIAA noted that the above project was taken in its meeting dated 12.01.2021 in
which SEIAA found that hard copy of the presentation is not present in the file. The
project proponent has submitted the hard copy, hence SEIAA agreed with the
recommendation of the SEAC dated 29.12.2020 to iccue the additional ToR;s to the title
proposal for conducting EIA studies. The SEIAA also added the following points to TOR;-
1- All pages of technical documents/EIA/EMP etc. should be signed by the
consultant and project proponent both.
2- Copy of all the analysis reports duly signed by analyst approved by NABL or
VIoEF&CC shall be annexed with the EIA report and original analysis reports

should be presented at the time of presentation. C
3- MOU signed between the project proponent and the consultant should be ~

submitted.
4- The project proponent shall obtain the forest clearance and permission of

Central and State Government as per law under the provisions of Forest

(conservation) Act, 1980 and submit along with EIA.
5. Public hearing shall be conducted as per EIA notification, 2006 (as amended).

6- SEIAA opined that the project proponent shall submit permission of CGWA or
proposal for alternative source of fresh water.

9. Sand/Morrum Mining from Yamuna River Bed at Gata No.-621ma, 622ma at
Vill.Mandawar-4, Tehsil-Kairana, District-Shamli, U.P., M/s P.C. Gupta. (Leased Area-

20.34 ha). File No. 5005/4451/Proposal No. SIA/UP/MIN/41587/2018
SEIAA noted that the above project was raken in its meeting dated 09.01.2021 In

which SEIAA found that there s mismatch in the address given in application and
address given in DSR. Mine plan is also not present in the file. The project proponent has
submitted his reply vide letter dated 10.02.2021. After reviewing the reply SEIAA agreed C
with the recommendation of the SEAC dated 17.12.2020 to grant the prior <
Environmental Clearance to the oroposed project along with all the general and specific

conditions as suggested by the SEAC adding following specific condition as follows:-
1. Directions/suggestions given during public hearing and commitment made by the

project proponent should be strictly complied.
2. The project proponent <hall obtain the forest clearance and permission of
Central and State Government as per law under the provisions of Forest
(conservation) Act, 1980 before the start of work.
3 The mining lease holders shall, after ceasing mining operations, undertake re-
grassing the mining area and any other area which may have been disturbed due
to their mining activities and restore the land to a condition which is fit for

growth of fodder, flora fauna etc.
4. In compliance to Hon’ble Supreme Court order dated 13/01/2020 in IA no.

158128/2019 and 158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs
GOl and others) anti-smog guns shall be installed to reduce dust during

excavation.
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Minutes of the 451" Meeting of the SEIAA, UP héld on 24.02.2021

>. If the proposed project is situated in notified area of ground water extraction,
where creation of new wells for ground water extraction is not allowed,
requirement of fresh water shall be met from alternate water sources other than

ground water or legally valid source and permission from the competent
authority shall be obtained to use it.

: \O?)‘ Al Poln A 72 | f 02/03/ 202/
Ashish Tiwari, IFS)  (Dr. (Smt.) Madhu Bhard aj) (Prof. Rana Pratap Sing
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Member-Secretary Member

Chairman
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xure-9 o 29
State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax :91-522-2300 543
To, :-E:::,L:.dmwhmmm
Shri Prem Chand Gupta, M
140, Ward No- 1, Haily Mandi,
Pataudi, Gurgaon, Haryana- 123003

Ref. I'.In:'.\\g.f.':l:JI ...... /Parya/SEIAA/5005-4451/2020 Date: ,r'.:?-— March, 2021

Sub:  Environmental Clearance for Sand/Morrum Mining from Yamuna River Bed at Gata No.-621ma,
622ma at Vill. Mandawar-4, Tehsil-Kairana, District-Shamli, U.P., M/s P.C. Gupta. (Leased Area- 20.34 ha).
Dear Sir,

Please refer to your application/letter dated 10-08-2018, 18-08-2018, 23-08-2019, 16-09-2019, 15-
06-2020 & 10-02-2021 addressed to the Secretary, SEAC, Directorate of Environment, U.P,, Lucknow on the
subject as above. The State Leve| Expert Appraisal Committee considered the matter in its meetings held on
dated 17-12-2020 and SEIAA meeting 24-02-2021.

A presentation was made by the project proponent along with their consultant M/s Greencindia
Consulting Pvt, Ltd. The proponent, through the documents submitted and the presentation made informed
the committee that:-

1- The envircnmental clearance is sought for Sand/Morrum Mining from Yamuna River Bed at Gata

MNo.-621ma, 622ma at Vill. Mandawar-4, Tehsil-Kairana, District-Shamli, U.P., M/s P.C. Gupta. (Leased

Area- 20.34 ha).

2= The terms of reference in the matter were issued by 5EIAA, U.P. vide letter no.

431 parya/SEAC/4451/2018 dated 13/11/2018.

3- The public hearing was organized on 20/07/2019. Final EIA report submitted by the project

proponent on 23/08/2019.

4- Salient featuras of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/2B676/2018
2. File No, aliotted by SEIAA, UP 5005/4451
3. Mame of Proponent M/fs P.C Gupta & Company

4. Full correspondence address of proponent and | D-2, 2116, VasantKunj, New Delhi - 110070

~ maobile ne. _ .
5. Name of Project Mandawar 4 {A-.reé 20.34 ha-:l sand/morrum mine on
Yamuna river
6. Project location (Plot/Khasra/Gata No.) Village- Mandawar, Tehsil = Kairana, District ~ Shamli,
Uttar Pradesh
7. Name of River Yamuna River i
8. Mame of Village Mandawar
8. Tehsil Kairana
10. District Shamli
11. Mame of Minor Mineral Sand/Morrum
12. Sanctioned Lease Aread [inHa.) 20.34 Hectares |
13, Mineahle Area (in Ha.) 18,8532 Ha, -
14, Zero level mRL 231m — .
15, Mazx, & Min mrl within lease area 236 mAL - 232 mRL.
16. Pillar Coordinates (Verified by DMO) Paint Latitude | longitude |
29271 T9"N | TIT8'15.08"
_ 20°26'57.48"N | 77* 8'13.42"E ]
29°26%57.59'N | 77°B17.59°F
20°26'58.67'N | 777 8'25.16'C

29°27'9.43°N | 777 8'25.03°F
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E.C. for Sand/Morrum Mining from Yamuna River Egﬁga Mo.-621ma, 622Zma at Vill. Mandawar-4, Tehsil-Kairana, .

District-Shamli, U.P. s PG,

ta. (Leased Area- 20.34 hal. .

W AT

F 29°27'14.84"N 77" 824 AG"E
G 29"27'15.02"N 77" 8'28.28"E -
H 25°27'16.66"N 77° 8'28.45"E
| 29°27'14.95"N 77" 8'26.02"E
J 29°27'21.36"N 77°8'15.07"E
K 29°27'15.05"N 77°8'14.96"E
17. Total Geological Reserves 565,596 m*
18. Total Mineable Reserves in LOI 2,023,400 m’
19. Total Proposed Production 10,17,000 m* B
' 20. Proposed F'_U_]_:I‘_uctl'on,f'.rear 2,03,400 m*/Year ]
21. Sanctioned Period of Mine lease i 5 Years .
22. Production of mine/day - 814 m’/Day i
23. Method of Mining Opencast Semi-mechanized mining |
24. No, of working days 250 days/ Year |
25. Working hours/day 12 Hours l
26. No. Of workers &0
27. No. Of vehicles movement/day 90
28. Type of Land Govt. Land
29. Ultimate Depth of Mining 1.25m
30. Nearest metalled road from site 2127 m B
31. Water Requirement _PURPOSE REQUIREMENT (KLD} |
| Drinking 0.60
Suppression of dust | 1,16 . _ _
Plantation 7.34
Others (if any) -
Total 2.1
32. Name of QCI Accredited Consultant with QCI Greencindia Consulting Pyt Ltd. =
No and period of validity. NABCT/EIA/1619/RA0058 valid till 27/10/2019
33. Any litigatinn pending against the project or Mo
land in any court
34, Details of 500 m Cluster Map & certificate 2071/KHA Vi-2018, Dated: 23" August, 2018,
verified by Mining Officar | SR
35, Details of Lease Area in approved DSR DSR ShuddhiPatra{213/Kha.Vi-2018)dated 02 Aug-
2018 issued by DM Shamli
36. Length and breadth of Haul Road Length 21327 meters passing from RanaMazra village
and Width 6.0 m ]
37. No of Trees to be Planted 459 Trees
38. EMP Cost | Rs 893 lacs
39. CER Cost [Rs2.24lacs

ER Ty

5- The mining would be restricted to unsaturated zone only above theﬁrgat-i:': water table and will not

intersect the ground water table at any point of time.
6- The mining operation will not be carried out in safety zone of any bridge or embankment or in
ecofragile zone such as habitat of any wild fauna.
7- There is no litigation pending in any court regarding this project,
B- The project proposal falls under category—1{a) of EIA Notification, 2006 {as amended),
Based on the recommendations of the State Level Expert Appraisal Committee meeting held on 17-12-
2020 on the above said project, the State Level Envirenment Impact Assessment Authority meetings held on
dated 24-02-2021 has decided to grant the Environmental Clearance to the title project for collection of
2,03,400 m’/Year is proposed lease area 20.34 ha subject to effective implementation of the following
General Conditions and specific conditions:
General condition:

i i

This environmental clearance is subject to allotm
District Administration/Mining Department.

e
anl nip.gl_'l. sa in favour of project proponent by
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E.C. for Sand/Morrum Mining from Yamuna Hiverégtlatﬂ No.-621ma, 622ma at Vill.Mandawar-4, Tehsil-Kairana,
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District-Shamili, L.F., M/s P.C. Gupta. [Leased Area- 20.34 ha).

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process and or
mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Notification, 2006 (as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
competent authority along-with copy of the Environmental Clearance letter will be displayed on a
hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02
maonths.

Mining and loading shall be done anly within day hours time.

Mo mining shall be carried outin the safety zone of any bridge andfor embankment.

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry
of Environment & Forests are strictly complied with. Water sprinklers and other dust control majors
should be applied to take-care of dust generated during mining operation. Sprinkling of water on haul
roads to control dust will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operations. If this condition
is violated, the clearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on public places.

Notree-felling will be done in the leased area, except only with the permission of Forest Department.
Mo wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining operation of Sand/Moram will not in any way disturb the velocity and
flow pattern of the river water significantly.

it shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its
resting. & report on the same, vetted by the competent autherity shall be submitted to the RO, PCB
and SEIAA within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submiitted to the RO, PCB and
SELAM within six manths. "
Hydro-geological study shall be carried out by a reputed organization/institute within 5Ex manths and
establish that mining in the said area will not adversely affect the ground water regime. The report
shall be submitted to the RO, PCB-and SEIAA within six months. In case adverse impact is observed
fanticipated, mining shall not be carried out.

Adequate protection against dust and other environmental pollution dua to mining shall be made so
that the habitations (if any) close by the lease area are not adversely affected. The status of
implementation of measures taken shall be reported to the RO, UPPCE and SEIAA and this activity
should be completed before the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures which
can help in impraving the quality of life of economically weaker section of society. Income generating
projects/tools such as development of fodder farm, fruit bearing orchards, vocational training etc. can
form @ part of such program me. The project proponent shall provide separate budget for community
developrment activities and income generating programmes.

Green cover development shall be carried out following CPCR guidelines including selection of plant
species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soll, if any, and the top soil should be
utilized for green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to-the District Mining Officer by Turnishing the requisite
data/information/menttoring reports. In case of any violations of stipulated conditions the District
Mining Officer will report to SEIAA,

The project propenent shall submit six monthly reparts on the status of compliance of the stipulated
environmental clearance conditions including resm itored data (both in hard & soft copies) to
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District-Shamli, U.P., M/s P.C. Gupta. {Leased Area- 20.34 ha).

the SEIAA, the District Officer and the respective Regional Office of the State Pollution Control Board -

by 1st June and 1st December every year.

& copy of the clearance letter shall be sent by the proponent to concerned Panchayat, 2|EaParI53d3’
Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks [/ tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before discharging
into water bodies the treated effluent should conform to the standards prescribed by MoEF/CPCB.
Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosign, if any, shall be carried-out with peo textile matting or other
suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income whichever is
higher is to be earmarked for total lease period. Its budget is to be separately maintained. CER
component shall be prepared based on need of local habitant. Income generating measures which can
help in upliftment of poor section of society, consistent with the traditional skills of the people shall be
identified. The programme can include activities such as development of fodder farm, fruit bearing
orchards, free distribution of smaokelass Chula etc,

Passibility for adopting nearest three villages shall be explored and details of civic amenities such as
roads, drinking water etc proposed to be provided at the project proponent's expenses shall be
submitted within 02 months from the date of issuance of Environment Clearance,

The funds earmarked for environmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the Ministry of
Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.Pand UPPCE,

Action plan with respect to suggestion/improvement and recommendations made and agreed during
Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCB and
SEIAA within D2 months.

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection] Act, 1972
fram the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wildlife Department. For the purpose; awareness shall be created amongst
the workers about the nesting sites so that such sites, if any, are identified by the workers during
operations of the mine for taking required safeguard measures. In this regards the safety notified zone
should be left so that the habitat/nesting area is. undisturbed.

The project proponent shall undertake adeguate safeguard measures during extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area shall
not be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water {surface water and groundwater), required for the project.
Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with
the State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease in the
river from the vehicles used for transportation,

Vehicular emissions shall be kept under contral and regularly monitored. The vehicles carrying the
mineral shall not be overloaded.

PFrovision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile 3TP,- safe drinking water,
medical health care, créche etc, {MoEF cirgular Dated : 22-09-2008 regarding stipulation of condition
to improve the living conditions of construction labour at site).

Persannel working in dusty areas should wear protective respiratory devices and they should also be
provided with adequate training and infnrma:cinn on ang.health aspects. Occupational health
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E.C. for Sand/Maerrum Mining from Yamuna River Bed at Gata No.-621ma, 622ma at Vill. Mandawar-4, Tehsil-Kairana,
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District-Shamli, U.P., M/s P.C. Gupta. {Leased Area- 20.34 ha).

surveillance program of the workers should be undertaken periodically to observe any contractions
ue to exposure to dust and take corrective measures, if needed.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParishad/
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal. The clearance letter shall also be
put on the website of the Company by the proponent.

The environmental staterment for each financial year ending 31st March in Form-V as is mandated to
be submitted by the project proponent to the concerned State Pollution Control Board as prescribed
under the Environment {Protection) Rules, 1986, as amended subsequently, shall also be put on the
wehsite of the company along with the status of compliance of environmental clearance conditions
and shall also be sent to the Regional Office of the Ministry of Environment and Forests, Lucknow by e-
mail.

The green cover development/tree plantation is to be done in an area equivalent to 20% of the total
leased area either on river bank or along road side (Avenue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment,

Safety measures to be taken for the safety of the people working at the mine lease area should be
given, which would also include measure for treatment of bite of poisonous reptile/insect like snake.
Periodical and Annual medical checkup of workers as per Mines Act and they should be covered under
E5las per rule.

Specific Conditions:

L

Directions/suggestions given during public hearing and commitment made by the project proponent
should be strictly complied.

The project proponent shall obtain the forest clearance and permission of Central and State
Government as per law under the provisions of Forest {conservation) Act, 1980 before the start of
work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna ete.

In compliance to Hon'ble Supreme Court order dated 13/01/2020 in 1A no. 158128/2019 and
15812972019 in Writ petition no. 13029/1985 (MC Mehta Vs GOl and others) anti-smog guns shall
be installed to reduce dust during excavation.

If the proposed project is situated in notified area of ground water extraction, where creation of new
walls for ground water extraction is not allowed, requirement of fresh water shall be met from
alternate water sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it

At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

Environment management in according to environmental status and impact of the project.

Selection of plants for green belt should be on the basis of pollution removal index.

No mining activity should be carried out in-stream channel! as per SSMMG, 2016.

10. Pakkamotorable haul road to be maintained by the project proponent.
11. A separate Environmental Management Cell with suitable gualified personnel shall be set-up under

the control of a Senior Executive; wha will report directly to the Head of the Organization.

12. Permission from the competent authority regarding evacuation route should be taken.
13. Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to

time.

14, Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.
15. One month maonitoring report of the area for air guality, water guality, Nolse |evel. Besides flora &

fauna should be examined twice a week and be submitted within 45 days for a-record.

16. Provision for cylinder to workers should be made for cooking,
17. The capacity of trucksﬁtracinr for loading purpose. will t}e in Lﬂnnes as per Transport Departmant

18. Provide suitable mask to the workers.

applicable norms and standard fixed by the Governmen
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District-Shamii, U.P., M/s P.C. Gupta. {Leased Area- 20.34 ha].

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the.

road.

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer,

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a
QCI-MABET accredited consultant, and the District Mines Officer.

Provision for two toiletsand hand pumps should be made at mining site.

Drinking water forworkers would be provided by tankers:

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines,

Corporate Environmental Responsibility (CER} plan shall be prepared by the project proponent and
the details of the various heads of expenditure to be submitted as per the guidelines provided in the
recent CER notification Mo, 22-65/2017-1A. 111 dated 01/05/2018.

Health/insurance card, Medical claim, regular health check-up camps, facilities shall be provided to
the regular/temparary/Contractual or any base workers. Copy of receipt shall be produced to the
Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
The excavated mining material should be carried and transperted in such a way that no obstruction
to the free flow of water takes place. Suitable measure should be taken and details to be provided to
concern Department.

Width of the haul road shall be mare than & meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased [/ stopped accordingly till the replenishment is completed.

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life
under the provision of Wildlife (Protection) Act, 1972 shall be obtained befare commencement of
work.

If in future this lease area becomes part of cluster of equal to or more than 05 ha, then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster
provided by the competent authority is found false or incorrect then punitive actions as per law shall
be initiated against the authority issuing the cluster certificate,

. The Environmental clearance will be co-terminus with the mining lease period.
35,

Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from National Board
Wikd Life [NBWL) even if the eco-sensitive zone is notearmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive
mining should be done as per sustainable sand mining management guidefines 2016.

Geo coordinates should be wverified by Director, DGM/District Magistrate/Regional Mining
Oifficer/NHAI and should be submitted to SEIAASSEAC, Secretariat as earliest.

In case it has been found that the E.C. obtained by providing incorrect information, submitting that
the distance between the two adjoining mines is greater than 500mt. and area is less than 05ha, but
factually the distance is less than 500 mt and the mine |s located in cluster of area equal or more
than 05ha, the E.C issued will stand revoked,

The project proponent shall in 2 years conduct detalled replenishment study duly authenticated by a
QCI-MABET accredited consultant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance.

The mining work. will be open-cast and manual/semi mechanized {subject to order of Hon'ble
NGT/Hon'ble Courts (s)). Heavy machine such as excavatgr, scooper etc. should not be employed for
mining purpose. Mo drilling/blasting should be-inm‘f-c‘!,a',i.an stage,
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District-Shamli, U.P., M/s P.C. Gupta. (Leased Area- 20.34 ha).

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-
ever is less, shall be left on both the banks of precise area to control and avoid erosion of river bank.
The mining is confined to extraction of sand/moram from the river bank only.

The project proponent shall undertake adequate safeguard measures during extraction of river bank
material and ensure that due to this activity the hydro-geological regime of the surrounding area
shall not be affected.

The project proponent shall adhere to mining in confarmity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no waork zone. in the mine
lease I.e. the distance from the bank of river to be left un-worked [Non mining areal, distance from
the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon season.
The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE) as required, also provid
adequate training-and information on safety and health aspects. Periodical medical examination of
the workers engaged in the project shall be carried out and records maintained. For the purpose,
schedule of health examination of the workers should be drawn and followed accordingly.

The critical parameters such as PM10, PM2.5, 502 and NOx in the ambient air within the impact
zone shall be monitored periodically. Further, guality of discharged water if any shall also be
monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (T55]].

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of particulate matter such as loading and unloading
point and ali transfer points. Extensive water sprinkling shall be carried out on haul roads,

It should be ensured that the Ambient Air Quality parameters conform to the narms prescribed by
the Central Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent before expiry of present mining
plan.

Self environmental audit shall be conducted annually. Every three years third party environmenital
audit shall be carried out.

Four ambient air quality-monitoring stations should be established in the core zone as well asin the
buffer zone for monitoring PM10, PM2.5, 502 and NOx. Location of the stations should be decided
based on the metecrological data, topographical features and environmentally and ecologically
sensitive targets and frequenhcy of monitoring should be undertaken in consultation with the State
Pollution Control Board.

Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users,

Proponent will provide adeguate sanitary facility in the form of mobile toilets to the labours engaged
for the praject work.

Solid waste material viz.,, gutkhapouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules,

Green area/balt to be developed along haulage road in consultation of Gram Sabha/Panchyat.
Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

Digital processing of the entire lease area in the district using remote sensing technique should be
done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt, of Uttar Pradesh. The record of such study to be maintained and report
be submitted to Repional office of MoEF, SEIAA, LLP. and UPPCB.

A copy of clearance letter will be marked to concerned Panchayat [ local NGO, if any, from whom
suggestion [ representation has been received while processing the proposal. The clearance |letter
shall also be put on the website of the company.

State Pollution Control Board shal| display a copy of the clearance letter at the Reglonal office,
District Industry Centre and Collectoi's office/Tehsildar's Office for 30 days.

The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall Be in the vernacular language of the loeality concerned, within 7 days of the issue of the
clearance letter inforrming that the pm}ectl hkgus [ corded environmental clearance and a copy

H e
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E.C. for Sand/Maorrum Mining from Yamuna River Béqgm Mo.-621ma, 622ma at Vill. Mandawar-&, Tehsil- Kairana,
District-Shamli, U.P., M/s P.C. Gupta. {Leased Area- 20.34 ha).

of the clearance letter is available with the State Pollution Control Board and also at web site of the.

SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the Regional Office of

the Ministry located in Lucknow, CPCB, 5tate PCB.

61. The MoEF/SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

62. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

63. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997,

64, Waste water from potable use be collected and reused for sprinkling.

65. During the school opening and closing time vehicle movement will be restricted.

66. A width of not less than 50 meter or 10% width of river can be restricted for mining activities from
river bark. A condition can be imposed that mining will be done from river activities from river bank.
You shall also ensure that the proposed sife is not a part of any no-development zone as

required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be
cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this clearance
shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the Mational Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment [Protection) Act, 1986 and the Public Liahility Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law
relating to the subject matter.

The project proponent will have to submit approved plans and propesals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MOoEF. SEIAA may impose additional environmental conditions or
modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per prﬂmslm‘,_is of Garette
Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regular compliance ré;tﬂrts- to the

authority as prescribed in the aforesaid notification. = T
n
%
h Vi)
Member Secretary, SEIAA

i Parya /SEIAA/S005-4451/2019 Dated: As above

Copy for Information and necessary action to:

1, The Principal Secretary, Environment, U,P. Gowt,, Lucknow.

2. Advisor, |A Division, Ministry of Environment, Forests & Climate Change, Govt, of India, Indira
Paryavaran Bhawan, lor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary; U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti

Khand, Gomti Nagar, Lucknow.

District Magistrate, Shamli, U.P,

Director, Department of Gealogy & Mining, U.P, Lucknow.

7. Copy for Web Master/Guard file,

(o N ]

|Ashish Tiwari})
Member Secretary, SEIAA
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Office of the District Magistrate, Shaml;

From : Additional District Magistrate
Shamij

To,
The Registrar
National Green Tribunal
Principal Bench
New Delhi,
E-mail : j udivial-ngt@gov.in

Suh.—ﬂ:}rﬂﬂ_‘t in Compliance to_the order issued by Hon'ble National
; Green Tribunal on ated 13.05.2024 in 0.A. No. 528/2024 Farukh

Chouhan Vs State Levg]_EnvirnggEgt Impact Assessment
Authority Uttar Pradesh.

Sir,

With reference to the subject mentioned above kindly find enclosed
herewith the Joint Committee Report in compliance of the Order issued on datod
13.05.2024 by Hon'ble National Green Tribunal in O.A No. 2282024 Farukh

Chouhan Vs State Lewvel Environment Tmpact Assessment Autherity Uttar
Pradesh,

Encl. : As above.

(Santosh Kumay Singh)
Additional District Magistrate
Shamli
Copy to ;
1. Regional Divector, Centrg] Pollution Contral Board, 'PICUP Bhawan' Wibhuti Khand,
Gomti Nagar, Lucknow for Informatign,
2. ohri Pradeep Mishra, Advoeate, Honhle Supreme Courl/NGT. New Delhi for peruaal
and necessary actinn, :
o, Chief Law Officer, UP. Pollution Contrg] Board, Lucknow for mformation.
4. Chief Environmental Officar (Circle-3), U.P. Pollstion Control Board, Lucknow for
mfurmation.

Additional District Magistrate
Shamli
T
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REPORT ON MINING ACTIVITY AT VILLAGE- MANDAWAR -4,
TEHSIL-KAIRANA, DISTRICT -SHAMLI (UTTAR PRADESH)

IN THE MATTER OF

Farukh Chouhan Vs State Level Environment Impact Assessment Authority
Uttar Pradesh

in
(Original Application No. 528/2024)
1. Background:

Hon'ble NGT, Principal Bench, New Delhi passed order on 13.05.2024 in the
matter of Farukh Chouhan Vs State Level Environment Impact Assessment
Authority Uttar Pradesh in Original Application No. 528/2024 for visit the site,
ascertain if the lease has been granted for mid-stream mining, the Respondent
no. 6 has carried out the mining in excess of the leased area and has violated the
Environmental Clearance conditions and also ascertain the extent of damage, if
any, which has been caused by Respondent No. 6. Relevant para of the Hon' ble
NGT order is as below: -

“5. In order to ascertain the correct factual position, we constitute a Joint
Committee comprising of the representative of Member Secretary, CPCB,
representative of Member Secretary, UPPCB, RO - MoEF&CC and District
Magistrate, Shamli. The District Magistrate Shamli will act as the nodal
agency. The Joint Committee will visit the site, ascertain if the lease has been
granted for mid-stream mining, the Respondent no. 6 has carried out the mining
in excess of the leased area and has violated the Environmental Clearance
conditions and also ascertain the extent of damage, if any, which has been
caused by Respondent No. 6 and submit the action taken report before the
Tribunal within two months.

6. List on 14.08.2024.”

Copy of the referred order of Hon’ble NGT is enclosed at Annexure No 1.
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2. In compliance of said order, following officials were nominated from the
concern Department:
2.1.Dr. Satya, Sc.'E', MoEF& CC, IRO, Lucknow
2.2. Sh. Runa Oraon, Sc. 'E’, CPCB, RD, Lucknow
2.3.Sh. Santosh Kumar Singh, ADM, Shamli
2.4.Sh. Ankit Singh, Regional Officer, UPPCB, RO, Muzaffarnagar

3. Joint inspection of the site was carried out on 05.07.2024 by the joint
committee. During visit, following official s/persons were present along with
committee members:

3.1.Sh. Imraan Ali, Environment Engineer, UPPCB, RO, Muzaffarnagar
3.2.Sh. Nafees Ahmad, Regional Lekhpal

3.3.Sh. Ravi Kumar, Mining Assistant

3.4.Sh. Manjeet Singh, CA- Representative of the project proponent

4. Observation based on inspection and available office records as per
referenced NGT order is as under:

4.1.M/s P.C. Gupta & Company (hereinafter referred as “the Project
Proponent”) has been granted permission for mining of sand /morrum
from River Yamuna Bed at Gata No. 621 ma, 622 ma at village-
Mandawar-4, Tehsil-Kairana, District-Shamli having area of 20.34 Ha.

4.2.During visit, mining operation was found closed. It is informed by the
representative of project proponent that mining operation is closed since
01.07.2024 in compliance of Additional District Magistrate order dated
03.07.2027(Annexur e-2) due to onset of monsoon season.

4.3.During visit, all machinery were found removed from the site except
weighing bridge.

4.4.Notice for E- tendering along with E- auction was issued by the District
Magistrate, Shamli on 10.04.2018 based on District Survey Report,
2017. Currently, updation of DSR is under progress and it is under
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consideration with SEIAA.(Copy of E- auction notice is annexed as
Annexure No. 3)

4.5. Letter of Intent (Lol) was issued by the District Administration to the
Project Proponent (PP) on 07.06.2018. the Lol was issued for 20.34
hectares mine lease area (Quantity- 203400 m® per year) for the period
of 5 years.(Copy of Lol isannexed as Annexure No. 4)

4.6.The public hearing for the project was conducted on 20.07.2019.(Copy
of MOM of public hearing is annexed as Annexure No. 5)

4.7.Environmental Clearance (EC) has been granted for mining by State
Level Environment Impact Assessment Authority (SEIAA), Uttar
Pradesh on 17.03.2021. (Copy of EC is annexed as Annexur e No. 6)

4.8.The PP was granted Consent to Operate (CTO) under the Water (PCP)
Act, 1974 and the Air (PCP) Act, 1981 on 15.12.2021, which is valid
from 14.12.2021 to 21.12.2025. (Copy of CTO is annexed as Annexure
No. 7)

4.9. The above said mining lease has been granted by District Magistrate,
Shamli (Mining Department) for the duration of 01.01.2022 to
31.12.2026.

4.10. It is informed by the representative of Project Proponent that
mining has been started on 01.01.2022. As per portal of Directorate of
Geology and Mining, Uttar Pradesh, total 489800 m® of mineral has
been excavated by project proponent (during 01.01.2022 to 30.06.2024).
Y earwise quantity of mining as available in the portal of Geology and
Mining Department, Govt. of UP is as below:

Y ear Quantity excavated Permitted quantity
(m?) (m?)
2022 171283 203400
2023 203394 203400
2024(till 30.06.2024) 115123 203400
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4.11. Asper EC condition, the project proponent shall in 2 years conduct
detailed replenishment Study duly authenticated by a QCI-NABET
accredited consultant, and the District Mine Officer. But the PP has
carried out replenishment Study Report (Pre-monsoon and Post
monsoon) in year 2023 through non-NABET accredited consultant.
Replenishment Study Report has been submitted to District Magistrate,
Shamli on 05.07.2024.

4.12.  During visit, only one pillar was found outside the lease area,
which was located in the mid-stream of river. It is informed by the
representative of project proponent, all pillar has been removed due to
onset of monsoon and pillar located in midstream of Y amuna River was
installed by the revenue department, Shamli. Necessary action may be
taken by the District Magistrate, Shamli and ensure installation of pillar
within lease area.

4.13.  During visit, it was observed that another lease in the name of M/s
Shiva Buildtech Private Limited was granted adjacent to the M/s P.C.
Gupta & Company. It indicates that mining area is in cluster. As per
specific condition no. 38 of EC, in case it has been found that the EC
obtained by providing incorrect information, submitting that the
distance between the two adjoining mines is greater than 500 m and
area is less than 05 Ha, but factually, the distance is less than 500 mt
and the mine is located in cluster of area equal or more than 05 ha, the
EC issued will stand revoked.

4.14. During visit, it was observed that illegal mining outside the lease
area having area of approx. 30 bigha and depth more than 3 m is
excavated.

4.15. The project proponent has submitted following Six monthly
compliance report of EC to MoEF&CC, UPPCB and Directorate of
Environment, Govt. of UP:

4.15.1. January, 2022 to June, 2022-submitted by e-mail on
11.07.2022

4.15.2. July, 2022 to December, 2022—submitted on 30.06.2024 to
MoEF& CC only.
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4.15.3. January 2023 to June, 2023-submitted by e-mail on
06.07.2022

4.15.4. July, 2023 to December, 2023-submitted by e-mail on
18.06.2024

4.15.5. January, 2024 to June, 2024-submitted by e-mail on
03.07.2024

4.16. The project proponent has submitted above six monthly
compliance report to District Magistrate, Shamli on 11.07.2022,
22.01.2023, 06.07.2023, 22.01.2024 and 15.07.2024 respectively.
However, six monthly compliance report was submitted after the
timeline as mentioned in EC. Copy of e-mail and receiving copy along
with EC compliance reports are annexed as Annexur e-8.

4.17. The project proponent has not carried out adequate plantation in
compliance of CTO & EC condition.

4.18. The project proponent has not carried out hydro-geological study,
which violates the EC condition.

4.19. The project proponent has not obtained NOC for ground water
abstraction from SGWA as per condition of CTO granted by UPPCB.
The PP has applied for NOC on 10.06.2024.

4.20.  During inspection, no mining activity was carried out. Hence, mid-
stream mining could not ascertain. River Y amuna was observed flowing
without obstacle.

5. Recommendations:

It is evident from above observation; the PP has not complied with the
conditions as mentioned in EC granted by SEIAA aswell as CTO granted by
UPPCB. Further, illegal mining beyond the lease area was also observed.

5.1.Mining Department take necessary action against the PP for illegal
mining beyond permitted area.

5.2.The UPPCB take necessary action against the PP for violation of
CTO condition and illegal mining.
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5.3.SEIAA should take necessary action against the PP for violation of

EC condition.

5.4.The PP should obtain NOCs from State Ground Water Authority for

abstraction of ground water.

5.5.The PP should carry out hydro-geological study and submit report to

UPPCB and SEIAA.

5.6. The PP should provide adequate plantation as per condition of CTO.

5.7. The PP should submit six monthly compliance report within

stipulated timeline as per EIA Notification, 2006.

5.8.The PP should carry out Replenishment Study Report duly
authenticated by a QCI-NABET accredited consultant, and the
District Mine Officer as per timeline mentioned in EC.

5.9.District Administration should take necessary action on proper

demarcation of mining lease.

I nspecting officials:

Sr.No Name & Designation Signature
1. | Dr. Satya, Sc.’E’, MOEF& CC, IRO, Lucknow A%\
2. Sh. Runa Oraon, Sc.'E’, CPCB, RD, Lucknow %u Gran
3. Sh. Santosh Kumar Singh, ADM, Shamli QM
4, Sh. Ankit Singh, Regional Officer, UPPCB, RO,
Muzaffarnagar " p £
5. Sh. Imraan Ali, EE, UPPCB, RO, Muzaffarnagar Or..f?’
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Item No. 07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 528/2024
Farukh Chouhan Applicant
Versus
State Level Environment Impact Assessment

Authority Uttar Pradesh Respondent

Date of hearing: 13.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rahul Choudhary & Mr. Kaustav Dhar, Advs. for Applicant

Respondent: Ms. Priyanka Swami, Adv. forR- 1 & 2

ORDER

1. In this Original Application, the applicant has made an allegation
of illegal mining of sand/morrum from Yamuna river Bed at Gata No.
621ma, 622ma in Mandawar Village, Kairana Tehsil, Shamli District at
Uttar Pradesh in an area admeasuring 20.34 hectare. The allegation is
that Respondent No. 6 i.e. M/s P.C. Gupta & Company is carrying out
mining in complete violation of the Environmental Clearance. The specific

allegation of such illegal mining in the OA are as under:

I. Illegal mining activity is undertaken in non-compliance of
several General and Specific Conditions laid down in the
Environmental Clearance. Particularly in respect of use of
Heavy JCBs, Undertaking In-Stream mining in Yamuna,
Exceeding mandated Depth Limits, Illegal nighttime mining

in Yamuna, Unauthorised mining beyond approved leased
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area, No replenishment study conducted and No six monthly
compliance report submitted.

II. Mining activity is undertaken in violation of the provisions of
Sustainable Sand Mining Guidelines, 2016 and Enforcement
& Monitoring Guidelines for Sand Mining, 2020 wherein
instream mining prohibited, only semi-mechanized mining
allowed in Uttar Pradesh, Mining at night hours is prohibited
and replenishment study is mandated.

III. Respondent No. 6 is violating various orders passed by the

Tribunal in this regard.

2. Learned Counsel appearing for the applicant during the course of
argument has referred to the conditions of Environmental Clearance
dated 17.03.2021 annexure A-1 more particularly the General Conditions
No. 5, 7, 13, 23, 25 and 44 and also Specific Conditions No. 9, 24 and 31
which are stated to be violated by the respondent no. 6. He has also
referred to the map on page 124 to show that it is mid stream mining and
referring to the map from page 83 to 90, he has submitted that during
the different time periods, mining has been done by the Respondent No. 6
much beyond the lease area and referring to page 120 he has submitted
that during the public hearing the objection was raised that illegal mining

was done.

3. The original application raises substantial issue relating to

compliance of environmental norms.

4. Issue notice to the respondents. Applicant is directed to serve the
respondents and file affidavit of service at least one week before the next

date of hearing.

169
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5. In order to ascertain the correct factual position, we constitute a
Joint Committee comprising of the representative of Member Secretary,
CPCB, representative of Member Secretary, UPPCB, RO - MoEF & CC and
District Magistrate, Shamli. The District Magistrate Shamli will act as the
nodal agency. The Joint Committee will visit the site, ascertain if the
lease has been granted for mid-stream mining, the Respondent no. 6 has
carried out the mining in excess of the leased area and has violated the
Environmental Clearance conditions and also ascertain the extent of
damage, if any, which has been caused by Respondent No. 6 and submit

the action taken report before the Tribunal within two months.

6. List on 14.08.2024.

7. A copy of this order be forwarded to Member Secretary, CPCB,
Member Secretary, UPPCB, RO - MoEF&CC and District Magistrate,

Shamli by e-mail for compliance.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
May 13, 2024
O.A. No. 528/2024
HB
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- Reglsiered
State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow - 226 010

Phoe - 91-522-2300 541, Pax:91-522-2300 543
o Emsul :dtwpih?@ﬂhmmm

Shri Prem Chand Gupta, W haip

140, Ward No- 1, Haily Mandi,

Pataudi, Gurgaon, Haryana- 123003
Ref. Mng.f.ﬂ ..... JParya/SEIAA/5005-4451/2020 Date: I g— March, 2021
Sub:  Environmental Clearance for Sand/Morrum Mining from Yamuna River Bed at Gata No.-621ma,
622ma at Vill. Mandawar-4, Tehsil-Kairana, District-Shamli, U.P., M/s P.C. Gupta. (Leased Area- 20.34 ha).
Dear Sir,

Please refer to your application/letter dated 10-08-2018, 18-08-2018, 23-08-2019, 16-09-2019, 15-
06-2020 & 10-02-2021 addressed to the Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the
subject as above. The State Leve| Expert Appraisal Committee considered the matter in its meetings held on
dated 17-12-2020 and SEIAA meeting 24-02-2021.

A presentation was made by the project proponent along with their consultant M{s Greencindia
Consulting Pvt. Ltd. The proponent, through the documents submitted and the presentation made informed
the committee that:-

1- The environmental clearance is sought for Sand/Morrum Mining from Yamuna River Bed at Gata

No.-621ma, 622ma at Vill. Mandawar-4, Tehsil-Kairana, District-Shamli, U.P.,, M/s P.C. Gupta. (Leased

Area- 20.34 ha).

2- The terms of reference in the matter were issued by SEIAA, LU.P. vide |etter no.

A31 ) parya/SEACS4451 /2018 dated 13/11/2018.

3- The public hearing was organized on 20/07/2019. Final EIA report submitted by the project

proponent on 23/08/2019.

4- Salient features of the project as submitted by the project proponent:

1. On-line progosal Nao. SIAJUP/MIN/28676/2018
2. File No, aliotted by SEIAA, UP 5005/4451
3. Mame of Proponent M{s P.C Gupta & Company

Prem Chand Gupta (Autherized Signatary)

4. Full correspondence address of proponent and
~ mobhile no,

D-2, 2116, Vasantkunj, New Delhi- 110070

5. Name of Project hMandawar 4 '{-ﬁu.}aa 20.34 hé-j sand/marrum mine on
Yamuna river

G, Project location (Plot/Khasra/Gata No.) Village- Mandawar, Tehsil = Kairana, District = Shamll,
Uttar Pradesh -

7. _!’jl%-f.l_mﬂpf River Yamuna River

8, Name of Village Mandawar

9. Tehsil Kairana

10, District Shamli

11. Mame of Minor Mineral Sand/Maorrum

12. Sanctioned Lease Area {in Ha.) £0.34 Hectares =l

13, Mineable Area (in Ha.) 18.8532 Ha, -

14, Zero level mRAL 231m

15, Max, & Min mrl within lease area 236 mRL - 232 mRL.

16. Pillar Coordinates (Verified by DMO) Paoint Latitude | Longitude
2°27°01.79'N | 77 8'15.08°E
29°26'57 48"'N | 77° 8'13.42"E

 25°26'57.59"N 7781759 |

21 2927'0.49°N

F7TBI503"E

i
20°26'58.67'N | 777 825.16'C
|




1 82 E.C. for Sand/Merrum Mining from Yamuna River E;ﬁga Mo.-621ma, 622Zma at Vill. Mandawar-4, Tehﬁﬂ—i{aiﬁ-ma. :

District-Shamli, U.P.

5 P.C. Gupta. (Leased Area- 20.34 ha).

F 29°27'14.84"N 77°8'24.46"E |
G 29°27'15.08"N 77" 8'2B.28"E
H 25°27°16.66"N 77" 8'28.45"E
[ 29°27'14.95"N 77" 8'26.02"E
] 29°27'21.36"N T 8'15.07"E
K 29°27'15.05"N 77° 8'14.96"E
17. Total Geological Reserves 5,65,596 m*
18. Total Mineable Reserves in LOI 2,03,400 m’
19, Total Proposed Production 10,17,000 m>
"g_p_'.'frnpused Production,/vear | 2,03,400 m’/Year B
21. Sanctioned Period of Mine lease i | 5Years
22. Production of mine/day o Elﬂfﬁma? . N
23. Method of Mining Opencast Semi-mechanized mining |
24, No, of working days 250 days/ Year B
25. Working hours/day 12 Hours |
26. No, Of workers E0
27. No. Of vehicles movement/day 90
28. Type of Land Govt. Land
29. Ultimate Depth of Mining 1.25m
30. MNearest metalled road from site 2127 m
31. Water Requirement o | PURPOSE REQUIREMENT (KID) |
Drinking__ 0.60
Suppression of dust | 116 N - N = o
Plantation 7.34
| Others (if any) -
Total 2.1
32. Name of OCI Accredited Consultant with GQCI Greencipndia Consulting Pyt Ltd. -
Mo and period of validity. NABET/EIA/1619/RADOSE valid till 27/10/2019
33. Any litigation pending against the project or No
land in any court
34, Details of 500 m Cluster Map & certificate 2071/KHA Vi-2018, Dated: 23" August, 2018,
verified by Mining Officer i =5
35, Details of Lease Area inapproved D5R DSR ShuddhiPatral213/Kha.Vi-2018)dated 02 Aug-
2018 issued by DM Shamli
36. Length and breadth of Haul Road Length 2137 meters passing from RanaMazra village
and Width 6.0 m 4
37. No of Trees to be Planted 459 Trees
38. EMP Cost Rs 8.93 lacs
| 39. CER Cost [Rs2.24lacs I
B The'mining would be restricted to unsaturated zone cnly above the phreatic water table and will not

intersect the ground water table at any point of time.,

&- The mining operation will not be earried out in safety zone of any bridge or embankment or in
ecofragile zone such as habitat of any wild fauna.

7- There is no litigation pending in any court regarding this project.

8- The project proposal falls under category—1(a) of EIA Notification, 2006 {as amended).

Based on the recommendations of the State Level Expert Appraisal Committee meeting held on 17-12-
2020 on the above said project, the State Level Environment Impact Assessment Authority meetings held on
dated 24-02-2021 has decided to grant the Environmental Clearance to the title project for collection of
2,03,400 m’/Year is proposed lease area 20.34 ha subject to effective implementation of the following

General Cenditions and specific conditions: !
General condition: W
- i This environmental clearance is subject to sllotmeakt

District Administration/Mining Departmeant.

legse in favour of project proponent by
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E.C. for Sand/Morrum Mining from Yamuna Hi#eréﬁgﬂa No.-621ma, 622ma at Vill. Mandawar-4, Tehsil-Kairana,

i

10.
11.
12
13.

14.

15.

16.

ifs

18.

La

20:

21,
2.

Z3.

District-Shamli, L.P., M/s P.C. Gupta. [Leased Area- 20,34 ha).

Forest clearance shall be taken by the proponent as necessary under law,

Any change in mining area, khasra numbers, entailing capacity addition with change in process and or
mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Motification, 2006 (as amended).

Precise mining: area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
competent authority along-with copy of the Environmental Clearance letter will be displayed on a
hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02
months.

Mining and loading shall be done only within day hours time.

Mo mining shall be carried outin the safety zone of any bridge and/or embankment,

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry
of Environment & Forests are strictly complied with, Water sprinklers and other dust control majors
should be applied to take-care of dust generated during mining operation. Sprinkling of water on haul
roads to control dust will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operations. If this condition
is vinlated, the clearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest Department.
Mo wildlife-habitat will beinfringed.

It:shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out. ;

At:shall be ensured that mining aperation of Sand/Moram will not in any way disturk the, velocity and

flow pattern of the river water significantly.

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its
riesting. A report on the same, vetied by the competent authority shall be submitted to the RO, PCB
and SELAA within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the' RO, PCB and
SELAA within six months. i
Hydro-geological study shall be carried out by a reputed organization/finstitute within six months and
establish that mining in the said area will not-adversely affect the ground water regime. The report
shall be submitted to the RO, PCB-and SEIAA within six months. In case adverse impact is observed
fanticipated, mining shall not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be made 50
that the habitations (if any) close by the lease area are not adversely affected. The status of
implementation of measures taken shall be reported to the RO, UPPCE and SEI&A and this activity
should be completed before the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures which
can help in improving the quality of life of economically weaker section of society. Income generating
projects/tools such as development of fodder farm, fruit bearing orchards, vocational training ete. can
form a part of such program me. The project proponent shall provide separate budget for community
development activities and income generating programmes.

Green cover development shall be carried out following CPCE guidelines including selection of plant
species and in consultation with the local DFO/Horticulture Officer,

Separate stock piles shall be maintained for excavated top soll, if any, and the top soil should be
utilized for green coverftree plantation.

Dispensary facilities for first-aid shall be provided at site.

The District Mining Officer should guarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Qfficer by Turnishing the reguisite
data/information/monitoring reports. In case of any violations of stipulated conditions the District
Mining Officer will report to SELAA,

The project proponent shall submit six monthly rgpr.i'r'tﬁ'an the status of compliance of the stipulated
environmental clearance conditions including resulisof memitored data [both in hard & soft copies) to

e
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1 84 E.C. for Sand /Morrum Mining from ¥Yamuna River B&gtga No.-621ma, 622ma at Vil.Mandawar-4, Tehsil-Kairana .
District-Shamli; U.P. M/s P.C. Gupta. [Leased Area- 20.34 ha).

the SEIAA, the District Officer and the respeciive Regional Qffice of the State Pollution Control Board .-
by 1stJune and 1st December every year.

24. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, 2|iaF'arlsad.|"
Municipal Corporation and Urban Local Body.

25. Transportation of materials shall be done by covering the trucks [ tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

26. Waste water, from temporary habitation campus be properly collected & treated before discharging
into water badies the treated effluent should conform to the standards prescribed by MoEF/CPCB.

27. Measures shall be taken for control of noise lavel to the limits prescribed by C.P.C.B.

28. Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

29. Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or other
suitable material.

30. Under corporate social responsibility a sum of 5% of the total project cost or total income whichever is
higher is to be earmarked for total lease period. 115 budget is to be separately maintained. CER
component shall be prepared based on need of local habitant. Income generating measures which can
help in upliftrment of poor section of society, consistent with the traditional skills of the people shall be
identified. The programme can include: activities such as development of fodder farm, fruit bearing
orchards, free distribution of smokelass Chula ete,

31. Possibility for adopting nearest three villages shall be explored and details of civic amenities such as
roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be
submitted within 02 months from the date of issuance of Environment Clearance.

32, The funds earmarked for environmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reparted to the Ministry of
Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.Pand UPPCE.

33.  Action plan with respect to suggestion/improvement and recommendations made and agreed during
Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCB and
SEIAA within D2 months.

34.  Environmental clearance is subject to obtaining clearance under the Wildlife {Protection) Act, 1972
from the competent authority, if applicable to this project.

35, The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wildlife Department, For the purpose, awareness shall be created amongst
the workers about the nesting sites so that such sites, if any, are identified by the workers during
operations of the mine for taking required safeguard measures. In this regards the safety notified zone
should be left so that the habitat/nesting area is undisturbed,

36. The project proponent shall undertake adequate safeguard measures during.extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area shall
not be affected.

37. The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the project.

38, Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with
the State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease in the
river from the vehicles used for transportation,

39. Vehicular emissions shall be kept undér contral and regularly manitared. The vehicles carrying the
mineral shall not be overloaded.,

40,  Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobife STP, safe drinking water,
medical health care, creche ete, {MoEF circular Dated : 22-09-2008 regarding stipulation of condition
to improve the living conditions of construction labour at site).

41.  Personnel working in dusty areas should wear protective mﬁpiratuw devices and they should also be
provided with adequate training and mfnrmatmn on health aspects. Occupational health
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E.C. for Sand/Maorrum Mining from Yamuna River Bed at Gata No.-621ma, 622ma at Vill. Mandawar-4, Tehsil-Kairana,

42,

43,

44,

45,

46.

47.

District-Shamli, U.P., M/s P.C. Gupta. (Leased Area- 20.34 ha).

survaitlance program of the workers should be undertaken periodically to observe any contractions
ue to exposure to dust and take corrective measures, if needed,

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParishad/
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal. The dearance letter shall also be
put on the website of the Company by the proponent.

The environmental statement for each financial yvear ending 31st March in Form-V as is mandated to
be submitted by the project proponent to the concerned State Pollution Control Board as prescribed
under the Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the
wehsite of the company along with the status of compliance of environmental clearance conditions
and shall also be sent to the Regional Office of the Ministry of Environment and Forests, Lucknow by e-
mail,

The green cover development/tree plantation is to be done in an area equivalent to 20% of the total
leased area either on river bank or along road side {Avenue Plantation).

Bebris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment,

Safety measures to be taken for the safety of the people working at the ming lease area should be
given, which would also include measure for treatment of bite of poisonous reptilefinsect like snake.
Periodical and Annual medical checkup of workers as per Mines Act and they should be-covered under
E5las per rule.

Specific Conditions:

1.

Directions/suggestions given during public hiearing and commitment made by the project proponant
should be strictly complied.

The project proponent shall obtain the forest clearance and permission of Central and State
Government as per law under the provisions of Forest (conservation) Act, 1980 before the start of
work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna etc.

in compliance to Hon'ble Supreme Court order dated 13/01/2020 in 1A no. 158128/2019 and
158129/201% in Writ petition no. 13029,/1985 (MC Mehta Vs GOl and others) anti-smog guns shall
be installed to reduce dust during excavation.

If the proposed project is situated in notified area of ground water extraction, where creation of new
wells for ground water extraction is not allowed, requirement of fresh water shall be met from
alternate water sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it.

At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration refated to Covid-19.

Environment management in according to environmental status and impact of the project.

Selection of plants for green belt should be on the basis of pallution removal index.

Mo mining activity should be carried outin-stream channel as per 55MMG, 2016.

10. Pakkamotorable haul road 1o be maintained by the project proponent.
11. A separate Environmental Management Cell with suitable qualified personnel shall be set-up under

the control of a Senior Executive, who will report directly to the Head of the Organization.

12. Permission from the competent authority regarding evacuation route should be taken.
13. Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to

time.

14, Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.
15. One month monitoring report of the area for air guality, water guality, Nolse |evel. Besides flora &

fauna should be examined twice a week and be submitted within 45 days for a record.

16, Provision for cylinder to workers should be made for cooking.
17. The capacity of trucks/tractor for loading purpose will be in tonines as per Transpart Departmeant

18. Provide suitable mask to the workers.

applicable norms and standard fixed by the Governmen
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19,
20,
21.
22,
23.
24.
25,
26,

27,

28,

29:

30.
31

32

33,

35,

36.

B

38.

=L,

40.

District-Shamii, U.P., M/ P.C. Gupta. [Leased Area- 20.34 ha).

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the.

road.

Indigencus plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a
QCI-NABET accredited consultant, and the District Mines Officer.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016

A buffer/safe zone shall be maintained from the habitation as per mining guidefines.

Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent and
the details of the various heads of expenditure to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A 1l dated 01/05/2018.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to
the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the
Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bedies of the nearby areas may be considered as one of the activity In CER.
The excavated mining material should be carried and transperted in such a way that no obstruction
to the free flow of water takes place. Suitable measure should be taken and details to be provided to
concern Department.

Width of the haul road shall be mere than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board far wild life
under the provision of Wildlife [Protection) Act, 1972 shall be obtained before commencement of
woark.

If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster
tonditions otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster
provided by the competent authaority is found false or incorrect then punitive actions as per law shall
be initiated against the authority issuing the cluster certificate.,

. The Environmental clearance will be co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary isto obtain a clearance from National Board
Wik Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive
mining should be done as per sustainable sand mining management guidelines 2016.

Geo coordinates should be wverified by Director, DGM/District Magistrate/Regional Mining
Officer/NHAI and should be submitted to SEIAA/SEAC, Secretariat as earliest.

In case it has been found that the E.C, obtained by providing incorrect information, submitting that
the distance between the two adjoining mines is greater than 500mt. and area is less than 05ha, but
factually the distance is less than 500 mt and the mine is located in cluster of area equal or more
than 05ha, the E.Cissued will stand revoked,

The project proponent shall in 2 years conduct detalled replenishrment study duly authenticated by a
OCI-MABET accredited consultant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance,

The mining work will be open-cast and manual/semi mechanized [subject to order of Hon'ble
MGT/Hon'ble Courts (s)). Heawy machine such as excavator, scooper etc, should not be employed for
mining purpose. No drilling/blasting should beinve (ggi.;ny stage.
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41,
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43

44,

45,

46,
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45,

45,

50.
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54,

55,
56.

57.

S8,

59.

60.

District-Shamli, U.P., M/s P.C. Gupta. [Leased Area- 20.34 hal.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-
aver is less, shall-be left on both the banks of precise area to control and avoid erosion of river bank.
The mining is confined to extraction of sand/moram from the river bank only.

The project proponentshall undertzke adequate safeguard measures during extraction of river bank
material and ensure that due to this activity the hydro-geological regime of the surrounding area
shall not be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
canditions and the Rules prescribed in this regard clearly showing the no wark zone in the mine
lease L.e. the distance from the bank of river to be left un-worked [Non mining area), distance from
the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon season.
The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE} as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination of
the workers engaged in the project shall be carried out and records maintained. For the purpose,
schedule of health examination of the workers should be drawn and followed accordingly.

The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact
zone shall be menitored periodically. Further, guality of discharged water if any shall also be
mmonitored [(TDS, DO, pH, Fecal Coliform and TotalSuspended Solids (T55]].

. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas

prone to air pollution and having high levels of particulate matter such as loading and unloading
point and all transfer points. Extensive water sprinkling shall be carried out'on haul roads.

It should be ensured that the Ambient Air Quality parameters conform to the narms prescribed by
the Central Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent before expiry of present mining
plan.

Self environmental audit shall be conducted annually. Every three years third party environmental
audit'shall be carried out.

Four ambient air guality-monitoring staticns should be established in the core zone as well as in the
buffer zone for monitoring PM10, PM2.5, 502 and NOx. Location of the stations should be decided
based on the meteocrological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in-consultation with the State
Pollution Control Board.

Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

Proponent will provide adeguate sanitary facility in the form of moblle toilets to the labours engaged
for the project work.

Solid waste material viz., putkhapouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules,

Green area/belt to be developed along haulage read in consultation of Gram SabhafPanchyat.
Maturalfcustomary paths used by villagers should not be obstructed at any time by the activities
praposed under the project.

Digital processing of the entire lease area in the district using remote sensing technique should be
done regularly once in three years for monitering the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh, The record of such study to be maintained and report
be submitted lo-Replonal office of MoEF, SEIAA, LL.P. and UPPCB.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from whom
suggestion [ representation has been received while processing the proposal. The clearance letter
shall also be put on the website of the company.

State Pollution Control Board :shal| display a copy of the clearance.letter at the Reglonal office,
District Industry Centre and Collector's office/Tehsildar's Office for 30 days.

The project autharities shall advertise at least in two local newspapers widely circulated, one of
which shall be'in the vernacular language of the locality coficerned, within 7 days of the issue of the
clearance letter informing that the project Wﬂm d environmental clearance and a copy
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E.C. for Sand/Maorrum Mining from Yamuna River B§94a No.-621ma, 622ma at Vill.Mandawar-4, Tehsil- Kah_'g a,
District-Shamli, U.P., M/{s P.C. Gupta. [Leased Area- 20.34 ha).

of the clearance letter is available with the State Pallution Control Board and also at web site of the

SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the Regional Office of

the Ministry focated in Lucknow, CPCB, 5tate PCB.

61. The MoEF/SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further.condition in the interest of environment prr:rtectiﬂn.

&2, Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

63. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997,

64. Waste water from potable use be collected and reused for sprinkling.

65. During the school opening and closing time vehicle movement will be restricted.

66. A width of not less than 50 meter or 10% width of river can be restricted for mining activities from
river bank. A condition can be imposed that mining will be dene from river activities from river bank.
You shall -also ensure that the proposed site is not a part of any no-development zone as

required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be
cancelled. Also, in the event of any dispute on gwnership or land use of the proposed site, this clearance
chall automatically deem to be cancelled.

Any appeal against this EC shall lie with the Mational Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liahility Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law
relating to the subject matter.

The project proponent will have to submit approved plans and propesals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental conditions or
modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per pmvrmqﬁ of Gazette
Notification No. 5.0. 1533(E) dated 14,/09/2008, as amended and send regular E”T' liance rép_urts to the
authority as prescribed in the aforesaid notification. | : e

{ | o

Member Eenretary, SEIAA
i Parya fSEIAA5005-4451/2019 Dated: As above

Copy for Information and necessary action to:
1. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2. Advisor, |A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region),
Kendriva Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow.
District Magistrate, Shamli, U.P,
Director, Department of Geology & Mining, U.FP. Lucknow.
7. Capy for Web Master/Guard file.

oo

|Ashish Tiwari}
Member Secretary, SEIAA
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ﬁﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
N Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - 144418/UPPCB/Circle3(UPPCBHO)/CTO/air/[SHAM L 1/2021 Dated : 15/12/2021

To,

Shri PREM CHAND GUPTA

M/s PREM CHAND GUPTA AND COMPANY

GATA NO. 621ma, 622maVILLAGE MANDAWAR-4, TEHSIL KAIRANA, DISTRICT
SHAMMLI ,SHAMLI,247774

SHAMLI

Sub; Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
toM/s. PREM CHAND GUPTA AND COMPANY

Reference Application No. 14362788 Dated : 15/12/2021

1 With reference to the application for consent for emission of air pollutants from the plant of M/s
PREM CHAND GUPTA AND COMPANY. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent isvalid for the period from 14/12/2021 to 31/12/2025 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN CHAUHAN
Date: 2021.12.15 18:41:03 +05'30'

Chief Environmental Officer (Circle 3)

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the

conditions imposed in the certificate.
Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN  CHAUHAN

Date: 2021.12.15 18:41:14 +05'30'

Chief Environmental Officer (Circle 3)
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3(a)

3(b)

3(c)

396

U.P. Pollution Control Board

Dated : 15/12/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Mining of Sand/Morrum-814
cubic Meter /day OR 203400 cubic meter/Annum.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Typeof Fue Stack No. Parameters Height
Source
1 10 KVA DG DIESEL 01 Sulphur | AS PER E(P)
SET Dioxide RULES, 1986

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detalil

S.No Stack No Par ameter Standard
1 01 Sulphur Dioxide AS PER E(P)
RULES, 1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/M OEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will filethe renewal application at least 2 months prior to the expiry of thisOrder.
Specific Conditions.

66
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1. ThisCTO isvalid only for Mining of Sand/Morrum-814 cubic Meter /day OR 203400 cubic
meter/Annum.

2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3. Theindustry shall establish Miyawaki forest inside the factory in sufficient area.
4. Industry shall comply with the conditions of CTE issued by the board on 11.12.2021.

5. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

6. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of public
nuisance and environmental deterioration. The Canopy and proper exhaust stack shall maintained
according to resides and human settlement of nearby area.

7. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
17.03.2021.

8. The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any timein caseif the industry is violating any of the conditions of the consent to
establish.

9. In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

10. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

11. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

12. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

13. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

14. The mining work should be done by the project proponent in such away that the contour of the
river is not changed.

15. Mining should not be done by the project proponent after sunset or at night.

16. Industry shall be bound to comply the direction issued by Hon'ble Supreme Court, High Court
and NGT time to tome.

17. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. Beside this, the unit will install 5
additional saplings within the campus with protection measures for ensuring their survival.

| ssued with the per mission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN CHAUHAN

Date: 2021.12.15 18:41:24 +05'30'
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Chief Environmental Officer (Circle 3)
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ﬁﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
- | Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

%

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 15/12/2021
144685/UPPCB/Cir cle3(UPPCBHO)/CTO/water/
SHAMLI1/2021

To,

Shri PREM CHAND GUPTA

M/s PREM CHAND GUPTA AND COMPANY

GATA NO. 621ma, 622ma VILLAGE MANDAWAR-4, TEHSIL KAIRANA, DISTRICT
SHAMMLI ,SHAMLI,247774

SHAMLI

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. PREM CHAND GUPTA AND COMPANY

Reference Application No :14392754 Dated :15/12/2021

1 For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. PREM CHAND GUPTA
AND COMPANY is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent isvalid for the period from 14/12/2021 to 31/12/2025 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN  CHAUHAN

Date: 2021.12.15 18:41:51 +05'30"
Chief Environmental Officer (Circle 3)

Enclosed : Asabove
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the
conditions imposed in the certificate.

Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN CHAUHAN

Date: 2021.12.15 18:41:59 +05'30'

Chief Environmental Officer (Circle 3)
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexureto Consent issued to M/s.PREM CHAND GUPTA AND COMPANY vide

Consent Order No. 14392754/ Water Dated : 15/12/2021

4(a)

4A(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Mining of Sand/Morrum-814
cubic Meter /day OR 203400 cubic meter/Annum..

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Dischar ge Details
S.No Kind of Effulant Maximum daily Treatment facility and
dischargeKL/day dischar ge point
1 Domestic 2 KLD Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant

S.No Parameter Standard

1 Quantity of Discharge 2 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No | Parameter | Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and itslog book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions.
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1. ThisCTO isvalid only for Mining of Sand/Morrum-814 cubic Meter /day OR 203400 cubic
meter/Annum.

2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3. Theindustry shall establish Miyawaki forest inside the factory in sufficient area.
4. Industry shall comply with the conditions of CTE issued by the board on 11.12.2021.

5. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

6. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of public
nuisance and environmental deterioration. The Canopy and proper exhaust stack shall maintained
according to resides and human settlement of nearby area.

7. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
17.03.2021.

8. The ground water shall be abstracted after obtaining NOC from the SGWA and submit the copy to
the Board within 3 months.

9. The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any timein caseif the industry is violating any of the conditions of the consent to
establish.

10. In case of violation of above mentioned conditions or any public complaint the CTE shall be
withdrawn in accordance with law.

11. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

12. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

13. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

14. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

15. Industry shall not use more than 2 KLD water per day for domestic purpose and 4 KLD for dust
suppression. Water shall not be used in any manufacturing process in the industry.

16. The mining work should be done by the project proponent in such away that the contour of the
river is not changed.

17. Mining should not be done by the project proponent after sunset or at night.

18. Industry shall be bound to comply the direction issued by Hon'ble Supreme Court, High Court
and NGT time to tome.

19. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. Beside this, the unit will install 5
additional saplings within the campus with protection measures for ensuring their survival.



196 402

I ssued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN CHAUHAN

Date: 2021.12.15 18:42:11 +05'30'

Chief Environmental Officer (Circle 3)
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6/18/24, 6:51 PM Gmail - Subject:- Six Mcathgwpliance Report (Period — June-2023 to Dec-2023) 1 97?

M G mail Compliance Report <compliancereports.sixmonthly@gmail.com>

Subject:- Six Monthly Compliance Report (Period — June-2023 to Dec-2023)

1 message

Compliance Report <compliancereports.sixmonthly@gmail.com> Tue, Jun 18, 2024 at 6:50 PM
To: romuzaffarnagar@uppcb.in, rocz.lko-mef@pnic.in, doeuplko@yahoo.com, ms@uppcb.com

To,

1)Ministry of Environment, Forest and Climate Change, Regional Office (CZ),
Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj,
Lucknow — 226020

2) Directorate of Environment, SEIAA,UP
Gomti Nagar, Lucknow

3)Member Secretary . - U.P.P.C.B.
Gomti Nagar, Lucknow

4) Regional Officer - U.P.P.C.B.
Muzaffarnagar, Uttar Pradesh

Respected Sir/s,

This is in reference to the Terms and Condition of our E.C Letter dated 27-May-2020 having Reference
Number - 82/Parya/SEIAA/4468/2019 issued by SIEAA - U.P.issued by SIEAA - U.P.

In this regard, please find enclosed Six Monthly Compliance Report of our River Bed Mining Project located
at - YAMUNA RIVER GATA NO. — 621ma & 622ma, VILLAGE —Mandawar-4, TEHSIL — KAIRANA,
DISTRICT — SHAMLI - U.P.

The applicant is facing problem while uploading compliance report in e-parivesh portal which shall be
resolved soon.
Please acknowledge the same. Thanking You,

Prem Chand Gupta, (Prop. M/S P.C. Gupta)
R/o D-2, 2116, Vasantkunj, New Delhi- 110070

https://mail.google.com/mail/u/5/?ik=898b03bcca&view=pt&search=all&permthid=thread-a:r3658648640730682550&simpl=msg-a:r116407307809916...  1/2



6@/86:51 PM Gmail - Subject:- Six MoghkaCognpliance Report (Period — June-2023 to Dec-2023)
1 cls:- Six Monthly Compliance Report (June-20 -2023)

.-J 0. DM Copy Mandawar-4 CR - 2023.pdf
11877K

https://mail.google.com/mail/u/5/?ik=898b03bcca&view=pt&search=all&permthid=thread-a:r3658648640730682550&simpl=msg-a:r116407307809916...
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Date:- /¢ fﬂ}.’-ﬁ 023

To,
Hon’ble District Magistrate
Shamli,
Uttar Pradesh
Subject:- Six Monthly C I R I
Respected Sir/Madam,

This is in reference to the Terms and Condition of our E.C Letter dated 17-Mar-2021 having Reference
Number - 810/Parya/SEIAA/5005-4451/2020 issued by SIEAA - U.P.

In this regard, please find enclosed Six Monthly Compliance Report of our River Bed Mining Project
located at - YAMUNA RIVER GATA NO. - 621ma & 622ma, VILLAGE -Mandawar-4, TEHSIL -
KAIRANA, DISTRICT - SHAMLI - U.P.

The Report has also been submitted to following authorities:-
1) MoEF - Regional Office — Aliganj Lucknow
2) MS, U.P. Pollution Control Board
3) Directorate of Environment, (SEIAA/SEAC) — Lucknow, U.P.
4) RO- Muzaffarnagar, U.P. Pollution Control Board

The confirmation of submission to above mentioned authorities is enclosed with this letter.
Please acknowledge the same.
Thanking You,

For PC GUPTA & CO.

Prer(Cﬁand Guptal tPRIEINS P.C. Gupta)

R/o D-2, 2116, Vasantkunj, New Delhi- 110070

Encls:- Six Monthly Compliance Report
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Six Monthly Compliance Report — File No — 5005/4451
Period of Compliance — From Jul-2023 till Dec-2023

RIVER BED SAND/MORRUM MINING PROJECT FROM YAMUNA RIVER AT GATA NO.- 621MA, 622MA,
VILLAGE — MANDAWAR-4, TEHSIL — KAIRANA, DISTRICT - SHAMLI - U.P.,

M/SP C GUPTA & COMPANY (LEASE AREA 20.34 HA)

Project Proponent :- M/S P. C. GUPTA & COMPANY

Proprietor / Owner - ¢Shri P. C. GUPTA,
Owner,R/o- 140, Ward No. 1, Haily Mandi, Pataudi, Gurgaon,
Haryana, (123003)
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SIXMONTHLY COMPLIANCE REPORT
As PER TERMS & CONDITIONS OF E.C.

FOR
RIVER BED SAND MINING PROJECT

LOCATED AT YAMUNA RIVER
GATA NO.- 621MA & 622MA, LEASE AREA 20.34 HA
VILLAGE - MANDAWAR-4
TEHSIL - KAIRANA
DISTRICT - SHAMLI - U.P.

LEASE AREA 20.34 HA.
ANNUAL PRODUCTION - 2,03,400 CUBIC METER/YEAR

PROJECT PROPONENT - M/s P C GUPTA & COMPANY

PERIOD OF FROM - Jul-2023
COMPLIANCE REPORT TILL Dec- 2023
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INTRODUCTION

Shri Prem Chand Gupta, Owner, R/o- D-2, 2116, Vasantkunj, New Delhi, (110070) has
obtained the Environmental Clearance Letter from SEIAA — Uttar Pradesh for River Bed
Sand Mining Project from YAMUNA RIVER at Gata No. 621ma & 622ma, Village —
Mandawar-4, Tehsil — Kairan District — Shamli — U.P (Lease Area 20.34 ha) for a
production of 2,03,400 m® vide. Ref. No. No. 810/Praya/SEIAA/5005-4451/2020 ; Dated 17"
— March - 2021. The total cost of the project will be Rs.1.12 crores per annum.

Pur pose of the Report

As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It
shall be mandatory for the project management to submit six monthly compliance
reportsin respect of the stipulated prior environmental clearance terms and conditions
in hard and soft copies to the regulatory authority concerned, on 1st June and 1st
December of each calendar year” and as per compliance of condition mentioned in
Environment Clearance Letter (i.e. Clause No. 24 of General Condition) , Six Monthly
Compliance Reports should be submitted to the Regulatory Authority.

It is mandatory to submit a Six Monthly Compliance Report to show the status & compliance
of all the Conditions mentioned in Environment clearance Letter, along with monitoring of
various Environmental Parameters (as per CPCB Norms). The regulatory authorities in this
case are SEIAA/ SEAC — Uttar Pradesh, UPPCB — Regional Office, District Magistrate,
District Mining Officer. Various scheduled Site Visits were conducted by a team of Experts
to Monitor Pollution related parameters as defined by CPCB / SPCB, samples for water and
soil were also collected for analysis at the time of EIA process and the baseline indicators are
proposed to be compared in

Based on the Specific and General Conditions mentioned in the EC Letter, a Compliance
Report has been prepared.

The report is supposed to submit after every six month as per the conditions stipulated in

Environment Clearance Order. The Environmental Assessment has been carried out to verify:
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That the proposed project has not any adverse effect on the project site as well as it’s
surrounding.

That there is compliance with the conditions stipulated in the Environmental Clearance
Letter.

That the Project proponent is implementing the environmental safeguards and
environmental pollution mitigation measures as suggested in approved Form-1 / PFR,
Environmental Management Plan with true spirit.

The non-conformity in the project with respect to the environmental implication of the

project.

M ethodology Proposed for Preparation of Report isasfollows:

o g~ w DN P

Study of EC Letter & Related Documents

Site Visits by a Team of Experts

Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise and Soil.
Analysis of Samples collected during Monitoring

Interpretation of Monitoring Results

Compliance of al the T&C of the E.C.




Generic Structure of Report:

1.

Purpose of the Report, explaining the need of a Compliance Report and methodol ogy
adopted for preparation of Report.

2. Data Sheet

Compliance Report, explaining the entire specific & general conditions given in the EC
Letter and providing details w.r.t. each condition/ guideline.

Monitoring Reports & Analysis, showing the level of pollution/emission within the
project site for various environment parameters.

Photographs showing status of the project and sampling/monitoring of environmental
parameters.

Supporting documents related mandatory for the project.
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DATA SHEET

S. No

[tem

Details

PROJECT DETAILS

1 Project Proposed River Bed Sand/Morrum Mining having
lease area 20.34 ha along River Yamuna in Gata
No.- 621ma & 622ma at Village- Mandawar-4,
Tehsll- Kairana, District- Shamli, U.P., M/s P. C.
Gupta

2 E.C Clearance Letters/ OMs and | E.C. Ref. - 810/Praya/SEIAA/5005-4451/2020;

date Dated 17" — March— 2021 issued by SEIAA,UP
3 Date of execution of sale deed 0lst — January— 2022

FINANCIAL DETAILS

4 Total Project cost Rs. 1.12 crores per annum

5 CER cost & EMP Cost CER Cost :- 2% of the project cost- Rs. 2.24 lac
EMP Cost - Rs-8.93 lacs per annum

PRODUCTION DETAILS

6 Geological reserve (cum) 5,65,596 m*

7 Production as per Lol (cum) 2,03,400m° / Year

8 Production in Five Y ears 10,17,000 m°

9 No. of Days proposed for mining | 250 days

10 Proposed Number of Workers 60

11 Method of Mining Open cast ; manual / Semi-mechanized
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Compliance of Environment Clear ance Conditions

General Conditions

SL.No. | General Conditions

1 This Environmental Clearance is subject to allotment of Mining Lease in Favour of
Project Proponent.
> Lease Deed has been Executed for 5 years on 01% — January— 2022. Copy

Enclosed

2 Forest Clearance should be taken by the proponent as necessary under Law.

» The Notice of e-Tender of L ease was issued subsequent to for mulation of District
Survey Report of Shamli and District Administration has sought prior clearance
from Forest Department befor e publishing the e-tender Notice.

3 Any change in mining area ,khasra numbers, entailing capacity addition with change in
the process or mining technology , modernization and scope of working shall again
require prior Environment Clearance as per provison of EIA Natification , 2006 (as
amended) .

» No change in mining area, khasra numbers, entailing capacity addition with
change in the process or mining technology, moder nization and scope of working
in this period.

» However, if any shall be made with prior approval of SEIAA — UP.

4 Precise mining areawill be jointly demarcated at site by project proponent and officials of
Mining / Revenue department prior to starting of mining operations . Such site plan, duly
verified by competent authority along-with copy of the EC letter shall be displayed on a
hoarding / board at the site. A copy of site plan shall be submitted to SEIAA within a
period of 2 months.

» Joint demarcation was done by concerned district authorities /mining
department, befor e execution of lease deed.

5 Mining and loading shall be done in day hours only.
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» Thesameiscomplied with, under surveillance of CCTV Camer as.

No mining shall be carried out in safety zone of any bridge and / or embankment.
» Theproject site liesoutside the safety zone of any bridge.
» The embankment are protected as per provisions of Mining Plan / SSM G-
2016

It shall be ensured that standards related to ambient air quality, / effluent as prescribed by
the Ministry of Forest are strictly complied with. Water sprinklers and other dust control
measures should be applied to take care of dust generated during mining operation.

» Thesameiscomplied with.

» Thesand mining process does not create any waste water .

» Protectiverespiratory deviceswill be provided toworkers, if required.

» Vehicleswith valid pollution control certificatesare used.

» Water sprinklers twice a day are used to suppress dust generated during
mining operation. To restrict fugitive emission about 1.16 KL/day water is
used aswater sprinkling by the hired water tankers.

» Plantation activity is also proposed in the land of panchayat and the ambient
air quality shall not exceed above latest prescribed standards by Ministry of

Environment & Forests, Government of India.

All necessary statutory clearances shall be obtained before start of mining operations. If
this condition is violated, the clearance shall be automatically deemed to have cancelled.

» Thesameisbeing complied with.

Parking of vehicles should not be on public areas.
» Smooth transition of transport isensured within Haulage Routs.
» Parking of vehiclesarerestricted being river bed / village area

10

No tree-felling will be done on the lease area, except only with the permission of Forest
Department.

» Thereisnot treeexisting within the pillar demar cated lease area being ariver
bed.

11

No wildlife habitat will be infringed.

» Compliance noted. The same shall be taken care of while conducting mining

S
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oper ations.

12

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristic of the river bed/basin , where mining is carried out .
» The land use is River Bed and ultimate depth of mining is restricted to 3
meter or water table, whichever isless, asper SSMM G-2016 Nor ms
» The mining is done as per approved Mine Plan and it is ensured that

underlying soil characteristic of theriver bed isnot distur bed.

13

It shall be ensured that mining operation of sand/morrum will not in any way disturb the
velocity and flow pattern of the water significantly.
» The safety zone of not lessthan 7.5 metersisleft near zerolevel to ensurethat

velocity and flow pattern of the water isnot distur bed

14

It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting. A report on the same, vetted by the competent authority shall be
submitted to RO, PCB and SEIAA within 02 month.

» Theprimary survey report on Floraand Faunais enclosed as Annexure

15

Primary survey of Hora and Fauna shall be carried out and data shall be submitted to the
RO, PCB and SEIAA within six months.

» Theprimary survey report on Flora and Faunais enclosed as Annexure

16

Hydro-geological study shall be carried out by a reputed organization / institute within six

months and establish that mining in the said area will not adversely affect the ground

water regime. The report shall be submitted to Ro-PCB and SEIAA within six months. In

case adverse impact is observed / anticipated, mining shall be not carried out.

» Ground Water Board / Member of DEIAA, Shamli shall be requested to conduct
such study. Report shall be submitted accordingly.

17

Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitation (if any) close by the |ease area are not adversely affected. The
status of implementation of measures taken shall be reported to RO-PCB and SEIAA and
this activity should be completed before the start of mining.
» Water sprinkling on the transportation road (haulage route) is being
regularly done to minimize pollution.

» Water sprinklers twice a day are used to suppress dust generated during
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mining operation. To restrict fugitive emission a water sprinkling is done by

the hired water tankers

18

Need-Based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the quality of life of economically weaker section
of society. Income generating projects / tools such as development of fodder farm, fruit
bearing orchids, vocationa training etc. can form part of such programme. The project
proponent shall provide separate budget for community development activities and
income generating programmes.

» Thesameis being carried out. The same will be implemented as per the need

base assessment action plan.

19

Green cover development shall be carried out following CPCB guidelines including
selection of plant species and in consultation with local DFO / Horticulture officer.
» Agreed and complied

20

Separate stock piles shall be maintained for excavated top soil, if any and the top soil
should be utilized for green cover / tree plantation.
» Top sail, if any, encountered shall be stocked and used in green cover /
plantation near Mining Project.

21

Dispensary facilities for first-aid shall be provided.
» First Aid Box isplaced for 24 hoursat the site.

22

The District mining officer should quarterly monitor compliance of the stipulated
conditions. The project proponent will extend full cooperation to the district mining
officer by furnishing the requisite data/information/ monitoring reports. In case of any
violation of stipulated conditions the District Mining Officer will report to SEIAA.

» Noted and agreed

23

The project proponent shall submit six monthly reports on the status of compliance of the
stipulated EC conditions including results of monitored data (both in hard & soft copies)
to the SEIAA, the District Officer and representative of RO of UPPCB by 1% June and 1%
December every year.

» Noted and agreed.

» Thepresent report iscomplianceto the condition.
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24 A copy of clearance letter shall be sent by the proponent to the concerned Panchayet, Zila
Parishad / Municipal Corporation and Urban Local Bodies.

» Noted and agr eed.

25 Transportation of minerals shall be done by covering the trucks/ tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral / dust.

» Noted and Agreed.

» Transportation of sand shall be done via tarpaulin covered trucks which are
optimally loaded.

» Loaders has been instructed to wash trucks / loaders from workshop /
washing points away from the river bed as washing of trucks may degrade
theriver water quality.

26 Waste water, from temporary habitation campus be properly collected &treated before
discharging into water bodies the treated effluent should conform to the standards
prescribed by MoEF/CPCB.

» The sand mining process does not create any waste water .

» Theentiremineral extracted is saleable.

» Thelaborersfrom nearby villageswill be hired to carry out work in day time
only, hence there will be no or very less waste is expected to generate. No
liquid effluentswill be generated at site

27 Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

» Noiselevelswill be kept under prescribed limits

28 Special Measures shall be adopted to protect the nearby settlements from impacts of
mining activities. Maintenance of village roads through which transportation of minor
minerals is to be undertaken shall be carried-out by the project proponent regularly at its
OWN EXPEeNSES.

» The transportation of minor mineral is carried out from a route which is
much away from the settlement. The roads are maintained /repaired time to
time as per the provison of EMP/CER

29 Measure for prevention & control of soil eroson and management of st shall be

—
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undertaken. Protection of dumps against erosion, if any , shall be carried out with geo
textile matting or other suitable material.
> It is not applicable as top soil will not be generated in River Bed Mining

Project.

Under Corporate Social Responsibility a sum of 5% of the total project cost or tota
income whichever is higher is to be earmarked for total lease period. Its budget is to be
separately maintained. CER component shall be prepared based on need of local habitant.
Income generating measures which can help in upliftment of poor society, consistent with
the traditional skills of the people shall be identified. The programme can include
activities such as development of fodder farm, fruit bearing orchards, free distribution of

smokeless chula etc.

» CER Proposed in the conceptual plans areasunder —

» CER activities are being carried out. Rs. 2.24 lacs mandate is being fulfilled
as per thenorms of EC.

» Distribution of LPG cylinders used in cooking has been distributed in the
near by villagesto thelocal villager susing CER fund. Photogr aphs attached.

Possibility of adopting nearest three villages shall be explored and details of civic
amenities such as roads, drinking water etc proposed to be provided at the project
proponent expenses shall be submitted within 02 months from the date of issuance of EC.

» Theenvironmental management cell is carrying out these studiestimeto time

and same will be implemented as per the need base assessment action plan.

The funds earmarked for environmental protection measure should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry of Environment and forests and its Regional office located at
Lucknow, SEIAA, UP and UPPCB.

» Agreed and complied thereport will be submitted accor dingly at year end.

N A D
412
30
31
32
33

Action Plan with respect to suggestion/improvements and recommendations made and
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agreed during Public Hearing shall be submitted to the District Mines Officer, concern
Regional Officer of UPPCB and SEIAA within 02 months.
> All the suggestion / improvement of public hearing has been planned and
mitigated in the Chapter — 7 of the Final EIA Report.

Environmenta Clearance is subject to obtaining clearance under the Wildlife (protection)
Act, 1972 from the competent authority, if applicableto this project.
» Not Applicable

35

The proponent shall observe every 15 days for nesting of any turtle in the area. Based on
the observations so made, if turtle nesting is observed, necessary safeguard measures shall
be taken in consultation with the state Wildlife Department. For the purpose, awareness
shall be created amongst the workers about the nesting sites so that such sites, if any, are
identified by the workers during operations of the mine for taking required safeguard
measures.In this regards the safety notified zone should be left so that the habitat/nesting
areais undisturbed.

» Thesameis observed time to time by environmental management cell as such

not observed till date.

» Awareness among wor ker s and ensured by providing them education.

36

The project proponent shall undertake adequate safeguard measures during extraction of
river bed material and ensure that the due to this activity the hydro geological regime of
the surrounding area shall not be affected.
» The mining is being done as per the provisions of the approved mining plan
and SSMMG, 2016

37

The project proponent shall be obtain necessary prior permission of the competent
authorities for with drawl of requisite quantity of water (surface water and ground
water),required for the project.

» Not Applicable the source of water ishired tanker

38

Appropriate mitigative measures shall be taken to prevent pollution of the river in
consultation with the State Pollution Control Board. It shall be ensured that there is no
leakage of oil and grease in the river from the vehicle used for the transportation.

» It isensure that only Pollution control certified Vehicle enter the lease area




N

—

for loading

39

Vehicular emission shall be kept under control and regularly monitored. The vehicle
carrying the mineral shall not be overloaded.
» It isensurethat only Pollution control certified Vehicle enter the lease area
for loading.
» Thecheck of noise and air emissions are monitored timeto time as per CPCB

standar ds and compliance report shall be submitted.

40

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking , mobile toilets, mobile
STP, safe drinking water, medica health care, créche etc.(MoEF circular Dated: 22-09-
2008 regarding stipulation of condition to improve the living conditions of construction
labour at site).
» Labors are hired from the nearby villages. Temporary rest shelter with
facility of fuel for cooking, mobile toilets, safe drinking water are provided to
labors, medical health checkup are done time to time as per EMP/CER

provision. Cooking cylinder’s has been provided to labor’s.

41

Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects. Occupationa health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed.

» PPE are provided to workers for their safety and health aspects, medical

camps and training are conducted time to time.

42

A copy of the clearance letter shall be sent by the proponent to the concerned Panchayat,
Zila Parishad /Municipal Corporation,Urban Local Body and the Local NGO,if any, from
whom suggestions/representations,if any, were received while processing the proposal.
The clearance letter shall also be put on the website of the company by the proponent.

» Complied.

43

The environment statement for each financial year ending 31* March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (protection) Rules, 1986, as amended
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subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Regional
Office of the Ministry of Environment and forests, Lucknow by e-mail.

» Environment statement as per prescribed format shall be submitted in the

ending of financial year as per the norms

44 The green cover development/tree plantation is to be done in an area equivalent to 20% of
the total leased area either on river bank or along road side (Avenue Plantation)
» For green belt 525 Trees has been provisioned for plantation.
» 496 plans are proposed to be planted in phases; along theriver bank.
» In year 2022, plants were purchased and mortality replaced during pre-
monsoon.
45 Debris from the river bed will be collected and stored at secured place and may be utilized
for strengthen the embankment.
» Agreed and noted however debris near the mining lease area has not been
observed
46 Safety measures to be taken for the safety of the people working at the mine lease area
should be given, which would also include measure for treatment of bite of poisonous
reptile/insect like snake.
» PPE (personal protective equipment’s) are provisioned for workers; medical
first aid facility isavailable at the site office.
47 Periodical and Annual medical check-up of workers as per Mines Act they Should be

covered under ESI as per rule.
» Agreed and complied.

—

N
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Specific Conditions

SL.No

Specific Conditions

Directions/Suggestions given during public hearing and commitment made by project
proponent should be strictly complied
> Directions of the public hearing were addressed and incorporated in the
chapter-7 of the final EIA report and approval of SEIAA/SEAC committee
wer e taken accordingly.

The project proponent shall obtain the forest clearance and permission from central and
state government as per law and provisions of forest (conservation) act, 1980 before start
of work.

» Thisisariver bed mining project and all details have been captured in the

district survey report after which the lease has been auctioned for e-tender.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been distributed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora fauna
etc.

» Re-gressing in the respective area will be done at the time of mine closure as

per the approved mine plan.

In compliance to Hon’ble Supreme court order dated 13/01/2020 in 1A no. 158128/2019
and 158129/2019 in Writ petition no. 13029/1985 (MC Mehta V/s Gol and others) anti-
smog guns shall be installed to reduce the dust during excavation.

» Noted and Agreed.

» Being complied (if required).

If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from aternate water sources other than ground water or legally valid

source and permission from the competent authority shall be obtained to useit.
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» Water will be sourced from local valid vendor sthrough hired tankers.

At the time of operation, project proponent will comply all the guidelines issued by
Gol/State Govt./District administration related to Covid-19
» Agreed and Noted.

Environment management should be in accordance with the present environment status of
the project.
» EMP has been made accor dingly in respect of the study area of 10 kms and
shall be implemented accordingly.

Selection of plants for green belt should be on the basis of pollution removal index
» Selection of plants shall be made as per the native dominant species and
higher APTI.

No mining activity should be carried out in-stream channel as per SSMG-2016
» Mining will be done as per Norms of Approved Mining Plan and SSM M G-
2016

10.

Pakka motoroable haul route to be maintained by PP

» Haul routeis maintained as per proper Nor ms

11.

A Separate Environment Management Cell with qualified personal shall be kept under
control of senior executive , who will report daily to organization.
» Agreed and Noted.

12.

Permission from the competent authority regarding evacuation route should be taken
» Agreed and Noted. Agreement has been done with farmers for evacuation

route and is maintained

13.

Project proponent should ensure survival of tree samplings. Mortality should be replaced
from time to time.

» Noted and agreed. plants have been planted in the current season.

» At least 70% survival shall be ensured

14.

Site Photographs should be submitted with Date and Time within 15 days
» Site Photographs has been already submitted to concerned authority as the
time of appraisal of E.C.

15.

One month monitoring report of the area for air quality, noise level, flora and fauna

should be conducted twice aweek and be submitted within 45 days for arecord.

N
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» Base line data monitoring of the site was done and submitted at the time of
appraisal of E.C. Fresh baseline data is enclosed.

» Floraand Fauna study isenclosed as annexure.

16.

Provision for cylinder to workers should be made for cooking
» Cylinder to workers has been provided for coking as a part of C.E.R.

Objective.

17.

The capacity of trucks / tractors for loading purpose will be in tonnes as per PDW and
transport department applicable norms and fixed by the government.
» Noted and agreed.
» Only trucks / tractors with valid license and permits issued by RTO are
permitted for loading. The data of same is being maintained online in the
Server

18.

Provide suitable masks to the workers.
» Noted and agreed.

> Protectiverespiratory deviseswill be provided to workers, if required.

19.

Approach Road kaccha isto be made motarable and trees samplings to be planted on both
sides of the road.

» Noted and agreed.

» Thekaccharoadsareregularly maintained.

» Proposal for plantation has been given to land owners and their consent is

awaited.

20.

Indigenous plants should be planted according to CPCB guidelines and in consultation
with local Divisional Forest Officer.
» Agreed. Plants have been planted in current season.

» Further complianceisunder process.

21.

The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by QCI-NABET accredited consultant and the district mines officer shall
form the basis for midterm review of conditions of EC.

» Noted and agreed. The same shall be done within the stipulated time.

22.

Provision of two toilets and handpump should be made at mining site.

S
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» Agreed and complied

23.

Drinking water for workers would be provided by tankers.
» Agreed and complied it is ensuring that only safe drinking water is provided

toworkers.

24,

Mining should be done bar scalping or skimming methods extraction (typically 0.3-0.6m
or 1-2ft) as per sustainable sand mining management guideline 2016.
» Mining will be is being done by scrapping method in layers or as per

provision of mine plan and SSMM G, 2016.

25.

A buffer / safe zone shall be maintained from the habitation as per mining guidelines.
» Noted and agreed.

» Miningisbeing done as per approved Mine Plan

26.

CER plan shal be prepared by PP and details of various heads of expenditures to be
submitted as per the guidelines provided in the recent CER noatification No. 22-65/2017-
IA.11l dated 01/05/2018.

» Agreed and same will be applied.

27.

Health / Insurance card, Medical claim, regular heath checkups camps, facilities
provided to regular / temporary / contractual or any base workers. Copy of receipt shall
be produced to Directorate of environment along with the compliance

» Regular health check-up isensured with the help of Local Doctor / PHC.

28.

Measure for conservation of water rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby area may be considered as one of the activity in
CER.

» Agreed and will be done when required

29.

The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place , suitable measure to be taken and details
to be provided to concerned Department.

» Miningisonly been conducted in dry river bed and 10% of river width from

thewater channel siteisleft asno mining zone

30.

Width of the haul road shall be more than 6 m.
» Agreed and complied

31

Submit annual replenishment report certified by an authorised agency. In case the

N
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replenishment is lower than the approved rate of production, then the mining
activity/production level shall be decreased/ stopped accordingly till the replenishment is
compl eted.

» Agreed and complied. Replenishment report will be submitted post monsoon.

32.

PP shall ensure that if project area falls within eco-sensitive zone of National
Park/Sanctuary prior permission from NBWL under provision of WP Act — 1972 shall be
obtained before commencement of work

» Thisisnot applicable for thisMining Project

33.

If in future this lease area becomes part of cluster of wqual to or more than 05 ha. Then
additional conditions based on EIA shall be imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C, conditions. If the
certificate related to cluster provided by the competent authority is found to be false or
incorrect then punitive actions as per the law shall be initiated against the authority
issuing the cluster certificate

» Noted and agreed. Thereisnot leasein the cluster.

E.C. will be co-terminus to lease period.
> Noted and Agreed.

35.

Project falling within 10 KM radius of Wild Life Sanctuary is to obtain clearance from
NBWL even of eco-sensitive zones are not marked.
» Agreed and Noted. The project does not fall in thiszone.

36.

To avoid ponding effect and adverse environment conditions for sand mining in area
progressive mining should be done as per sustainable sand mining management
guidelines 2016.

» Agreed and complied

37.

Geo coordinates should be verified by Director, DGM/ DM/Regional Mining
Officer/NHAI and should be submitted to SEIAA / SEAC, secretariat as earliest.
» Geo coor dinates has been verified by district mining department in the joint

demar cation report.

38.

In case it has been found that the EC obtained by providing incorrect information,
submitting that the distance between the two adjoining mines is greater than 500 mt. and

area is less than 25 ha, but factually the distance is less than 500 mt and the mine is
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located in cluster of area equal or more than 25ha, the EC issued will stand revoked.
» Noted and agreed

39.

The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by QCI-NABET accredited consultant and the district mines officer shall
form the basis for midterm review of conditions of EC.

» Agreed and same shall done in coming times, subject to COVID-19

conditions.

40.

The mining work will be open-cast and manual/semi mechanised (subject to order of
hon’ble form the basis for midterm review of condition of Environment clearance).
» The method of mining is open cast/manual and semi mechanised as per mine

plan and condition of EC. Any order of NGT shall be complied with

41.

It shall be ensured that there shall be no mining of any type within 03m or 10% of the
width whichever is less, shall be left on both the banks of precise are to control and avoid
erosion of river bank. The mining is confined to extraction of sand /morrum from the
river bank only.

» The mining is being done by living a buffer area of 7.5m from the lease

boundary as per approved mining plan.

42.

The project proponent shall undertake adequate safeguard measures during extraction of
river bank material and ensured that due to this activity the hydro geological regime of
surrounding area shall not be affected.
» The mining is being done as per the provisions of the approved mining plan
SSMMG 2016

43.

The project proponent shall adhere to mining in conformity to plan submitted for the
mine lease conditions and the rule prescribed in this regard clearly showing the no work
zone in the mine lease i.e. the distance from the bank of river to be left unworked (non-
mining area), distance from the bridge etc. It shall be ensured that no mining shall be
carried out during the monsoon season.

» Agreed and Complied

The project proponent shall ensure that whatever deployment of labour attracts the mines
act, the provision there of shall be strictly followed.

» All theregulations and provisions as per mines act ar e followed




N

N

N

428

45.

The project proponent will provide personal protective equipment (PPE) as required; also
provide adequate training and information on safety and health aspects. Periodical
medical examination of the workers engaged in the project shall be carried out and
records maintained. For the purpose, schedule of health examination of the workers
should be drawn and followed accordingly.

» Proper training are provided through medical campstimetotime

46.

The critical parameters such as PM10, PM2.5, SO2, and NOx in the ambient air within
the impact zone shall be monitored periodically. Further ,quality of discharged water if
any shall also be monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids
(TS9)]

» Base line data monitoring within 10KM radius shall be submitted

accordingly.

47.

Effective safe guard measures , such as regular water , sprinkling, shall be carried out in
critical area prone to air pollution, and having high levels of particulate matter such as
loading and unloading point and all transfer point. Extensive water sprinkling shall be
carried out on haul roads.
» Water Sprinkling is being regularly done to types a day to control dust
emission. River bed material in trucks are transported by covering it in

tarpaulin

48.

It should be ensured that ambient air quality parameters conform to the norms prescribed
by central pollution control board in this regard.
» Theearlier testing reports are analysed. Parameter are within the prescribed

norms

49,

The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.
» Agreed and Complied. The provision of progressive mine closure plan has

already been taken in the mine plan

50.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.
» Agreed and Complied. The provision of environmental audit has been taken
in the action plan.
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Four ambient air quality monitoring station should be established in the core zone as well
as in the buffer zone for monitoring PM10 ,PM2.5,SO2 and NOx. Location of the station
should be decided based on the meteorological data, topographicaly features and
environmently,and ecologically sensitive targets and frequency of monitoring should be
undertaking in consultation with the state pollution control board.

» Monitoring Locations has been selected as per prescribed standards and is

submitted as annexur e to monitoring report

52.

Common road for transportation of mineral is to be maintained collectively. Total cost
will be shared/work out on the basis of |ease area among users.

» Not applicable, asit isan isolated lease.

53.

Proponent will provide adequate sanitary facility in the form of mobile toilets to the
labours engaged for the work.
» Noted and Complied

Solid waste material viz, gutkha pouches, plastic bags, glasses etc. To be generated
during project activity will be separately storage in bins and managed as per solid waste
management rules.

» Agreed and complied.

55.

Green area / belt to be developed among haulage road in consultation of grams
sabha/panchayat.
» Noted and Agreed

56.

Natural/customary paths used by villagers should not be obstructed at anytime by the
activities proposed under the project.
> It is ensured that transport carry river bed material use approach roads

which are at the farthest distance from the habitation

S7.

Digital processing of the entire lease area in the districts using remote sensing technique
should be done regularly once in three years for monitoring the change of river course by
directorate of geology and mining, Gowvt, of Uttar Pradesh. The record of such study to be
maintained and report be submitted to the regional office of MoEF,SEIAA,UP
> It is anticipated that the same is being done by the concerned govt
bodies/departments and UPPCB.
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58.

A copy of clearance letter will be marked to concerned panchayat/local NGO, if any form
that suggestion/representation has been recelved while processing the proposal. The
clearance letter shall also be put on the website of the company.

> Noted.

59.

State pollution control board shall display a copy of the clearance letter at the regional
office, district industry centre and collector’s office/ tehsildar’s office for 30 days.
> It is anticipated that the same is being done by the concerned govt
bodies/departments.

60.

The project authorities shall advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days
of the issue of the clearance letter information that the project has been accorded
environmental clearance and a copy of the clearance letter is available with the state
pollution control board and also at website of the SEIAA at http://www.seiaaup.in and a
copy of the same shall be forwarded to the regional office the ministry located in
lucknow, CPCB, State PCB.
» Copy of EC has been forwarded to concer ned authority by SEIAA.

61.

The MoEF / SEIAA or any other authority may alter / modify the above conditions or
stipulate any further condition in the interest of environment protection
» Noted and agreed.

62.

Concealing factual data or submission of false/ fabricated data and failure to comply with
any of conditions mentioned above result in withdrawal of this EC and attract action
under EP Act 1986.

» Noted and agreed.

63.

Any appeal against this EC shall liewith NGT, if preferred , within a period of 30 days as
prescribed under section 11 of the NGT Appellate Authority , Act, 1997.
» Noted and agreed.

Waste water from portable use be collected and reused for sprinkling.
» Noted. The same shall be complied with.

65.

During school opening / closing time vehicle movement will be restricted
» Agreed and complied

66.

A width of not less than 50m or 10% width of the river can be restricted for mining

-—
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activities from river bank.

» Miningisbeing done as per the minesact and SSM G, 2016.
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List of Trees Identified

FLORA &FAUNA STUDY

N

ANNEXURE GC-15

Sl. No. Scientific Names Common Names
1 Acacia nilotica Kikar
2 Acacia Senegal Khair
3 Albizia lebbeck Kala siris
4 Albizia procera Safed siris
5 Alslonia scholoris Chatim
6 Ailanthes excelsa Arusa
7 Azadiracta indica Neem
8 Bauhinia purpurea Kachnar
9 Bombax ceiba Semal
10 Butea monosperma Dhak
1 Cassia fistula Amaltas
12 Cassia siamea Kassod
13 Casuarina equisetifolia Jungli Saru
14 Callistemon speciosus Bottle Brush
15 Crataeva nurvala Baruna
16 Dalbergia sissoo Shisham
17 Delonix regia Gulmohar
18 Diospyros cordifolia Bistendu
19 Erythrina arborescens Roringe
20 Eucalyptus globosus Nilgiri/Safeda
21 Ficus benghalensis Bargad
22 Ficus religiosa Pipal
23 Ficus palmata Anjir

-—




Sl. No. Scientific Names Common Names
24 Ficus glomerata Gullor
25 Holoptelea integrifolia Papri
26 Pithecellobium dulce Jungle Jalebi
27 Leucaena leucocephala Safed babul
28 Magnolia champaka Champa
29 Mangifera indica Aam
30 Mimusops elengi Maulsari
KY Melia azedarach Bakain
32 Moringa oleifera Sohanjana
33 Morus alba Toot
34 Millingtonia hortensis Akas neem
35 Mitragyna parvifolia Phaldu
36 Parkinsonia aculeata Ram Babul
37 Phoenix sylvestris Khazoor
38 Pongamia pinnata Karan;
39 Prosopis juliflora Khejri
40 Prosopis cineraria Jand
41 Populus deltoides Poplar
42 Polyalthia longifolia Debdaru
43 Putranjiva roxburghii Jivanputra
44 Salix tetrastomatica Willow
45 Syzygium cumini Jamun
46 Tamarindus indica Imli
47 Tectona grandis Sagun
48 Terminalia arjuna Arjun
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List of Fauna identified

Sl. No. Common Name Scientific Name
Mammals
1 Black Rat Rattus rattus
2 Common Mangoose Herpestes edwerdsii
3 Five Striped Palm Squirrel Funambulus pennanii
4 Little Indian field mouse Mus booduga
5 Indian Hare Lepus nigricollis
6 Monkey Maccaca mulata
7 Jackal Canis aureus
8 Bat Rousettus leschenaultia
Amphibians
9 Indian pond frog Rana hexadactyla
10 Common Indian Toad Duttaphrynus melanostictus
1 Indian Bull Frog Hoplobatrachus tigerinus
12 Indian Skipper Frog Euphlyctis cyanophlyctis
13 Toad Bufo bufo
14 Indian Cricket Frog Rana limnocharis
15 Common Frog Rana tigrina
Reptiles
1 House gecko Hemidactylus flavivridis
2 Common garden lizard Calotes versicolor
3 Brahminy skink Mabuya carinata
4 Indian Cobra Naja naja
5 Rat Snake Ptyas mucosa
6 Garden Lizard Calotus calotus

Aves

NEN
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Sl. No. Common Name Scientific Name
1 House Crow Corvus splendens
2 Rock Pigeon Columba livia
3 Jungle babbler Turoides striatus
4 Common Myna Acridotheres tristis
5 Green bee-eater Merops orientalis
6 Indian roller Coracias benshalensis
7 Black Drongo Dicrirus macrocercus
8 Little cormorant Microcarbo niger
9 Common swift Apus apus
10 House swift Apus affinis
1 Cattle Egret Bubulcus ibis
12 Little Egret Egretta garzetta
13 Pond heron Ardeola grayii
14 Red wattled lapwing Vanellus indicus
15 Ring dove Streptopelia decaocto
16 Spotted Dove Streptopelia chinensis
17 White Breasted Kingfisher Halcyon smyrnensis
18 Blue Cheeked Bee Eater Merops persicus
19 Asian Koel Eudynamys scolopacea
20 Indian peafowl Pavo cristatus
21 Indian Robin Saxicoloides fulicata
22 Pied Bush Chat Saxicola caprata
23 Purple Sun Bird Nectarinia asiatica
24 Small Sun Bird Nectarinia minima
25 House Sparrow Passer domesticus
26 Grey Tit Parus major
27 Red Vented Bulbul Pycnonotus cafer
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SI. No.

Common Name

Scientific Name

28

Bank Myna

Acridotheres ginginianus

29

Common Babbler

Turdoides caudatus

30

Tailor Bird

Orthotomus sutorius

KY|

Rose Ringed Parakeet

Psittacula krameri

-—




Reglstered

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phome : 91-522-2300 541, Fax: 91-522-2300 543
o Emsul :dtwpih?@ﬂhmmm
Shri Prem Chand Gupta, e
140, Ward No- 1, Haily Mandi,
Pataudi, Gurgaon, Haryana- 123003

Ret. No..3L.2.... /Parya/SEIAA/5005-4451/2020 Date: }'f;_ March, 2021

Sub:  Environmental Clearance for Sand/Morrum Mining from Yamuna River Bed at Gata No.-621ma,
622ma at Vill. Mandawar-4, Tehsil-Kairana, District-Shamli, U.P., M/s P.C. Gupta. (Leased Area- 20.34 ha).
Dear Sir,

Please refer to your application/letter dated 10-08-2018, 18-08-2018, 23-08-2019, 16-09-2019, 15-
06-2020 & 10-02-2021 addressed to the Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the
subject as above. The State Leve| Expert Appraisal Committee considered the matter in its meetings held on
dated 17-12-2020 and SEIAA meeting 24-02-2021.

A presentation was made by the project proponent along with their consultant M{s Greencindia
Consulting Pvt. Ltd. The proponent, through the documents submitted and the presentation made informed
the committee that:-

1- The environmental clearance is sought for Sand/Morrum Mining from Yamuna River Bed at Gata

No.-621ma, 622ma at Vill. Mandawar-4, Tehsil-Kairana, District-Shamli, U.P.,, M/s P.C. Gupta. (Leased

Area- 20.34 ha).

2- The terms of reference in the matter were issued by SEIAA, LU.P. vide |etter no.

A31 ) parya/SEACS4451 /2018 dated 13/11/2018.

3- The public hearing was organized on 20/07/2019. Final EIA report submitted by the project

proponent on 23/08/2019.

4- Salient features of the project as submitted by the project proponent:

1. On-line progosal Nao. SIAJUP/MIN/28676/2018

2. File No, aliotted by SEIAA, UP 5005/4451

3. Mame of Proponent M{s P.C Gupta & Company

Prem Chand Gupta (Autherized Signatary)
4. Full correspondence address of proponent and | D-2, 2116, VasantKunj, New Delhi - 110070
~ maobile no, _
5. Name of Project hMandawar 4 '{-ﬁu.}aa 20.34 hé-j sand/marrum mine on
Yamuna river
G, Project location (Plot/Khasra/Gata No.) Village- Mandawar, Tehsil = Kairana, District = Shamll,
Uttar Pradesh -
7. _!’jl%-f.l_mﬂpf River Yamuna River

8, Name of Village Mandawar

9. Tehsil Kairana

10, District Shamli

11. Mame of Minor Mineral Sand/Maorrum

12. Sanctioned Lease Area {in Ha.) £0.34 Hectares =l

13, Mineable Area (in Ha.) 18.8532 Ha, -

14, Zero level mRAL 231m

15, Max. & Min mrl within lease area 236 mRL - 232 mRL.

16. Pillar Coordinates (Verified by DMO) Paoint Latitude | Longitude
207731, 79"N | T B'15.08"E
29°26'57 48"'N | 77° 8'13.42"E

 29°26'5759'N | 77 817.59°T |
| 20°26'S867'N |  77°8'25.16"C
B | a9a7easn | 7rssore

2371

| I'St-ate Level Environment Impact Assessment Authority, Uttar Pradesh



District-Shamli, U.P.

F 29°27'14.84"N 77°8'24.46"E |
G 29°27'15.08"N 77" 8'2B.28"E
H 25°27°16.66"N 77" 8'28.45"E
[ 29°27'14.95"N 77" 8'26.02"E
] 29°27'21.36"N T 8'15.07"E
K 29°27'15.05"N 77° 8'14.96"E
17. Total Geological Reserves 5,65,596 m*
18. Total Mineable Reserves in LOI 2,03,400 m’
19, Total Proposed Production 10,17,000 m>
"g_p_'.'frnpused Production,/vear | 2,03,400 m’/Year B
21. Sanctioned Period of Mine lease i | 5Years
22. Production of mine/day o Elﬂfﬁma? . N
23. Method of Mining Opencast Semi-mechanized mining |
24, No, of working days 250 days/ Year B
25. Working hours/day 12 Hours |
26. No, Of workers E0
27. No. Of vehicles movement/day 90
28. Type of Land Govt. Land
29. Ultimate Depth of Mining 1.25m
30. MNearest metalled road from site 2127 m
31. Water Requirement o | PURPOSE REQUIREMENT (KID) |
Drinking__ 0.60
Suppression of dust | 116 N - N = o
Plantation 7.34
| Others (if any) -
Total 2.1
32. Name of OCI Accredited Consultant with GQCI Greencipndia Consulting Pyt Ltd. -
Mo and period of validity. NABET/EIA/1619/RADOSE valid till 27/10/2019
33. Any litigation pending against the project or No
land in any court
34, Details of 500 m Cluster Map & certificate 2071/KHA Vi-2018, Dated: 23" August, 2018,
verified by Mining Officer i =5
35, Details of Lease Area inapproved D5R DSR ShuddhiPatral213/Kha.Vi-2018)dated 02 Aug-
2018 issued by DM Shamli
36. Length and breadth of Haul Road Length 2137 meters passing from RanaMazra village
and Width 6.0 m 4
37. No of Trees to be Planted 459 Trees
38. EMP Cost Rs 8.93 lacs
| 39. CER Cost [Rs2.24lacs I
B The'mining would be restricted to unsaturated zone cnly above the phreatic water table and will not

intersect the ground water table at any point of time.,

&- The mining operation will not be earried out in safety zone of any bridge or embankment or in
ecofragile zone such as habitat of any wild fauna.

7- There is no litigation pending in any court regarding this project.

8- The project proposal falls under category—1(a) of EIA Notification, 2006 {as amended).

Based on the recommendations of the State Level Expert Appraisal Committee meeting held on 17-12-
2020 on the above said project, the State Level Environment Impact Assessment Authority meetings held on
dated 24-02-2021 has decided to grant the Environmental Clearance to the title project for collection of
2,03,400 m’/Year is proposed lease area 20.34 ha subject to effective implementation of the following

General Cenditions and specific conditions: !
General condition: W
- i This environmental clearance is subject to sllotmeakt

District Administration/Mining Departmeant.

legse in favour of project proponent by
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E.C. for Sand/Morrum Mining from Yamuna Hiirerééigata No.-621ma, 622ma at Vill. Mandawar-4, Tehsil-Kairana,
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Z3.

District-Shamli, L.P., M/s P.C. Gupta. [Leased Area- 20,34 ha).

Forest clearance shall be taken by the proponent as necessary under law,

Any change in mining area, khasra numbers, entailing capacity addition with change in process and or
mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Motification, 2006 (as amended).

Precise mining: area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
competent authority along-with copy of the Environmental Clearance letter will be displayed on a
hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02
months.

Mining and loading shall be done only within day hours time.

Mo mining shall be carried outin the safety zone of any bridge and/or embankment,

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry
of Environment & Forests are strictly complied with, Water sprinklers and other dust control majors
should be applied to take-care of dust generated during mining operation. Sprinkling of water on haul
roads to control dust will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operations. If this condition
is vinlated, the clearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest Department.
Mo wildlife-habitat will beinfringed.

It:shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out. ;

At:shall be ensured that mining aperation of Sand/Moram will not in any way disturk the, velocity and

flow pattern of the river water significantly.

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its
riesting. A report on the same, vetied by the competent authority shall be submitted to the RO, PCB
and SELAA within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the' RO, PCB and
SELAA within six months. i
Hydro-geological study shall be carried out by a reputed organization/finstitute within six months and
establish that mining in the said area will not-adversely affect the ground water regime. The report
shall be submitted to the RO, PCB-and SEIAA within six months. In case adverse impact is observed
fanticipated, mining shall not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be made 50
that the habitations (if any) close by the lease area are not adversely affected. The status of
implementation of measures taken shall be reported to the RO, UPPCE and SEI&A and this activity
should be completed before the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures which
can help in improving the quality of life of economically weaker section of society. Income generating
projects/tools such as development of fodder farm, fruit bearing orchards, vocational training ete. can
form a part of such program me. The project proponent shall provide separate budget for community
development activities and income generating programmes.

Green cover development shall be carried out following CPCE guidelines including selection of plant
species and in consultation with the local DFO/Horticulture Officer,

Separate stock piles shall be maintained for excavated top soll, if any, and the top soil should be
utilized for green coverftree plantation.

Dispensary facilities for first-aid shall be provided at site.

The District Mining Officer should guarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Qfficer by Turnishing the reguisite
data/information/monitoring reports. In case of any violations of stipulated conditions the District
Mining Officer will report to SELAA,

The project proponent shall submit six monthly rgpr.i'r'tﬁ'an the status of compliance of the stipulated
environmental clearance conditions including resulisof memitored data [both in hard & soft copies) to
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the SEIAA, the District Officer and the respeciive Regional Qffice of the State Pollution Control Board .-
by 1stJune and 1st December every year.

24. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, 2|iaF'arlsad.|"
Municipal Corporation and Urban Local Body.

25. Transportation of materials shall be done by covering the trucks [ tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

26. Waste water, from temporary habitation campus be properly collected & treated before discharging
into water badies the treated effluent should conform to the standards prescribed by MoEF/CPCB.

27. Measures shall be taken for control of noise lavel to the limits prescribed by C.P.C.B.

28. Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

29. Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or other
suitable material.

30. Under corporate social responsibility a sum of 5% of the total project cost or total income whichever is
higher is to be earmarked for total lease period. 115 budget is to be separately maintained. CER
component shall be prepared based on need of local habitant. Income generating measures which can
help in upliftrment of poor section of society, consistent with the traditional skills of the people shall be
identified. The programme can include: activities such as development of fodder farm, fruit bearing
orchards, free distribution of smokelass Chula ete,

31. Possibility for adopting nearest three villages shall be explored and details of civic amenities such as
roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be
submitted within 02 months from the date of issuance of Environment Clearance.

32, The funds earmarked for environmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reparted to the Ministry of
Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.Pand UPPCE.

33.  Action plan with respect to suggestion/improvement and recommendations made and agreed during
Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCB and
SEIAA within D2 months.

34.  Environmental clearance is subject to obtaining clearance under the Wildlife {Protection) Act, 1972
from the competent authority, if applicable to this project.

35, The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wildlife Department, For the purpose, awareness shall be created amongst
the workers about the nesting sites so that such sites, if any, are identified by the workers during
operations of the mine for taking required safeguard measures. In this regards the safety notified zone
should be left so that the habitat/nesting area is undisturbed,

36. The project proponent shall undertake adequate safeguard measures during.extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area shall
not be affected.

37. The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the project.

38, Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with
the State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease in the
river from the vehicles used for transportation,

39. Vehicular emissions shall be kept undér contral and regularly manitared. The vehicles carrying the
mineral shall not be overloaded.,

40,  Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobife STP, safe drinking water,
medical health care, creche ete, {MoEF circular Dated : 22-09-2008 regarding stipulation of condition
to improve the living conditions of construction labour at site).

41.  Personnel working in dusty areas should wear protective mﬁpiratuw devices and they should also be
provided with adequate training and mfnrmatmn on health aspects. Occupational health
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survaitlance program of the workers should be undertaken periodically to observe any contractions
ue to exposure to dust and take corrective measures, if needed,

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParishad/
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal. The dearance letter shall also be
put on the website of the Company by the proponent.

The environmental statement for each financial yvear ending 31st March in Form-V as is mandated to
be submitted by the project proponent to the concerned State Pollution Control Board as prescribed
under the Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the
wehsite of the company along with the status of compliance of environmental clearance conditions
and shall also be sent to the Regional Office of the Ministry of Environment and Forests, Lucknow by e-
mail,

The green cover development/tree plantation is to be done in an area equivalent to 20% of the total
leased area either on river bank or along road side {Avenue Plantation).

Bebris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment,

Safety measures to be taken for the safety of the people working at the ming lease area should be
given, which would also include measure for treatment of bite of poisonous reptilefinsect like snake.
Periodical and Annual medical checkup of workers as per Mines Act and they should be-covered under
E5las per rule.

Specific Conditions:

1.

Directions/suggestions given during public hiearing and commitment made by the project proponant
should be strictly complied.

The project proponent shall obtain the forest clearance and permission of Central and State
Government as per law under the provisions of Forest (conservation) Act, 1980 before the start of
work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna etc.

in compliance to Hon'ble Supreme Court order dated 13/01/2020 in 1A no. 158128/2019 and
158129/201% in Writ petition no. 13029,/1985 (MC Mehta Vs GOl and others) anti-smog guns shall
be installed to reduce dust during excavation.

If the proposed project is situated in notified area of ground water extraction, where creation of new
wells for ground water extraction is not allowed, requirement of fresh water shall be met from
alternate water sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it.

At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration refated to Covid-19.

Environment management in according to environmental status and impact of the project.

Selection of plants for green belt should be on the basis of pallution removal index.

Mo mining activity should be carried outin-stream channel as per 55MMG, 2016.

10. Pakkamotorable haul road 1o be maintained by the project proponent.
11. A separate Environmental Management Cell with suitable qualified personnel shall be set-up under

the control of a Senior Executive, who will report directly to the Head of the Organization.

12. Permission from the competent authority regarding evacuation route should be taken.
13. Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to

time.

14, Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.
15. One month monitoring report of the area for air guality, water guality, Nolse |evel. Besides flora &

fauna should be examined twice a week and be submitted within 45 days for a record.

16, Provision for cylinder to workers should be made for cooking.
17. The capacity of trucks/tractor for loading purpose will be in tonines as per Transpart Departmeant

18. Provide suitable mask to the workers.

applicable norms and standard fixed by the Governmen
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Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the.

road.

Indigencus plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a
QCI-NABET accredited consultant, and the District Mines Officer.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016

A buffer/safe zone shall be maintained from the habitation as per mining guidefines.

Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent and
the details of the various heads of expenditure to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A 1l dated 01/05/2018.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to
the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the
Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bedies of the nearby areas may be considered as one of the activity In CER.
The excavated mining material should be carried and transperted in such a way that no obstruction
to the free flow of water takes place. Suitable measure should be taken and details to be provided to
concern Department.

Width of the haul road shall be mere than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board far wild life
under the provision of Wildlife [Protection) Act, 1972 shall be obtained before commencement of
woark.

If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster
tonditions otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster
provided by the competent authaority is found false or incorrect then punitive actions as per law shall
be initiated against the authority issuing the cluster certificate.,

. The Environmental clearance will be co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary isto obtain a clearance from National Board
Wik Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive
mining should be done as per sustainable sand mining management guidelines 2016.

Geo coordinates should be wverified by Director, DGM/District Magistrate/Regional Mining
Officer/NHAI and should be submitted to SEIAA/SEAC, Secretariat as earliest.

In case it has been found that the E.C, obtained by providing incorrect information, submitting that
the distance between the two adjoining mines is greater than 500mt. and area is less than 05ha, but
factually the distance is less than 500 mt and the mine is located in cluster of area equal or more
than 05ha, the E.Cissued will stand revoked,

The project proponent shall in 2 years conduct detalled replenishrment study duly authenticated by a
OCI-MABET accredited consultant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance,

The mining work will be open-cast and manual/semi mechanized [subject to order of Hon'ble
MGT/Hon'ble Courts (s)). Heawy machine such as excavator, scooper etc, should not be employed for
mining purpose. No drilling/blasting should beinve (ggi.;ny stage.
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It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-
aver is less, shall-be left on both the banks of precise area to control and avoid erosion of river bank.
The mining is confined to extraction of sand/moram from the river bank only.

The project proponentshall undertzke adequate safeguard measures during extraction of river bank
material and ensure that due to this activity the hydro-geological regime of the surrounding area
shall not be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
canditions and the Rules prescribed in this regard clearly showing the no wark zone in the mine
lease L.e. the distance from the bank of river to be left un-worked [Non mining area), distance from
the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon season.
The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE} as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination of
the workers engaged in the project shall be carried out and records maintained. For the purpose,
schedule of health examination of the workers should be drawn and followed accordingly.

The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact
zone shall be menitored periodically. Further, guality of discharged water if any shall also be
mmonitored [(TDS, DO, pH, Fecal Coliform and TotalSuspended Solids (T55]].

. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas

prone to air pollution and having high levels of particulate matter such as loading and unloading
point and all transfer points. Extensive water sprinkling shall be carried out'on haul roads.

It should be ensured that the Ambient Air Quality parameters conform to the narms prescribed by
the Central Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent before expiry of present mining
plan.

Self environmental audit shall be conducted annually. Every three years third party environmental
audit'shall be carried out.

Four ambient air guality-monitoring staticns should be established in the core zone as well as in the
buffer zone for monitoring PM10, PM2.5, 502 and NOx. Location of the stations should be decided
based on the meteocrological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in-consultation with the State
Pollution Control Board.

Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

Proponent will provide adeguate sanitary facility in the form of moblle toilets to the labours engaged
for the project work.

Solid waste material viz., putkhapouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules,

Green area/belt to be developed along haulage read in consultation of Gram SabhafPanchyat.
Maturalfcustomary paths used by villagers should not be obstructed at any time by the activities
praposed under the project.

Digital processing of the entire lease area in the district using remote sensing technique should be
done regularly once in three years for monitering the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh, The record of such study to be maintained and report
be submitted lo-Replonal office of MoEF, SEIAA, LL.P. and UPPCB.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from whom
suggestion [ representation has been received while processing the proposal. The clearance letter
shall also be put on the website of the company.

State Pollution Control Board :shal| display a copy of the clearance.letter at the Reglonal office,
District Industry Centre and Collector's office/Tehsildar's Office for 30 days.

The project autharities shall advertise at least in two local newspapers widely circulated, one of
which shall be'in the vernacular language of the locality coficerned, within 7 days of the issue of the
clearance letter informing that the project Wﬂm d environmental clearance and a copy
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of the clearance letter is available with the State Pallution Control Board and also at web site of the

SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the Regional Office of

the Ministry focated in Lucknow, CPCB, 5tate PCB.

61. The MoEF/SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further.condition in the interest of environment prr:rtectiﬂn.

&2, Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

63. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997,

64. Waste water from potable use be collected and reused for sprinkling.

65. During the school opening and closing time vehicle movement will be restricted.

66. A width of not less than 50 meter or 10% width of river can be restricted for mining activities from
river bank. A condition can be imposed that mining will be dene from river activities from river bank.
You shall -also ensure that the proposed site is not a part of any no-development zone as

required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be
cancelled. Also, in the event of any dispute on gwnership or land use of the proposed site, this clearance
chall automatically deem to be cancelled.

Any appeal against this EC shall lie with the Mational Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liahility Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law
relating to the subject matter.

The project proponent will have to submit approved plans and propesals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental conditions or
modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per pmvrmqﬁ of Gazette
Notification No. 5.0. 1533(E) dated 14,/09/2008, as amended and send regular E”T' liance rép_urts to the
authority as prescribed in the aforesaid notification. | : e

{ | o

Member Eenretary, SEIAA
i Parya fSEIAA5005-4451/2019 Dated: As above

Copy for Information and necessary action to:
1. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2. Advisor, |A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region),
Kendriva Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow.
District Magistrate, Shamli, U.P,
Director, Department of Geology & Mining, U.FP. Lucknow.
7. Capy for Web Master/Guard file.

oo

|Ashish Tiwari}
Member Secretary, SEIAA
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ﬁﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
- | Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

%

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - 144418/UPPCB/Circle3(UPPCBHO)/CTO/air/[SHAM L 1/2021 Dated : 15/12/2021

To,

Shri PREM CHAND GUPTA

M/s PREM CHAND GUPTA AND COMPANY

GATA NO. 621ma, 622maVILLAGE MANDAWAR-4, TEHSIL KAIRANA, DISTRICT
SHAMMLI ,SHAMLI,247774

SHAMLI

Sub; Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
toM/s. PREM CHAND GUPTA AND COMPANY

Reference Application No. 14362788 Dated : 15/12/2021

1 With reference to the application for consent for emission of air pollutants from the plant of M/s
PREM CHAND GUPTA AND COMPANY. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent isvalid for the period from 14/12/2021 to 31/12/2025 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (Circle 3)

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the
conditions imposed in the certificate.

Chief Environmental Officer (Circle 3)
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U.P. Pollution Control Board

Dated : 15/12/2021
CONDITIONS OF CONSENT

1 This consent is valid only for the approved production capacity of Mining of Sand/Morrum-814
cubic Meter /day OR 203400 cubic meter/Annum.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(@ The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Typeof Fue Stack No. Parameters Height
Source
1 10 KVA DG DIESEL 01 Sulphur | AS PER E(P)
SET Dioxide RULES, 1986

3(c) Theemissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Par ameter Standard
1 01 Sulphur Dioxide AS PER E(P)
RULES, 1986

4, Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/M OEF
& CClor otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will filethe renewal application at least 2 months prior to the expiry of thisOrder.
Specific Conditions.
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1. ThisCTO isvalid only for Mining of Sand/Morrum-814 cubic Meter /day OR 203400 cubic
meter/Annum.

2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3. Theindustry shall establish Miyawaki forest inside the factory in sufficient area.
4. Industry shall comply with the conditions of CTE issued by the board on 11.12.2021.

5. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

6. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of public
nuisance and environmental deterioration. The Canopy and proper exhaust stack shall maintained
according to resides and human settlement of nearby area.

7. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
17.03.2021.

8. The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any timein caseif the industry is violating any of the conditions of the consent to
establish.

9. In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

10. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

11. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

12. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

13. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

14. The mining work should be done by the project proponent in such away that the contour of the
river is not changed.

15. Mining should not be done by the project proponent after sunset or at night.

16. Industry shall be bound to comply the direction issued by Hon'ble Supreme Court, High Court
and NGT time to tome.

17. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. Beside this, the unit will install 5
additional saplings within the campus with protection measures for ensuring their survival.

| ssued with the per mission of competent authority .

For and on behalf of U.P. Pollution Control Board .
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Chief Environmental Officer (Circle 3)
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Date:-
To.
Hon'ble District Magisirate
Shamii,
Uttar Pradesh
Respected SirMadam,

Tris is in refarence 1o the Terms ang Condition of our E.C Lettar dated 17-Mar-2021 nawing Relerence
Number - B10/Parya/SEIAAIS005-4451 2020 issued by SIEAA - U.P.

I this regard, please find enclosed Sx Monthly Comghiance Report of our River Bed Mining Project
lceatad at - YAMUNA RIVER GATA NO. - §21ma & 622ma, VILLAGE -Mancawar-d, TEHSIL -

KAIRANA DISTRICT - SHAMLI - U7,

The Report nas also bean submitied 1o foliowing authorties. -
| MoEF - Regional Office - Aligan) Lucknow
21 NS, U P, Pollution Conérol Boand
1} Directorate of Environment, [SEIANSEAC) - Lucknow, U.P,
4 RO- Muzsffamagar, U.P. Paution Control Board

The canfirmatan of submission o above mentioned authorities is enclosed with Ihis latter,
Please acknowledge the same.
Tranung You.

For PC GUPTA S CO.

=6 e
prem Chang Gupta, (Frop. MIS P.C. Gupta)

RaD-2. 2116, asantkuny, New Dialbu- 110070

Encls - S pontnly Compliancs Feapar
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Date:-
To,
Hon’ble District Magistrate
Shamli,
Uttar Pradesh
Subject:- Six Monthly C I R I
Respected Sir/Madam,

This is in reference to the Terms and Condition of our E.C Letter dated 17-Mar-2021 having Reference
Number - 810/Parya/SEIAA/5005-4451/2020 issued by SIEAA - U.P.

In this regard, please find enclosed Six Monthly Compliance Report of our River Bed Mining Project
located at - YAMUNA RIVER GATA NO. - 621ma & 622ma, VILLAGE -Mandawar-4, TEHSIL -
KAIRANA, DISTRICT - SHAMLI - U.P.

The Report has also been submitted to following authorities:-
1) MoEF - Regional Office — Aliganj Lucknow
2) MS, U.P. Pollution Control Board
3) Directorate of Environment, (SEIAA/SEAC) — Lucknow, U.P.
4) RO- Muzaffarnagar, U.P. Pollution Control Board

The confirmation of submission to above mentioned authorities is enclosed with this letter.
Please acknowledge the same.
Thanking You,

Prem Chand Gupta, (Prop. M/S P.C. Gupta)
R/o D-2, 2116, Vasantkunj, New Delhi- 110070

Encls:- Six Monthly Compliance Report



7/3/24, 12:02 PM Gmail - Subject:- Six Monthly ConEﬁBeport (Period — Jan-2024 to Jue-2024) — File No 5005-4451 2 5§

M G ma | | Compliance Report <compliancereports.sixmonthly@gmail.com>

Subject:- Six Monthly Compliance Report (Period — Jan-2024 to Jue-2024) — File No
5005-4451

1 message

Compliance Report <compliancereports.sixmonthly@gmail.com> Wed, Jul 3, 2024 at 12:01 PM
To: rocz.lko-mef@nic.in, ms@uppcb.com, doeuplko@yahoo.com, romuzaffarnagar@uppcb.in

1)MoEF IRO , Aliganj, Lucknow
2) Directorate of Environment, SEIAA,UP - Gomti Nagar, Lucknow

3)Member Secretary . - U.P.P.C.B. - Gomti Nagar, Lucknow

4) Regional Officer - U.P.P.C.B. - Muzaffarnagar, Uttar Pradesh

Respected Sir/s,

This is in reference to the Terms and Condition of our E.C Letter dated 17-March-2021 having Reference
Number - 810/Parya/SEIAA/5005-4451/2020 issued by SIEAA - U.P.issued by SIEAA - U.P.

In this regard, please find enclosed Six Monthly Compliance Report of our River Bed Mining Project located
at - YAMUNA RIVER GATA NO. — 621ma & 622ma, VILLAGE —Mandawar-4, TEHSIL — KAIRANA,
DISTRICT — SHAMLI - U.P.

The applicant is facing problem while uploading compliance report in e-parivesh portal which shall be

resolved soon.
Please acknowledge the same. Thanking You,

Prem Chand Gupta, (Prop. M/S P.C. Gupta)
R/o D-2, 2116, Vasantkunj, New Delhi- 110070

= Mandawar-4 CR - Jan-June-2024.pdf
22408K

https://mail.google.com/mail/u/5/?ik=898b03bcca&view=pt&search=all&permthid=thread-a:r8081612133570360782&simpl=msg-a:r882721971404510... 11
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Six Monthly Compliance Report — File No — 5005/4451
Period of Compliance — From Jan-2024 till June-2024

RIVER BED SAND/MORRUM MINING PROJECT FROM YAMUNA RIVER AT GATA NO.- 621MA, 622MA,
VILLAGE — MANDAWAR-4, TEHSIL — KAIRANA, DISTRICT - SHAMLI - U.P.,

M/SP C GUPTA & COMPANY (LEASE AREA 20.34 HA)

Project Proponent :- M/S P. C. GUPTA & COMPANY

Proprietor / Owner - ¢Shri P. C. GUPTA,
Owner,R/o- 140, Ward No. 1, Haily Mandi, Pataudi, Gurgaon,
Haryana, (123003)
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SIXMONTHLY COMPLIANCE REPORT
As PER TERMS & CONDITIONS OF E.C.

FOR
RIVER BED SAND MINING PROJECT

LOCATED AT YAMUNA RIVER
GATA NO.- 621MA & 622MA, LEASE AREA 20.34 HA
VILLAGE - MANDAWAR-4
TEHSIL - KAIRANA
DISTRICT - SHAMLI - U.P.

LEASE AREA 20.34 HA.
ANNUAL PRODUCTION - 2,03,400 CUBIC METER/YEAR

PROJECT PROPONENT - M/s P C GUPTA & COMPANY

PERIOD OF FROM - Jan-2024
COMPLIANCE REPORT TILL June- 2024
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INTRODUCTION

Shri Prem Chand Gupta, Owner, R/o- D-2, 2116, Vasantkunj, New Delhi, (110070) has
obtained the Environmental Clearance Letter from SEIAA — Uttar Pradesh for River Bed
Sand Mining Project from YAMUNA RIVER at Gata No. 621ma & 622ma, Village —
Mandawar-4, Tehsil — Kairan District — Shamli — U.P (Lease Area 20.34 ha) for a
production of 2,03,400 m® vide. Ref. No. No. 810/Praya/SEIAA/5005-4451/2020 ; Dated 17"
— March - 2021. The total cost of the project will be Rs.1.12 crores per annum.

Pur pose of the Report

As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It
shall be mandatory for the project management to submit six monthly compliance
reportsin respect of the stipulated prior environmental clearance terms and conditions
in hard and soft copies to the regulatory authority concerned, on 1st June and 1st
December of each calendar year” and as per compliance of condition mentioned in
Environment Clearance Letter (i.e. Clause No. 24 of General Condition) , Six Monthly
Compliance Reports should be submitted to the Regulatory Authority.

It is mandatory to submit a Six Monthly Compliance Report to show the status & compliance
of all the Conditions mentioned in Environment clearance Letter, along with monitoring of
various Environmental Parameters (as per CPCB Norms). The regulatory authorities in this
case are SEIAA/ SEAC — Uttar Pradesh, UPPCB — Regional Office, District Magistrate,
District Mining Officer. Various scheduled Site Visits were conducted by a team of Experts
to Monitor Pollution related parameters as defined by CPCB / SPCB, samples for water and
soil were also collected for analysis at the time of EIA process and the baseline indicators are
proposed to be compared in

Based on the Specific and General Conditions mentioned in the EC Letter, a Compliance
Report has been prepared.

The report is supposed to submit after every six month as per the conditions stipulated in

Environment Clearance Order. The Environmental Assessment has been carried out to verify:




-—

N

@)

N

470

That the proposed project has not any adverse effect on the project site as well as it’s
surrounding.

That there is compliance with the conditions stipulated in the Environmental Clearance
Letter.

That the Project proponent is implementing the environmental safeguards and
environmental pollution mitigation measures as suggested in approved Form-1 / PFR,
Environmental Management Plan with true spirit.

The non-conformity in the project with respect to the environmental implication of the

project.

M ethodology Proposed for Preparation of Report isasfollows:

o g~ w DN P

Study of EC Letter & Related Documents

Site Visits by a Team of Experts

Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise and Soil.
Analysis of Samples collected during Monitoring

Interpretation of Monitoring Results

Compliance of al the T&C of the E.C.




Generic Structure of Report:

1.

Purpose of the Report, explaining the need of a Compliance Report and methodol ogy
adopted for preparation of Report.

2. Data Sheet

Compliance Report, explaining the entire specific & general conditions given in the EC
Letter and providing details w.r.t. each condition/ guideline.

Monitoring Reports & Analysis, showing the level of pollution/emission within the
project site for various environment parameters.

Photographs showing status of the project and sampling/monitoring of environmental
parameters.

Supporting documents related mandatory for the project.
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DATA SHEET

S. No

[tem

Details

PROJECT DETAILS

1 Project Proposed River Bed Sand/Morrum Mining having
lease area 20.34 ha along River Yamuna in Gata
No.- 621ma & 622ma at Village- Mandawar-4,
Tehsll- Kairana, District- Shamli, U.P., M/s P. C.
Gupta

2 E.C Clearance Letters/ OMs and | E.C. Ref. - 810/Praya/SEIAA/5005-4451/2020;

date Dated 17" — March— 2021 issued by SEIAA,UP
3 Date of execution of sale deed 0lst — January— 2022

FINANCIAL DETAILS

4 Total Project cost Rs. 1.12 crores per annum

5 CER cost & EMP Cost CER Cost :- 2% of the project cost- Rs. 2.24 lac
EMP Cost - Rs-8.93 lacs per annum

PRODUCTION DETAILS

6 Geological reserve (cum) 5,65,596 m*

7 Production as per Lol (cum) 2,03,400m° / Year

8 Production in Five Y ears 10,17,000 m°

9 No. of Days proposed for mining | 250 days

10 Proposed Number of Workers 60

11 Method of Mining Open cast ; manual / Semi-mechanized
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Compliance of Environment Clear ance Conditions

General Conditions

SL.No. | General Conditions

1 This Environmental Clearance is subject to allotment of Mining Lease in Favour of
Project Proponent.
> Lease Deed has been Executed for 5 years on 01% — January— 2022. Copy

Enclosed

2 Forest Clearance should be taken by the proponent as necessary under Law.

» The Notice of e-Tender of L ease was issued subsequent to for mulation of District
Survey Report of Shamli and District Administration has sought prior clearance
from Forest Department befor e publishing the e-tender Notice.

3 Any change in mining area ,khasra numbers, entailing capacity addition with change in
the process or mining technology , modernization and scope of working shall again
require prior Environment Clearance as per provison of EIA Natification , 2006 (as
amended) .

» No change in mining area, khasra numbers, entailing capacity addition with
change in the process or mining technology, moder nization and scope of working
in this period.

» However, if any shall be made with prior approval of SEIAA — UP.

4 Precise mining areawill be jointly demarcated at site by project proponent and officials of
Mining / Revenue department prior to starting of mining operations . Such site plan, duly
verified by competent authority along-with copy of the EC letter shall be displayed on a
hoarding / board at the site. A copy of site plan shall be submitted to SEIAA within a
period of 2 months.

» Joint demarcation was done by concerned district authorities /mining
department, befor e execution of lease deed.

5 Mining and loading shall be done in day hours only.
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» Thesameiscomplied with, under surveillance of CCTV Camer as.

No mining shall be carried out in safety zone of any bridge and / or embankment.
» Theproject site liesoutside the safety zone of any bridge.
» The embankment are protected as per provisions of Mining Plan / SSM G-
2016

It shall be ensured that standards related to ambient air quality, / effluent as prescribed by
the Ministry of Forest are strictly complied with. Water sprinklers and other dust control
measures should be applied to take care of dust generated during mining operation.

» Thesameiscomplied with.

» Thesand mining process does not create any waste water .

» Protectiverespiratory deviceswill be provided toworkers, if required.

» Vehicleswith valid pollution control certificatesare used.

» Water sprinklers twice a day are used to suppress dust generated during
mining operation. To restrict fugitive emission about 1.16 KL/day water is
used aswater sprinkling by the hired water tankers.

» Plantation activity is also proposed in the land of panchayat and the ambient
air quality shall not exceed above latest prescribed standards by Ministry of

Environment & Forests, Government of India.

All necessary statutory clearances shall be obtained before start of mining operations. If
this condition is violated, the clearance shall be automatically deemed to have cancelled.

» Thesameisbeing complied with.

Parking of vehicles should not be on public areas.
» Smooth transition of transport isensured within Haulage Routs.
» Parking of vehiclesarerestricted being river bed / village area

10

No tree-felling will be done on the lease area, except only with the permission of Forest
Department.

» Thereisnot treeexisting within the pillar demar cated lease area being ariver
bed.

11

No wildlife habitat will be infringed.

» Compliance noted. The same shall be taken care of while conducting mining

NEN
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oper ations.

12

It shall be ensured that excavation of minor mineral does not disturb or change the
underlying soil characteristic of the river bed/basin , where mining is carried out .
» The land use is River Bed and ultimate depth of mining is restricted to 3
meter or water table, whichever isless, asper SSMM G-2016 Nor ms
» The mining is done as per approved Mine Plan and it is ensured that

underlying soil characteristic of theriver bed isnot distur bed.

13

It shall be ensured that mining operation of sand/morrum will not in any way disturb the
velocity and flow pattern of the water significantly.
» The safety zone of not lessthan 7.5 metersisleft near zerolevel to ensurethat

velocity and flow pattern of the water isnot distur bed

14

It shall be ensured that there is no fauna dependent on the river bed or areas close to
mining for its nesting. A report on the same, vetted by the competent authority shall be
submitted to RO, PCB and SEIAA within 02 month.

» Theprimary survey report on Floraand Faunais enclosed as Annexure

15

Primary survey of Hora and Fauna shall be carried out and data shall be submitted to the
RO, PCB and SEIAA within six months.

» Theprimary survey report on Flora and Faunais enclosed as Annexure

16

Hydro-geological study shall be carried out by a reputed organization / institute within six

months and establish that mining in the said area will not adversely affect the ground

water regime. The report shall be submitted to Ro-PCB and SEIAA within six months. In

case adverse impact is observed / anticipated, mining shall be not carried out.

» Ground Water Board / Member of DEIAA, Shamli shall be requested to conduct
such study. Report shall be submitted accordingly.

17

Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitation (if any) close by the |ease area are not adversely affected. The
status of implementation of measures taken shall be reported to RO-PCB and SEIAA and
this activity should be completed before the start of mining.
» Water sprinkling on the transportation road (haulage route) is being
regularly done to minimize pollution.

» Water sprinklers twice a day are used to suppress dust generated during
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mining operation. To restrict fugitive emission a water sprinkling is done by

the hired water tankers

18

Need-Based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the quality of life of economically weaker section
of society. Income generating projects / tools such as development of fodder farm, fruit
bearing orchids, vocationa training etc. can form part of such programme. The project
proponent shall provide separate budget for community development activities and
income generating programmes.

» Thesameis being carried out. The same will be implemented as per the need

base assessment action plan.

19

Green cover development shall be carried out following CPCB guidelines including
selection of plant species and in consultation with local DFO / Horticulture officer.
» Agreed and complied

20

Separate stock piles shall be maintained for excavated top soil, if any and the top soil
should be utilized for green cover / tree plantation.
» Top sail, if any, encountered shall be stocked and used in green cover /
plantation near Mining Project.

21

Dispensary facilities for first-aid shall be provided.
» First Aid Box isplaced for 24 hoursat the site.

22

The District mining officer should quarterly monitor compliance of the stipulated
conditions. The project proponent will extend full cooperation to the district mining
officer by furnishing the requisite data/information/ monitoring reports. In case of any
violation of stipulated conditions the District Mining Officer will report to SEIAA.

» Noted and agreed

23

The project proponent shall submit six monthly reports on the status of compliance of the
stipulated EC conditions including results of monitored data (both in hard & soft copies)
to the SEIAA, the District Officer and representative of RO of UPPCB by 1% June and 1%
December every year.

» Noted and agreed.

» Thepresent report iscomplianceto the condition.

-—
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24 A copy of clearance letter shall be sent by the proponent to the concerned Panchayet, Zila
Parishad / Municipal Corporation and Urban Local Bodies.

» Noted and agr eed.

25 Transportation of minerals shall be done by covering the trucks/ tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral / dust.

» Noted and Agreed.

» Transportation of sand shall be done via tarpaulin covered trucks which are
optimally loaded.

» Loaders has been instructed to wash trucks / loaders from workshop /
washing points away from the river bed as washing of trucks may degrade
theriver water quality.

26 Waste water, from temporary habitation campus be properly collected &treated before
discharging into water bodies the treated effluent should conform to the standards
prescribed by MoEF/CPCB.

» The sand mining process does not create any waste water .

» Theentiremineral extracted is saleable.

» Thelaborersfrom nearby villageswill be hired to carry out work in day time
only, hence there will be no or very less waste is expected to generate. No
liquid effluentswill be generated at site

27 Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

» Noiselevelswill be kept under prescribed limits

28 Special Measures shall be adopted to protect the nearby settlements from impacts of
mining activities. Maintenance of village roads through which transportation of minor
minerals is to be undertaken shall be carried-out by the project proponent regularly at its
OWN EXPEeNSES.

» The transportation of minor mineral is carried out from a route which is
much away from the settlement. The roads are maintained /repaired time to
time as per the provison of EMP/CER

29 Measure for prevention & control of soil eroson and management of st shall be
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undertaken. Protection of dumps against erosion, if any , shall be carried out with geo
textile matting or other suitable material.
> It is not applicable as top soil will not be generated in River Bed Mining

Project.

Under Corporate Social Responsibility a sum of 5% of the total project cost or tota
income whichever is higher is to be earmarked for total lease period. Its budget is to be
separately maintained. CER component shall be prepared based on need of local habitant.
Income generating measures which can help in upliftment of poor society, consistent with
the traditional skills of the people shall be identified. The programme can include
activities such as development of fodder farm, fruit bearing orchards, free distribution of

smokeless chula etc.

» CER Proposed in the conceptual plans areasunder —

» CER activities are being carried out. Rs. 2.24 lacs mandate is being fulfilled
as per thenorms of EC.

» Distribution of LPG cylinders used in cooking has been distributed in the
near by villagesto thelocal villager susing CER fund. Photogr aphs attached.

Possibility of adopting nearest three villages shall be explored and details of civic
amenities such as roads, drinking water etc proposed to be provided at the project
proponent expenses shall be submitted within 02 months from the date of issuance of EC.

» Theenvironmental management cell is carrying out these studiestimeto time

and same will be implemented as per the need base assessment action plan.

The funds earmarked for environmental protection measure should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry of Environment and forests and its Regional office located at
Lucknow, SEIAA, UP and UPPCB.

» Agreed and complied thereport will be submitted accor dingly at year end.

N=2 0
42
30
31
32
33

Action Plan with respect to suggestion/improvements and recommendations made and

-—
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agreed during Public Hearing shall be submitted to the District Mines Officer, concern
Regional Officer of UPPCB and SEIAA within 02 months.
> All the suggestion / improvement of public hearing has been planned and
mitigated in the Chapter — 7 of the Final EIA Report.

Environmenta Clearance is subject to obtaining clearance under the Wildlife (protection)
Act, 1972 from the competent authority, if applicableto this project.
» Not Applicable

35

The proponent shall observe every 15 days for nesting of any turtle in the area. Based on
the observations so made, if turtle nesting is observed, necessary safeguard measures shall
be taken in consultation with the state Wildlife Department. For the purpose, awareness
shall be created amongst the workers about the nesting sites so that such sites, if any, are
identified by the workers during operations of the mine for taking required safeguard
measures.In this regards the safety notified zone should be left so that the habitat/nesting
areais undisturbed.

» Thesameis observed time to time by environmental management cell as such

not observed till date.

» Awareness among wor ker s and ensured by providing them education.

36

The project proponent shall undertake adequate safeguard measures during extraction of
river bed material and ensure that the due to this activity the hydro geological regime of
the surrounding area shall not be affected.
» The mining is being done as per the provisions of the approved mining plan
and SSMMG, 2016

37

The project proponent shall be obtain necessary prior permission of the competent
authorities for with drawl of requisite quantity of water (surface water and ground
water),required for the project.

» Not Applicable the source of water ishired tanker

38

Appropriate mitigative measures shall be taken to prevent pollution of the river in
consultation with the State Pollution Control Board. It shall be ensured that there is no
leakage of oil and grease in the river from the vehicle used for the transportation.

» It isensure that only Pollution control certified Vehicle enter the lease area
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for loading

39

Vehicular emission shall be kept under control and regularly monitored. The vehicle
carrying the mineral shall not be overloaded.
» It isensurethat only Pollution control certified Vehicle enter the lease area
for loading.
» Thecheck of noise and air emissions are monitored timeto time as per CPCB

standar ds and compliance report shall be submitted.

40

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking , mobile toilets, mobile
STP, safe drinking water, medica health care, créche etc.(MoEF circular Dated: 22-09-
2008 regarding stipulation of condition to improve the living conditions of construction
labour at site).
» Labors are hired from the nearby villages. Temporary rest shelter with
facility of fuel for cooking, mobile toilets, safe drinking water are provided to
labors, medical health checkup are done time to time as per EMP/CER

provision. Cooking cylinder’s has been provided to labor’s.

41

Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects. Occupationa health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed.

» PPE are provided to workers for their safety and health aspects, medical

camps and training are conducted time to time.

42

A copy of the clearance letter shall be sent by the proponent to the concerned Panchayat,
Zila Parishad /Municipal Corporation,Urban Local Body and the Local NGO,if any, from
whom suggestions/representations,if any, were received while processing the proposal.
The clearance letter shall also be put on the website of the company by the proponent.

» Complied.

43

The environment statement for each financial year ending 31* March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (protection) Rules, 1986, as amended

-—
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subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Regional
Office of the Ministry of Environment and forests, Lucknow by e-mail.

» Environment statement as per prescribed format shall be submitted in the

ending of financial year as per the norms

44 The green cover development/tree plantation is to be done in an area equivalent to 20% of
the total leased area either on river bank or along road side (Avenue Plantation)
» For green belt 525 Trees has been provisioned for plantation.
» 496 plans are proposed to be planted in phases; along theriver bank.
» In year 2022, plants were purchased and mortality replaced during pre-
monsoon.
45 Debris from the river bed will be collected and stored at secured place and may be utilized
for strengthen the embankment.
» Agreed and noted however debris near the mining lease area has not been
observed
46 Safety measures to be taken for the safety of the people working at the mine lease area
should be given, which would also include measure for treatment of bite of poisonous
reptile/insect like snake.
» PPE (personal protective equipment’s) are provisioned for workers; medical
first aid facility isavailable at the site office.
47 Periodical and Annual medical check-up of workers as per Mines Act they Should be

covered under ESI as per rule.
» Agreed and complied.
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Specific Conditions

SL.No

Specific Conditions

Directions/Suggestions given during public hearing and commitment made by project
proponent should be strictly complied
> Directions of the public hearing were addressed and incorporated in the
chapter-7 of the final EIA report and approval of SEIAA/SEAC committee
wer e taken accordingly.

The project proponent shall obtain the forest clearance and permission from central and
state government as per law and provisions of forest (conservation) act, 1980 before start
of work.

» Thisisariver bed mining project and all details have been captured in the

district survey report after which the lease has been auctioned for e-tender.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been distributed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora fauna
etc.

» Re-gressing in the respective area will be done at the time of mine closure as

per the approved mine plan.

In compliance to Hon’ble Supreme court order dated 13/01/2020 in 1A no. 158128/2019
and 158129/2019 in Writ petition no. 13029/1985 (MC Mehta V/s Gol and others) anti-
smog guns shall be installed to reduce the dust during excavation.

» Noted and Agreed.

» Being complied (if required).

If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from aternate water sources other than ground water or legally valid

source and permission from the competent authority shall be obtained to useit.

-—
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» Water will be sourced from local valid vendor sthrough hired tankers.

At the time of operation, project proponent will comply all the guidelines issued by
Gol/State Govt./District administration related to Covid-19
» Agreed and Noted.

Environment management should be in accordance with the present environment status of
the project.
» EMP has been made accor dingly in respect of the study area of 10 kms and
shall be implemented accordingly.

Selection of plants for green belt should be on the basis of pollution removal index
» Selection of plants shall be made as per the native dominant species and
higher APTI.

No mining activity should be carried out in-stream channel as per SSMG-2016
» Mining will be done as per Norms of Approved Mining Plan and SSM M G-
2016

10.

Pakka motoroable haul route to be maintained by PP

» Haul routeis maintained as per proper Nor ms

11.

A Separate Environment Management Cell with qualified personal shall be kept under
control of senior executive , who will report daily to organization.
» Agreed and Noted.

12.

Permission from the competent authority regarding evacuation route should be taken
» Agreed and Noted. Agreement has been done with farmers for evacuation

route and is maintained

13.

Project proponent should ensure survival of tree samplings. Mortality should be replaced
from time to time.

» Noted and agreed. plants have been planted in the current season.

» At least 70% survival shall be ensured

14.

Site Photographs should be submitted with Date and Time within 15 days
» Site Photographs has been already submitted to concerned authority as the
time of appraisal of E.C.

15.

One month monitoring report of the area for air quality, noise level, flora and fauna

should be conducted twice aweek and be submitted within 45 days for arecord.
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» Base line data monitoring of the site was done and submitted at the time of
appraisal of E.C. Fresh baseline data is enclosed.

» Floraand Fauna study isenclosed as annexure.

16.

Provision for cylinder to workers should be made for cooking
» Cylinder to workers has been provided for coking as a part of C.E.R.

Objective.

17.

The capacity of trucks / tractors for loading purpose will be in tonnes as per PDW and
transport department applicable norms and fixed by the government.
» Noted and agreed.
» Only trucks / tractors with valid license and permits issued by RTO are
permitted for loading. The data of same is being maintained online in the
Server

18.

Provide suitable masks to the workers.
» Noted and agreed.

> Protectiverespiratory deviseswill be provided to workers, if required.

19.

Approach Road kaccha isto be made motarable and trees samplings to be planted on both
sides of the road.

» Noted and agreed.

» Thekaccharoadsareregularly maintained.

» Proposal for plantation has been given to land owners and their consent is

awaited.

20.

Indigenous plants should be planted according to CPCB guidelines and in consultation
with local Divisional Forest Officer.
» Agreed. Plants have been planted in current season.

» Further complianceisunder process.

21.

The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by QCI-NABET accredited consultant and the district mines officer shall
form the basis for midterm review of conditions of EC.

» Noted and agreed. The same shall be done within the stipulated time.

22.

Provision of two toilets and handpump should be made at mining site.

NEN
NN
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» Agreed and complied

23.

Drinking water for workers would be provided by tankers.
» Agreed and complied it is ensuring that only safe drinking water is provided

toworkers.

24,

Mining should be done bar scalping or skimming methods extraction (typically 0.3-0.6m
or 1-2ft) as per sustainable sand mining management guideline 2016.
» Mining will be is being done by scrapping method in layers or as per

provision of mine plan and SSMM G, 2016.

25.

A buffer / safe zone shall be maintained from the habitation as per mining guidelines.
» Noted and agreed.

» Miningisbeing done as per approved Mine Plan

26.

CER plan shal be prepared by PP and details of various heads of expenditures to be
submitted as per the guidelines provided in the recent CER noatification No. 22-65/2017-
IA.11l dated 01/05/2018.

» Agreed and same will be applied.

27.

Health / Insurance card, Medical claim, regular heath checkups camps, facilities
provided to regular / temporary / contractual or any base workers. Copy of receipt shall
be produced to Directorate of environment along with the compliance

» Regular health check-up isensured with the help of Local Doctor / PHC.

28.

Measure for conservation of water rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby area may be considered as one of the activity in
CER.

» Agreed and will be done when required

29.

The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place , suitable measure to be taken and details
to be provided to concerned Department.

» Miningisonly been conducted in dry river bed and 10% of river width from

thewater channel siteisleft asno mining zone

30.

Width of the haul road shall be more than 6 m.
» Agreed and complied

31

Submit annual replenishment report certified by an authorised agency. In case the
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replenishment is lower than the approved rate of production, then the mining
activity/production level shall be decreased/ stopped accordingly till the replenishment is
compl eted.

» Agreed and complied. Replenishment report will be submitted post monsoon.

32.

PP shall ensure that if project area falls within eco-sensitive zone of National
Park/Sanctuary prior permission from NBWL under provision of WP Act — 1972 shall be
obtained before commencement of work

» Thisisnot applicable for thisMining Project

33.

If in future this lease area becomes part of cluster of wqual to or more than 05 ha. Then
additional conditions based on EIA shall be imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C, conditions. If the
certificate related to cluster provided by the competent authority is found to be false or
incorrect then punitive actions as per the law shall be initiated against the authority
issuing the cluster certificate

» Noted and agreed. Thereisnot leasein the cluster.

E.C. will be co-terminus to lease period.
> Noted and Agreed.

35.

Project falling within 10 KM radius of Wild Life Sanctuary is to obtain clearance from
NBWL even of eco-sensitive zones are not marked.
» Agreed and Noted. The project does not fall in thiszone.

36.

To avoid ponding effect and adverse environment conditions for sand mining in area
progressive mining should be done as per sustainable sand mining management
guidelines 2016.

» Agreed and complied

37.

Geo coordinates should be verified by Director, DGM/ DM/Regional Mining
Officer/NHAI and should be submitted to SEIAA / SEAC, secretariat as earliest.
» Geo coor dinates has been verified by district mining department in the joint

demar cation report.

38.

In case it has been found that the EC obtained by providing incorrect information,
submitting that the distance between the two adjoining mines is greater than 500 mt. and

area is less than 25 ha, but factually the distance is less than 500 mt and the mine is

-—
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located in cluster of area equal or more than 25ha, the EC issued will stand revoked.
» Noted and agreed

39.

The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by QCI-NABET accredited consultant and the district mines officer shall
form the basis for midterm review of conditions of EC.

» Agreed and same shall done in coming times, subject to COVID-19

conditions.

40.

The mining work will be open-cast and manual/semi mechanised (subject to order of
hon’ble form the basis for midterm review of condition of Environment clearance).
» The method of mining is open cast/manual and semi mechanised as per mine

plan and condition of EC. Any order of NGT shall be complied with

41.

It shall be ensured that there shall be no mining of any type within 03m or 10% of the
width whichever is less, shall be left on both the banks of precise are to control and avoid
erosion of river bank. The mining is confined to extraction of sand /morrum from the
river bank only.

» The mining is being done by living a buffer area of 7.5m from the lease

boundary as per approved mining plan.

42.

The project proponent shall undertake adequate safeguard measures during extraction of
river bank material and ensured that due to this activity the hydro geological regime of
surrounding area shall not be affected.
» The mining is being done as per the provisions of the approved mining plan
SSMMG 2016

43.

The project proponent shall adhere to mining in conformity to plan submitted for the
mine lease conditions and the rule prescribed in this regard clearly showing the no work
zone in the mine lease i.e. the distance from the bank of river to be left unworked (non-
mining area), distance from the bridge etc. It shall be ensured that no mining shall be
carried out during the monsoon season.

» Agreed and Complied

The project proponent shall ensure that whatever deployment of labour attracts the mines
act, the provision there of shall be strictly followed.

» All theregulations and provisions as per mines act ar e followed
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45.

The project proponent will provide personal protective equipment (PPE) as required; also
provide adequate training and information on safety and health aspects. Periodical
medical examination of the workers engaged in the project shall be carried out and
records maintained. For the purpose, schedule of health examination of the workers
should be drawn and followed accordingly.

» Proper training are provided through medical campstimetotime

46.

The critical parameters such as PM10, PM2.5, SO2, and NOx in the ambient air within
the impact zone shall be monitored periodically. Further ,quality of discharged water if
any shall also be monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids
(TS9)]

» Base line data monitoring within 10KM radius shall be submitted

accordingly.

47.

Effective safe guard measures , such as regular water , sprinkling, shall be carried out in
critical area prone to air pollution, and having high levels of particulate matter such as
loading and unloading point and all transfer point. Extensive water sprinkling shall be
carried out on haul roads.
» Water Sprinkling is being regularly done to types a day to control dust
emission. River bed material in trucks are transported by covering it in

tarpaulin

48.

It should be ensured that ambient air quality parameters conform to the norms prescribed
by central pollution control board in this regard.
» Theearlier testing reports are analysed. Parameter are within the prescribed

norms

49,

The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.
» Agreed and Complied. The provision of progressive mine closure plan has

already been taken in the mine plan

50.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.
» Agreed and Complied. The provision of environmental audit has been taken
in the action plan.

-—
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Sl

Four ambient air quality monitoring station should be established in the core zone as well
as in the buffer zone for monitoring PM10 ,PM2.5,SO2 and NOx. Location of the station
should be decided based on the meteorological data, topographicaly features and
environmently,and ecologically sensitive targets and frequency of monitoring should be
undertaking in consultation with the state pollution control board.

» Monitoring Locations has been selected as per prescribed standards and is

submitted as annexur e to monitoring report

52.

Common road for transportation of mineral is to be maintained collectively. Total cost
will be shared/work out on the basis of |ease area among users.

» Not applicable, asit isan isolated lease.

53.

Proponent will provide adequate sanitary facility in the form of mobile toilets to the
labours engaged for the work.
» Noted and Complied

Solid waste material viz, gutkha pouches, plastic bags, glasses etc. To be generated
during project activity will be separately storage in bins and managed as per solid waste
management rules.

» Agreed and complied.

55.

Green area / belt to be developed among haulage road in consultation of grams
sabha/panchayat.
» Noted and Agreed

56.

Natural/customary paths used by villagers should not be obstructed at anytime by the
activities proposed under the project.
> It is ensured that transport carry river bed material use approach roads

which are at the farthest distance from the habitation

S7.

Digital processing of the entire lease area in the districts using remote sensing technique
should be done regularly once in three years for monitoring the change of river course by
directorate of geology and mining, Gowvt, of Uttar Pradesh. The record of such study to be
maintained and report be submitted to the regional office of MoEF,SEIAA,UP
> It is anticipated that the same is being done by the concerned govt
bodies/departments and UPPCB.
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58.

A copy of clearance letter will be marked to concerned panchayat/local NGO, if any form
that suggestion/representation has been recelved while processing the proposal. The
clearance letter shall also be put on the website of the company.

> Noted.

59.

State pollution control board shall display a copy of the clearance letter at the regional
office, district industry centre and collector’s office/ tehsildar’s office for 30 days.
> It is anticipated that the same is being done by the concerned govt
bodies/departments.

60.

The project authorities shall advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days
of the issue of the clearance letter information that the project has been accorded
environmental clearance and a copy of the clearance letter is available with the state
pollution control board and also at website of the SEIAA at http://www.seiaaup.in and a
copy of the same shall be forwarded to the regional office the ministry located in
lucknow, CPCB, State PCB.
» Copy of EC has been forwarded to concer ned authority by SEIAA.

61.

The MoEF / SEIAA or any other authority may alter / modify the above conditions or
stipulate any further condition in the interest of environment protection
» Noted and agreed.

62.

Concealing factual data or submission of false/ fabricated data and failure to comply with
any of conditions mentioned above result in withdrawal of this EC and attract action
under EP Act 1986.

» Noted and agreed.

63.

Any appeal against this EC shall liewith NGT, if preferred , within a period of 30 days as
prescribed under section 11 of the NGT Appellate Authority , Act, 1997.
» Noted and agreed.

Waste water from portable use be collected and reused for sprinkling.
» Noted. The same shall be complied with.

65.

During school opening / closing time vehicle movement will be restricted
» Agreed and complied

66.

A width of not less than 50m or 10% width of the river can be restricted for mining
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activities from river bank.

» Miningisbeing done as per the minesact and SSM G, 2016.
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List of Trees Identified

FLORA &FAUNA STUDY

ANNEXURE GC-15

Sl. No. Scientific Names Common Names
1 Acacia nilotica Kikar
2 Acacia Senegal Khair
3 Albizia lebbeck Kala siris
4 Albizia procera Safed siris
5 Alslonia scholoris Chatim
6 Ailanthes excelsa Arusa
7 Azadiracta indica Neem
8 Bauhinia purpurea Kachnar
9 Bombax ceiba Semal
10 Butea monosperma Dhak
1 Cassia fistula Amaltas
12 Cassia siamea Kassod
13 Casuarina equisetifolia Jungli Saru
14 Callistemon speciosus Bottle Brush
15 Crataeva nurvala Baruna
16 Dalbergia sissoo Shisham
17 Delonix regia Gulmohar
18 Diospyros cordifolia Bistendu
19 Erythrina arborescens Roringe
20 Eucalyptus globosus Nilgiri/Safeda
21 Ficus benghalensis Bargad
22 Ficus religiosa Pipal
23 Ficus palmata Anjir

-—




SI. No.

Scientific Names

Common Names

24 Ficus glomerata Gullor
25 Holoptelea integrifolia Papri
26 Pithecellobium dulce Jungle Jalebi
27 Leucaena leucocephala Safed babul
28 Magnolia champaka Champa
29 Mangifera indica Aam

30 Mimusops elengi Maulsari
KY Melia azedarach Bakain
32 Moringa oleifera Sohanjana
33 Morus alba Toot

34 Millingtonia hortensis Akas neem
35 Mitragyna parvifolia Phaldu
36 Parkinsonia aculeata Ram Babul
37 Phoenix sylvestris Khazoor
38 Pongamia pinnata Karan;
39 Prosopis juliflora Khejri
40 Prosopis cineraria Jand

41 Populus deltoides Poplar
42 Polyalthia longifolia Debdaru
43 Putranjiva roxburghii Jivanputra
44 Salix tetrastomatica Willow
45 Syzygium cumini Jamun
46 Tamarindus indica Imli

47 Tectona grandis Sagun
48 Terminalia arjuna Arjun
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List of Fauna identified

Sl. No. Common Name Scientific Name
Mammals
1 Black Rat Rattus rattus
2 Common Mangoose Herpestes edwerdsii
3 Five Striped Palm Squirrel Funambulus pennanii
4 Little Indian field mouse Mus booduga
5 Indian Hare Lepus nigricollis
6 Monkey Maccaca mulata
7 Jackal Canis aureus
8 Bat Rousettus leschenaultia
Amphibians
9 Indian pond frog Rana hexadactyla
10 Common Indian Toad Duttaphrynus melanostictus
1 Indian Bull Frog Hoplobatrachus tigerinus
12 Indian Skipper Frog Euphlyctis cyanophlyctis
13 Toad Bufo bufo
14 Indian Cricket Frog Rana limnocharis
15 Common Frog Rana tigrina
Reptiles
1 House gecko Hemidactylus flavivridis
2 Common garden lizard Calotes versicolor
3 Brahminy skink Mabuya carinata
4 Indian Cobra Naja naja
5 Rat Snake Ptyas mucosa
6 Garden Lizard Calotus calotus

Aves
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Sl. No. Common Name Scientific Name
1 House Crow Corvus splendens
2 Rock Pigeon Columba livia
3 Jungle babbler Turoides striatus
4 Common Myna Acridotheres tristis
5 Green bee-eater Merops orientalis
6 Indian roller Coracias benshalensis
7 Black Drongo Dicrirus macrocercus
8 Little cormorant Microcarbo niger
9 Common swift Apus apus
10 House swift Apus affinis
1 Cattle Egret Bubulcus ibis
12 Little Egret Egretta garzetta
13 Pond heron Ardeola grayii
14 Red wattled lapwing Vanellus indicus
15 Ring dove Streptopelia decaocto
16 Spotted Dove Streptopelia chinensis
17 White Breasted Kingfisher Halcyon smyrnensis
18 Blue Cheeked Bee Eater Merops persicus
19 Asian Koel Eudynamys scolopacea
20 Indian peafowl Pavo cristatus
21 Indian Robin Saxicoloides fulicata
22 Pied Bush Chat Saxicola caprata
23 Purple Sun Bird Nectarinia asiatica
24 Small Sun Bird Nectarinia minima
25 House Sparrow Passer domesticus
26 Grey Tit Parus major
27 Red Vented Bulbul Pycnonotus cafer
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SI. No.

Common Name

Scientific Name

28

Bank Myna

Acridotheres ginginianus

29

Common Babbler

Turdoides caudatus

30

Tailor Bird

Orthotomus sutorius

KY|

Rose Ringed Parakeet

Psittacula krameri
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- Reglsiered
State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow - 226 010

Phoe - 91-522-2300 541, Pax:91-522-2300 543
o Emsul :dtwpih?@ﬂhmmm

Shri Prem Chand Gupta, W haip

140, Ward No- 1, Haily Mandi,

Pataudi, Gurgaon, Haryana- 123003
Ref. Mng.f.ﬂ ..... JParya/SEIAA/5005-4451/2020 Date: I g— March, 2021
Sub:  Environmental Clearance for Sand/Morrum Mining from Yamuna River Bed at Gata No.-621ma,
622ma at Vill. Mandawar-4, Tehsil-Kairana, District-Shamli, U.P., M/s P.C. Gupta. (Leased Area- 20.34 ha).
Dear Sir,

Please refer to your application/letter dated 10-08-2018, 18-08-2018, 23-08-2019, 16-09-2019, 15-
06-2020 & 10-02-2021 addressed to the Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the
subject as above. The State Leve| Expert Appraisal Committee considered the matter in its meetings held on
dated 17-12-2020 and SEIAA meeting 24-02-2021.

A presentation was made by the project proponent along with their consultant M{s Greencindia
Consulting Pvt. Ltd. The proponent, through the documents submitted and the presentation made informed
the committee that:-

1- The environmental clearance is sought for Sand/Morrum Mining from Yamuna River Bed at Gata

No.-621ma, 622ma at Vill. Mandawar-4, Tehsil-Kairana, District-Shamli, U.P.,, M/s P.C. Gupta. (Leased

Area- 20.34 ha).

2- The terms of reference in the matter were issued by SEIAA, LU.P. vide |etter no.

A31 ) parya/SEACS4451 /2018 dated 13/11/2018.

3- The public hearing was organized on 20/07/2019. Final EIA report submitted by the project

proponent on 23/08/2019.

4- Salient features of the project as submitted by the project proponent:

1. On-line progosal Nao. SIAJUP/MIN/28676/2018
2. File No, aliotted by SEIAA, UP 5005/4451
3. Mame of Proponent M{s P.C Gupta & Company

Prem Chand Gupta (Autherized Signatary)

4. Full correspondence address of proponent and
~ mobhile no,

D-2, 2116, Vasantkunj, New Delhi- 110070

5. Name of Project hMandawar 4 '{-ﬁu.}aa 20.34 hé-j sand/marrum mine on
Yamuna river

G, Project location (Plot/Khasra/Gata No.) Village- Mandawar, Tehsil = Kairana, District = Shamll,
Uttar Pradesh -

7. _!’jl%-f.l_mﬂpf River Yamuna River

8, Name of Village Mandawar

9. Tehsil Kairana

10, District Shamli

11. Mame of Minor Mineral Sand/Maorrum

12. Sanctioned Lease Area {in Ha.) £0.34 Hectares =l

13, Mineable Area (in Ha.) 18.8532 Ha, -

14, Zero level mRAL 231m

15, Max, & Min mrl within lease area 236 mRL - 232 mRL.

16. Pillar Coordinates (Verified by DMO) Paoint Latitude | Longitude
2°27°01.79'N | 77 8'15.08°E
29°26'57 48"'N | 77° 8'13.42"E

 25°26'57.59"N 7781759 |

21 2927'0.49°N

F7TBI503"E

i
20°26'58.67'N | 777 825.16'C
|




District-Shamli, U.P.

F 29°27'14.84"N 77°8'24.46"E |
G 29°27'15.08"N 77" 8'2B.28"E
H 25°27°16.66"N 77" 8'28.45"E
[ 29°27'14.95"N 77" 8'26.02"E
] 29°27'21.36"N T 8'15.07"E
K 29°27'15.05"N 77° 8'14.96"E
17. Total Geological Reserves 5,65,596 m*
18. Total Mineable Reserves in LOI 2,03,400 m’
19, Total Proposed Production 10,17,000 m>
"g_p_'.'frnpused Production,/vear | 2,03,400 m’/Year B
21. Sanctioned Period of Mine lease i | 5Years
22. Production of mine/day o Elﬂfﬁma? . N
23. Method of Mining Opencast Semi-mechanized mining |
24, No, of working days 250 days/ Year B
25. Working hours/day 12 Hours |
26. No, Of workers E0
27. No. Of vehicles movement/day 90
28. Type of Land Govt. Land
29. Ultimate Depth of Mining 1.25m
30. MNearest metalled road from site 2127 m
31. Water Requirement o | PURPOSE REQUIREMENT (KID) |
Drinking__ 0.60
Suppression of dust | 116 N - N = o
Plantation 7.34
| Others (if any) -
Total 2.1
32. Name of OCI Accredited Consultant with GQCI Greencipndia Consulting Pyt Ltd. -
Mo and period of validity. NABET/EIA/1619/RADOSE valid till 27/10/2019
33. Any litigation pending against the project or No
land in any court
34, Details of 500 m Cluster Map & certificate 2071/KHA Vi-2018, Dated: 23" August, 2018,
verified by Mining Officer i =5
35, Details of Lease Area inapproved D5R DSR ShuddhiPatral213/Kha.Vi-2018)dated 02 Aug-
2018 issued by DM Shamli
36. Length and breadth of Haul Road Length 2137 meters passing from RanaMazra village
and Width 6.0 m 4
37. No of Trees to be Planted 459 Trees
38. EMP Cost Rs 8.93 lacs
| 39. CER Cost [Rs2.24lacs I
B The'mining would be restricted to unsaturated zone cnly above the phreatic water table and will not

intersect the ground water table at any point of time.,

&- The mining operation will not be earried out in safety zone of any bridge or embankment or in
ecofragile zone such as habitat of any wild fauna.

7- There is no litigation pending in any court regarding this project.

8- The project proposal falls under category—1(a) of EIA Notification, 2006 {as amended).

Based on the recommendations of the State Level Expert Appraisal Committee meeting held on 17-12-
2020 on the above said project, the State Level Environment Impact Assessment Authority meetings held on
dated 24-02-2021 has decided to grant the Environmental Clearance to the title project for collection of
2,03,400 m’/Year is proposed lease area 20.34 ha subject to effective implementation of the following

General Cenditions and specific conditions: !
General condition: W
- i This environmental clearance is subject to sllotmeakt

District Administration/Mining Departmeant.

legse in favour of project proponent by
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District-Shamli, L.P., M/s P.C. Gupta. [Leased Area- 20,34 ha).

Forest clearance shall be taken by the proponent as necessary under law,

Any change in mining area, khasra numbers, entailing capacity addition with change in process and or
mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Motification, 2006 (as amended).

Precise mining: area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
competent authority along-with copy of the Environmental Clearance letter will be displayed on a
hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02
months.

Mining and loading shall be done only within day hours time.

Mo mining shall be carried outin the safety zone of any bridge and/or embankment,

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry
of Environment & Forests are strictly complied with, Water sprinklers and other dust control majors
should be applied to take-care of dust generated during mining operation. Sprinkling of water on haul
roads to control dust will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operations. If this condition
is vinlated, the clearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest Department.
Mo wildlife-habitat will beinfringed.

It:shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out. ;

At:shall be ensured that mining aperation of Sand/Moram will not in any way disturk the, velocity and

flow pattern of the river water significantly.

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its
riesting. A report on the same, vetied by the competent authority shall be submitted to the RO, PCB
and SELAA within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the' RO, PCB and
SELAA within six months. i
Hydro-geological study shall be carried out by a reputed organization/finstitute within six months and
establish that mining in the said area will not-adversely affect the ground water regime. The report
shall be submitted to the RO, PCB-and SEIAA within six months. In case adverse impact is observed
fanticipated, mining shall not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be made 50
that the habitations (if any) close by the lease area are not adversely affected. The status of
implementation of measures taken shall be reported to the RO, UPPCE and SEI&A and this activity
should be completed before the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures which
can help in improving the quality of life of economically weaker section of society. Income generating
projects/tools such as development of fodder farm, fruit bearing orchards, vocational training ete. can
form a part of such program me. The project proponent shall provide separate budget for community
development activities and income generating programmes.

Green cover development shall be carried out following CPCE guidelines including selection of plant
species and in consultation with the local DFO/Horticulture Officer,

Separate stock piles shall be maintained for excavated top soll, if any, and the top soil should be
utilized for green coverftree plantation.

Dispensary facilities for first-aid shall be provided at site.

The District Mining Officer should guarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Qfficer by Turnishing the reguisite
data/information/monitoring reports. In case of any violations of stipulated conditions the District
Mining Officer will report to SELAA,

The project proponent shall submit six monthly rgpr.i'r'tﬁ'an the status of compliance of the stipulated
environmental clearance conditions including resulisof memitored data [both in hard & soft copies) to

e
..a"/*h Page 3 of 8




- 170
2 94 E.C. for Sand /Morrum Mining from ¥Yamuna River Bﬁgtga No.-621ma, 622ma at Vil.Mandawar-4, Tehsil-Kairana .
District-Shamli; U.P. M/s P.C. Gupta. [Leased Area- 20.34 ha).

the SEIAA, the District Officer and the respeciive Regional Qffice of the State Pollution Control Board .-
by 1stJune and 1st December every year.

24. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, 2|iaF'arlsad.|"
Municipal Corporation and Urban Local Body.

25. Transportation of materials shall be done by covering the trucks [ tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

26. Waste water, from temporary habitation campus be properly collected & treated before discharging
into water badies the treated effluent should conform to the standards prescribed by MoEF/CPCB.

27. Measures shall be taken for control of noise lavel to the limits prescribed by C.P.C.B.

28. Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

29. Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or other
suitable material.

30. Under corporate social responsibility a sum of 5% of the total project cost or total income whichever is
higher is to be earmarked for total lease period. 115 budget is to be separately maintained. CER
component shall be prepared based on need of local habitant. Income generating measures which can
help in upliftrment of poor section of society, consistent with the traditional skills of the people shall be
identified. The programme can include: activities such as development of fodder farm, fruit bearing
orchards, free distribution of smokelass Chula ete,

31. Possibility for adopting nearest three villages shall be explored and details of civic amenities such as
roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be
submitted within 02 months from the date of issuance of Environment Clearance.

32, The funds earmarked for environmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reparted to the Ministry of
Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.Pand UPPCE.

33.  Action plan with respect to suggestion/improvement and recommendations made and agreed during
Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCB and
SEIAA within D2 months.

34.  Environmental clearance is subject to obtaining clearance under the Wildlife {Protection) Act, 1972
from the competent authority, if applicable to this project.

35, The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wildlife Department, For the purpose, awareness shall be created amongst
the workers about the nesting sites so that such sites, if any, are identified by the workers during
operations of the mine for taking required safeguard measures. In this regards the safety notified zone
should be left so that the habitat/nesting area is undisturbed,

36. The project proponent shall undertake adequate safeguard measures during.extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area shall
not be affected.

37. The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the project.

38, Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with
the State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease in the
river from the vehicles used for transportation,

39. Vehicular emissions shall be kept undér contral and regularly manitared. The vehicles carrying the
mineral shall not be overloaded.,

40,  Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobife STP, safe drinking water,
medical health care, creche ete, {MoEF circular Dated : 22-09-2008 regarding stipulation of condition
to improve the living conditions of construction labour at site).

41.  Personnel working in dusty areas should wear protective mﬁpiratuw devices and they should also be
provided with adequate training and mfnrmatmn on health aspects. Occupational health
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survaitlance program of the workers should be undertaken periodically to observe any contractions
ue to exposure to dust and take corrective measures, if needed,

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, ZilaParishad/
Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal. The dearance letter shall also be
put on the website of the Company by the proponent.

The environmental statement for each financial yvear ending 31st March in Form-V as is mandated to
be submitted by the project proponent to the concerned State Pollution Control Board as prescribed
under the Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the
wehsite of the company along with the status of compliance of environmental clearance conditions
and shall also be sent to the Regional Office of the Ministry of Environment and Forests, Lucknow by e-
mail,

The green cover development/tree plantation is to be done in an area equivalent to 20% of the total
leased area either on river bank or along road side {Avenue Plantation).

Bebris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment,

Safety measures to be taken for the safety of the people working at the ming lease area should be
given, which would also include measure for treatment of bite of poisonous reptilefinsect like snake.
Periodical and Annual medical checkup of workers as per Mines Act and they should be-covered under
E5las per rule.

Specific Conditions:

1.

Directions/suggestions given during public hiearing and commitment made by the project proponant
should be strictly complied.

The project proponent shall obtain the forest clearance and permission of Central and State
Government as per law under the provisions of Forest (conservation) Act, 1980 before the start of
work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna etc.

in compliance to Hon'ble Supreme Court order dated 13/01/2020 in 1A no. 158128/2019 and
158129/201% in Writ petition no. 13029,/1985 (MC Mehta Vs GOl and others) anti-smog guns shall
be installed to reduce dust during excavation.

If the proposed project is situated in notified area of ground water extraction, where creation of new
wells for ground water extraction is not allowed, requirement of fresh water shall be met from
alternate water sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it.

At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration refated to Covid-19.

Environment management in according to environmental status and impact of the project.

Selection of plants for green belt should be on the basis of pallution removal index.

Mo mining activity should be carried outin-stream channel as per 55MMG, 2016.

10. Pakkamotorable haul road 1o be maintained by the project proponent.
11. A separate Environmental Management Cell with suitable qualified personnel shall be set-up under

the control of a Senior Executive, who will report directly to the Head of the Organization.

12. Permission from the competent authority regarding evacuation route should be taken.
13. Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to

time.

14, Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.
15. One month monitoring report of the area for air guality, water guality, Nolse |evel. Besides flora &

fauna should be examined twice a week and be submitted within 45 days for a record.

16, Provision for cylinder to workers should be made for cooking.
17. The capacity of trucks/tractor for loading purpose will be in tonines as per Transpart Departmeant

18. Provide suitable mask to the workers.

applicable norms and standard fixed by the Governmen
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District-Shamii, U.P., M/ P.C. Gupta. [Leased Area- 20.34 ha).

172

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the.

road.

Indigencus plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a
QCI-NABET accredited consultant, and the District Mines Officer.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016

A buffer/safe zone shall be maintained from the habitation as per mining guidefines.

Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent and
the details of the various heads of expenditure to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A 1l dated 01/05/2018.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to
the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the
Directorate of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bedies of the nearby areas may be considered as one of the activity In CER.
The excavated mining material should be carried and transperted in such a way that no obstruction
to the free flow of water takes place. Suitable measure should be taken and details to be provided to
concern Department.

Width of the haul road shall be mere than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board far wild life
under the provision of Wildlife [Protection) Act, 1972 shall be obtained before commencement of
woark.

If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster
tonditions otherwise it will amount to violation of E.C. conditions. If the certificate related to cluster
provided by the competent authaority is found false or incorrect then punitive actions as per law shall
be initiated against the authority issuing the cluster certificate.,

. The Environmental clearance will be co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary isto obtain a clearance from National Board
Wik Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive
mining should be done as per sustainable sand mining management guidelines 2016.

Geo coordinates should be wverified by Director, DGM/District Magistrate/Regional Mining
Officer/NHAI and should be submitted to SEIAA/SEAC, Secretariat as earliest.

In case it has been found that the E.C, obtained by providing incorrect information, submitting that
the distance between the two adjoining mines is greater than 500mt. and area is less than 05ha, but
factually the distance is less than 500 mt and the mine is located in cluster of area equal or more
than 05ha, the E.Cissued will stand revoked,

The project proponent shall in 2 years conduct detalled replenishrment study duly authenticated by a
OCI-MABET accredited consultant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance,

The mining work will be open-cast and manual/semi mechanized [subject to order of Hon'ble
MGT/Hon'ble Courts (s)). Heawy machine such as excavator, scooper etc, should not be employed for
mining purpose. No drilling/blasting should beinve (ggi.;ny stage.
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District-Shamli, U.P., M/s P.C. Gupta. [Leased Area- 20.34 hal.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-
aver is less, shall-be left on both the banks of precise area to control and avoid erosion of river bank.
The mining is confined to extraction of sand/moram from the river bank only.

The project proponentshall undertzke adequate safeguard measures during extraction of river bank
material and ensure that due to this activity the hydro-geological regime of the surrounding area
shall not be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
canditions and the Rules prescribed in this regard clearly showing the no wark zone in the mine
lease L.e. the distance from the bank of river to be left un-worked [Non mining area), distance from
the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon season.
The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE} as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination of
the workers engaged in the project shall be carried out and records maintained. For the purpose,
schedule of health examination of the workers should be drawn and followed accordingly.

The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact
zone shall be menitored periodically. Further, guality of discharged water if any shall also be
mmonitored [(TDS, DO, pH, Fecal Coliform and TotalSuspended Solids (T55]].

. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas

prone to air pollution and having high levels of particulate matter such as loading and unloading
point and all transfer points. Extensive water sprinkling shall be carried out'on haul roads.

It should be ensured that the Ambient Air Quality parameters conform to the narms prescribed by
the Central Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent before expiry of present mining
plan.

Self environmental audit shall be conducted annually. Every three years third party environmental
audit'shall be carried out.

Four ambient air guality-monitoring staticns should be established in the core zone as well as in the
buffer zone for monitoring PM10, PM2.5, 502 and NOx. Location of the stations should be decided
based on the meteocrological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in-consultation with the State
Pollution Control Board.

Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

Proponent will provide adeguate sanitary facility in the form of moblle toilets to the labours engaged
for the project work.

Solid waste material viz., putkhapouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules,

Green area/belt to be developed along haulage read in consultation of Gram SabhafPanchyat.
Maturalfcustomary paths used by villagers should not be obstructed at any time by the activities
praposed under the project.

Digital processing of the entire lease area in the district using remote sensing technique should be
done regularly once in three years for monitering the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh, The record of such study to be maintained and report
be submitted lo-Replonal office of MoEF, SEIAA, LL.P. and UPPCB.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from whom
suggestion [ representation has been received while processing the proposal. The clearance letter
shall also be put on the website of the company.

State Pollution Control Board :shal| display a copy of the clearance.letter at the Reglonal office,
District Industry Centre and Collector's office/Tehsildar's Office for 30 days.

The project autharities shall advertise at least in two local newspapers widely circulated, one of
which shall be'in the vernacular language of the locality coficerned, within 7 days of the issue of the
clearance letter informing that the project Wﬂm d environmental clearance and a copy
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E.C. for Sand/Maorrum Mining from Yamuna River B§Q4a No.-621ma, 622ma at Vill.Mandawar-4, Tehsil- Kah_'g a,
District-Shamli, U.P., M/{s P.C. Gupta. [Leased Area- 20.34 ha).

of the clearance letter is available with the State Pallution Control Board and also at web site of the

SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the Regional Office of

the Ministry focated in Lucknow, CPCB, 5tate PCB.

61. The MoEF/SEIAA or any other competent authority may alter/modify the above conditions or
stipulate any further.condition in the interest of environment prr:rtectiﬂn.

&2, Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

63. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997,

64. Waste water from potable use be collected and reused for sprinkling.

65. During the school opening and closing time vehicle movement will be restricted.

66. A width of not less than 50 meter or 10% width of river can be restricted for mining activities from
river bank. A condition can be imposed that mining will be dene from river activities from river bank.
You shall -also ensure that the proposed site is not a part of any no-development zone as

required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be
cancelled. Also, in the event of any dispute on gwnership or land use of the proposed site, this clearance
chall automatically deem to be cancelled.

Any appeal against this EC shall lie with the Mational Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liahility Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law
relating to the subject matter.

The project proponent will have to submit approved plans and propesals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental conditions or
modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per pmvrmqﬁ of Gazette
Notification No. 5.0. 1533(E) dated 14,/09/2008, as amended and send regular E”T' liance rép_urts to the
authority as prescribed in the aforesaid notification. | : e

{ | o

Member Eenretary, SEIAA
i Parya fSEIAA5005-4451/2019 Dated: As above

Copy for Information and necessary action to:
1. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2. Advisor, |A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region),
Kendriva Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow.
District Magistrate, Shamli, U.P,
Director, Department of Geology & Mining, U.FP. Lucknow.
7. Capy for Web Master/Guard file.

oo

|Ashish Tiwari}
Member Secretary, SEIAA
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ﬁﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
- | Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

%

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - 144418/UPPCB/Circle3(UPPCBHO)/CTO/air/[SHAM L 1/2021 Dated : 15/12/2021

To,

Shri PREM CHAND GUPTA

M/s PREM CHAND GUPTA AND COMPANY

GATA NO. 621ma, 622maVILLAGE MANDAWAR-4, TEHSIL KAIRANA, DISTRICT
SHAMMLI ,SHAMLI,247774

SHAMLI

Sub; Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
toM/s. PREM CHAND GUPTA AND COMPANY

Reference Application No. 14362788 Dated : 15/12/2021

1 With reference to the application for consent for emission of air pollutants from the plant of M/s
PREM CHAND GUPTA AND COMPANY. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent isvalid for the period from 14/12/2021 to 31/12/2025 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (Circle 3)

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the
conditions imposed in the certificate.

Chief Environmental Officer (Circle 3)
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U.P. Pollution Control Board

Dated : 15/12/2021
CONDITIONS OF CONSENT

1 This consent is valid only for the approved production capacity of Mining of Sand/Morrum-814
cubic Meter /day OR 203400 cubic meter/Annum.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(@ The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Typeof Fue Stack No. Parameters Height
Source
1 10 KVA DG DIESEL 01 Sulphur | AS PER E(P)
SET Dioxide RULES, 1986

3(c) Theemissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Par ameter Standard
1 01 Sulphur Dioxide AS PER E(P)
RULES, 1986

4, Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/M OEF
& CClor otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will filethe renewal application at least 2 months prior to the expiry of thisOrder.
Specific Conditions.
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1. ThisCTO isvalid only for Mining of Sand/Morrum-814 cubic Meter /day OR 203400 cubic
meter/Annum.

2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

3. Theindustry shall establish Miyawaki forest inside the factory in sufficient area.
4. Industry shall comply with the conditions of CTE issued by the board on 11.12.2021.

5. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

6. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of public
nuisance and environmental deterioration. The Canopy and proper exhaust stack shall maintained
according to resides and human settlement of nearby area.

7. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
17.03.2021.

8. The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any timein caseif the industry is violating any of the conditions of the consent to
establish.

9. In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

10. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

11. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

12. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

13. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

14. The mining work should be done by the project proponent in such away that the contour of the
river is not changed.

15. Mining should not be done by the project proponent after sunset or at night.

16. Industry shall be bound to comply the direction issued by Hon'ble Supreme Court, High Court
and NGT time to tome.

17. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. Beside this, the unit will install 5
additional saplings within the campus with protection measures for ensuring their survival.

| ssued with the per mission of competent authority .

For and on behalf of U.P. Pollution Control Board .
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Chief Environmental Officer (Circle 3)
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ULTRATEST LABORARZA PRIVATE LIMITED

(=43, Secror-88, Phase-il, Noids=-201305, (U_F)
p A D500 SR =205, D0 5000 2400 s, 1560 14001 'I:l S ertifed)
Contaet Mo, 49 -99T 19134 T, 9350485323
E-rmail, tlirardsearchilab -|;..|||-||I.‘u|.-
Wiekisate: hittp: wowow ultra labioida.com

TEST REPORT

Ambient Air Quuality Analysis
Report Code: AAQ-31052024-01 Issue Date: 31052024
ISSUEDR Ty NS SHIVA BUILDTECH PYT LT

Fraject Froponend -1 bS5 Shiva Boildieeh Pyt Lid (A shok Jain)
Freject Fropenent -2 M5 P, C. Gupta And Company
Frogect Mame : SandMorrum Mine Un Yamuna River Lease Ares- 20,34 Ha Gata No 62| ma, 622ma Village
— Mandawar - 1 & Mandawar - 4 Tehsil - Kamrana, District — Shamli, Stae - U.P

Sampling Protocel : UTL/STFAIRAD | Loscation : A0 Mandawar
Adilvais Duration »: 03052024 To 3 100572024 Sample Diravm By 2 UTL
TEST RESULT
Particulate Marter | Particulate Maner | Sulphur Dsooide Mitrogen Dioxide | Carbon monoxide
5. ey D PAOT {juis 'm3) PM2S (ug fm” B0 (g m) WO, (g dm') [ I_I'IIH."JII--:I
52 E3Par-21% IS 182 Pam-24 Iy I 820 Par-2 ) 55182 Part-&) 15:5082( Pun-X)
| 0 1L/DS2024 52.09 41.%) 1143 20,73 .63
2 | a/05/2024 79.50 39.54 12.61 2324 0,60
3 (80530024 #3175 4336 11.91 2158 0.59
4 I 1.|“'-' [:-_‘F Bl.41 4156 WY 20.64 .35
3 TRl 0.6 41.59 10,76 21.58 0.57
| 6 BAYS 02 T: ik 42.27 12.3¢ 23,34 0.62
T | 22024 B 18 | 43,79 10,8 20047 )6
b 2305 2024 £1.35 44,604 [1.58 21893 (.63
Minimum T9.50 39.54 ' 9.77 20.47 0.55
Muaximum 8414 43.79 12.61 131,34 063
Avermge 8197 184 11.41 21.6% .64
98" Porcentile B4.12 43,73 12.58 2333 63
MAADS For 24
Howrly Moniforing .0 6.0 B0.0 #0.0 4.0

| The resilis given abovie bire relided te he testid signple, Tor varmous paramelers, as obderved of the time of sampling  The
custimer asked for the khove ests only.
2 This test report will not be uséd lor any publgity'legil puspose
The test samgles will be disposed il alker fao weeba Dhikm U divle o igsee OF 1e9] reporl, @nless aniil opecified by the
G lpmgr
Hn.,u.n cani ot be used oy evidence in o coun of law without the wrinen appeoval of th

For ULTRATEST LABORATUARY

Meehieined o Bxcettence i Amalysiy



ULTRATEST LABORAE 25 PRIVATE LIMITED

J C-43, Sector-88, Phase-11, Noada-201305, (LLP)
(A SO G0 3005 1500 5000 -2 |8, |56 1400 E S Cerficd)
Conitact Mo« -007 1] 2476, 9350052231

Pl ultimresennc il absegmanl com
Wiihsilo: ||'z|1 ‘wowew. i tra  shasadm. com

LTFATER

TEST REPORT

Ambient Air Quality Analysis

Report Code: AAQ-31052024-02 Issue Date: 31/0572024
ISSUED T : M/S SHIVA BUILDTECH PYT LTD

Project Proponent -1 AS Shiva Buildiech Pyt Lid { Ashok Tain)
Project Propawent -3 M5 P, O, Gupta And Company
Project Name : SandMorrum Mine On Y amunn River Lease Aren- 20,34 Ha Gata No 62| ma, 622ma Village
- Mpndawar - 3 & Mandawar - 4 Tehsil - Kaimna, Disirict — Shamli, Stae - UP

Sampling Protocel & UTL/STR AIRAN Location : AQ=2 lssapur.
Analysis Duration ;05052024 To 31/052024 Sample Drawn By : UTL
TEST RESULT
Paniculate Marter | Particulate Matter | Sulphur Dioxide |  Nitrogen Dioxbde | Carbon monoxide |
8.No Dale PMO3 (pgim3) | PM2S (ugim’ ) SOh (g 'm’) MOy (g 'm’) CO{mg /m')
I15: 5183 Part-13 155 BN Part-24 [S: 51BN Part-2) 15:51 B2{Pari-5) 15:5EB2( Par=-X3
i ] /(05 2624 B4 d2.45 .o 20 86 i0.58
2 (005 2024 T4 k63 23] 21 85 0,55
1 (RRTHS, 2024 BI5H §2.32 027 19,80 (1.5
- 11052024 80,01 463 11.47 21.635 .52
3 150572024 T A 3703 B.92 1936 (.57
6 | 18052024 B1.65 40.82 12.32 22,75 (.60
T_| ZIN51024 T8.76 15.38 9.83 20,17 (.62
8 25152024 B2 25 | 42.82 11,74 22,26 .58
Minimum 7744 37.05 8.01 19.36 .52
Maximum H2 SN 41.82 = 12.32 22.75 0.62
Average GiEE ] 40.5] 10.93 1109 057
98" Percentile 82.53 42.77 12.32 22.68 0.62
NAADS For 24
Hourly Manitoring 100.0 60,0 B0 0.0 4.0

I Thisresults given above ore reluted o the tested sumple, for various parameters, a5 obsérved 3t the time of sumpling . The
custvmer askad for the above tests only

2. This testreport will not be used for any publicity/legel pumpme
The test samples will be disposed off afier rwo weeks from the date of issue of test report, unless until specified by the

CHLCHUNTE LT
ATE LIMITED
: Signatory}
J

* Bepirt can nod be used o evidenco m a cowrt of lnw withou the written npprovad of the lab
For ULTRATEST LABORATO

),

Declicated to Excellence im Analvais



ULTRATEST LABORABZg PRIVATE LIMITED

f -3, scctor-#8. Phasc<11, Woudo-200305, (TP
(AR THEN QR M5, IS 450002008, 150 1406012005 Cermified )

Clevntmet N9 00719 2476, 935005221

32

E-muil; pltraresearchlabic gmail com
Withsgig: hitpe/www, ulindebpoida com

IAISEEST !

TEST REPORT
Ambient Air Quality Analysis

Report Code: AAQ-JIBSMI-I—I_J’_‘I Tssue Date: 3LAS2024
ISSUED T : M/S SHIVA BUILDTECH VT LTD

Project Proponeni-1  S4% Shiva Buikdtech Pyt Lid ( Achok Jam)
Frojeet Propewent -3 0S5 PO Gupta And Company

Friject Name © SandiMormom Mine On Y amunn River Lease Aren- 2034 Ha Gata No 62 | ma. 622ma Village
— Mandawnr- 3 & Mandswar - 4 Tehsil - Korana, Distrct — Sham1i, Stare = U P
Sampling Protocol : UTLASTR AIRD ] Locabon : AD-1 Kundla.
Annlvsis Duration 3 05052024 To 3 ,/05:2024 Sample Drawn By @ UTL
TEST RESULT
Parmouine Mares | Particoiare Matter | Sulphur Discide Mitrogen [Hoxide | Carbon monoxide
. No Date PMO3 (g 'm3) PMIS (ug/m ) By (pg /m) Ny (pem) CO{mg/m')
5552 Part-23 15: 5] 82 Pan-24 15451 RN Part=3 ) 15:5 18X Pari-6) 55082 Pan-X)
| 1 01/05/2024 83.18 41.B5 1218 22.42 0.37
2 (4052024 BO.TY 40,34 10,42 20,26 1,54
1 OR05/ 2024 Bl.G9& 41.40 13.63 23.09 i, 58
T | 110572024 §4.20 33.50 12.27 21.53 0,61
] 450502024 8295 4376 0.73 S50 (.56
s I &0E2024 R5 46 44,62 il 2173 0.53
T 2102024 K240 41,84 | L3777 J4.08 {58
8§ | 25053024 8342 1118 12,16 22.37 3%
Minimuam 50,77 40.38 | 10L42 20.26 ns3
Muaximim BS54 44.62 13.77 24.08 .61
Average Bl ] 42,69 12.12 11.01 .57
98" Percentile §5.29 44.61 13.78 13,94 .61
NAAS For 24
Hourly Magitortg 1 i, o, B0 ) 4.1

I Theremlts given above re reloted (o the tested ssmple, for vanoons parsmeters. as observed of the time of sampling  The
custmer aaked fior the above tesds only

X | Tyed 1250 e sl el be Lised For wny |'||,:||"l|||,'|l:3- legal prirpsorde
Mo tes: sarmiples will be dispemed off nfter twes weeks Foan the defe of toaie of e report, enlsse unril ipecifisd by the

CUISTHTIET
4 Tpe Report can ot be dsed a8 evidence in p coirt of law without the writien approval of the lsb

)7
Checked By

Dedivated o Exeellonce i Anedvais



ULTRATEST LABORAEZRY PRIVATE LIMITED

C-43, Sector-838. Phase:1], Mondu-201305. (U.P)
(AN !'*.Il'-h.ll.-l SkEA, ISCR4500 12008, PsO 140012005 Certsfied )
Contaet Mos 9] -0uTI9) 2476, 0350933231

E-mail ulirerescarchlzhin g o

i TRATEE LN " Wiehsite: Ritpe Swwralulirslabnoida. oot

TEST REPORT

Nolse Report
Report Code: N-20052024-01 Issue Date: 24052024
ISSUED T MYS SHIVA BUILDTECH PVT LTD
Project Froponend - | M/'S Shiva Hoildtech Pyt Lid  Ashok Jain)
Project  Propenent -2 M!S P, C. Gupts And Company
Project Name SandMorrum Mine On Yamuna River Lease Area- 20.34 Ha

Craty Nooh2 Tma, 622mm Villnge = Mandawar - 3 & Mandawar - 4
Tehuil — Kniraaa District — Shamli, State — UL P

'L‘Inrli.r-:'lrm!'. Dare 1&WE2024 TO 17052024
Sample rawn By LTl
Sample Descriptans ¢ Ambient Noise
Weather Conditicn ¢ Clear
Monijoring Durstion 24 hrs
TEST RESULT
Uibeereed Yalue Leg Limii a4 per CPCB
S.No | i ooy AHL A Criidelmes Leg, dB{A} done
Day* | Night* | DayNight | Day* Iight*
I Wdandnw: =
A 529 | 427 2.8 $50 | 450 Residential
| 55 g - = : .
30.3 413 513 550 45.0 Residential
i Foumid . i )
51.R 4301 23 55.0 45.0 Residentinl

1wy Vi Leq(6.00AM TO 10,00 PM)

e pem
it i Leg( 10.00PM TO 6,00 AM)

Py vl - *VEnd Of Report **
| Theresults given above are related (o the fested sampls, for various parameters, as observed of the fime of sampling,
The costoomer asked for the abowve tess only,
2 This rest report will not.be used for any publicing/legnl purpose
Thie test snmiples will be disposed off after two weeks from the date of 1ssee of ws report, unless until specified by the

-

CLsLEner
4 The Repori can nid be used as evidence in a courl of [nw without the written approvad of the lab.
f For ULTRATEST LAHUR.&'I‘?R?]‘F TiE LIMITED
B )
l:‘Ll-il'ﬂ’ (Aughomised
\rd
{j:.’lai_llﬂ-\_,-r'
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ULTRATEST LABORABZ®' PRIVATE LIMITED

.. =43, Sector-RR, Phase-11, Noida-=-200 305 {11 )
(A IS0 B0 2001%, IS0 450002018, SO 140002008 Ceruficd)
Contoer o =199 TIW] 2470, S50 25 ]
-l ultraresearehinhia gmi | com
LTRATEST Ldi MAHL Webgite: httpz/'www ultralabooida com
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TEST REFORT

soil Sample Analysis
Discipling/G: roup-Chemical/ Pollution & Eavironment

Report Code: S5-2M52024-01 Fssue Diate: 200052024
ISSUED TO MSSHIVA BUILDTECH PVT LTH

Project Propoment -1 M/S Shivn Buibdiech Pyt Lid (Ashok Jain)

Praject Proqonen -2 WS P C Gupm Amd Company

Projeet Mame Sand/Morrum Mine On Yamuona Fiver Leaze Aren- 20,34 Ha Gata Mo

62 |ma, 622ma Village — Mandawnr -3 & Mandawar -4,
[zhsil — Koorrana Dhstrict - Shaml i, State - LLP

Samprle Diraswn Cin FREIO24

Sample Drawn By LTRI

Sample Descnption S0l

Sampling Location Wandawar

Saitiple Cuantiny 20 kg

Annlysis Durmison A0S0 To 250572024

RESULTS
Result |
S.No Parpmeier Linits Test Method
Lasemtinm

| [pH 123 Suspension) - ey I5: 2720 (Pari-26). 1987
1 |Electmigal Conductivity.  |umbos'em 3584 IS E476T:2000
1 [Potmssium { os K mg'ke 213.54 L TRLAABSOILSOROT
4 |Sodiom (a8 Na| kg 14027 UTRLLABSOIL/SOPKS
5 [Colcium §asCa) mp'ke 6] 187 UTRLLABSOILSOPOE
1 |"-.-1a;!:-11e§_i:|_r'|l|'as Ma) mgke aa2 1] LITRLA A RSO SCPAE
7 |Sodum Absorption Ratio| 0.5¢ UTRL/LARSOILSOP 14
B |Water Holding Capacity “ 31.22 LUTRL/LAB/SOIL/SOP!L |
4 |Toral Kjeldahl Nitrogen e (0.062 UTRLTARSOILSOPR/ 15
[{1] Phnl,phlrlm\. ILIL:"'LE' fad 20 LITRLAARSCHL/ASCPAR
1l |Bulk Density e |35 UTRLIARSOILSOR 1D
12 |Chganic Matter Y L27 15: 2720 (Pan-22):1972

M- ** il OF Report**

| The resilis given above are related 10 1he tesied samphe, fir various parumeters, a5 observed at
the timie of samplng. The cusamesr asked for the sbove tests only
2 Thistest repom will not be used foe iy publicity el parpose
The desi gaiiplhes w N ke chimpissed of 1 wfter tweg weeks from the date of ssue of (est report, unless wstll specifed

oy he customer.
A4 The Keporcan rod be used os evidence in o court of law without the wiitten approval of the lab,

iyt

 LIMITED

Diedicated to Excetlence m Analvais



ULTRATEST LABORAE Yy PRIVATE LIMITED

f C-43. Sector-88, Phase-11, Noide-201308, (UP)
AR TSRO Q002000 5, TS01 450000 2008, 150 FAME] 2005 Certhod)

Contacl Mo =007 072476, 015095223

E-imnl uliraresearchlabicipmad | cem

Wobsite! hitpswww ylirglabroadi. com

LTRSS A
TEST REPORT
Soil Sample Analysis
— Discipline/Group-Chemical’ Pollution & Environment
Report Code: S5 2005202401 lssue Date: 200052024
ISSLED T  MAS SHIVA BUILDTECH PYT LTDH
Propect Proporent «| W5 Shive Buildiech Pvi Lid (Ashok Jain)
Mroject Proporent -2 W5 FC Gopta And Company
Project Mame SandMormim Mine On. Y amuna River Legse Area- 20.34 Ha Gata No
b2 [ ma, 622ma Yillage - Moandawar - 3 & Mandawar -4,
Tehsil = Kairana District = Shamli, Stae - 1P
Sample Drawn On I 80520245
Sample Drawn Hy LT
Sample Description el
Samiphing Location |ssapur
H4||.-||1-h:. s niaty 2.0 kg
Annbsis Dviration ¢ oDE 2024 To 25052024
RESULTS
Rosuli
5 Mo Farpmeter Linits Test Method
Lisemiang
pHI{ 123 Suspension) &84 |S; 2720 {Pan-26), 1987
1 |Electrigal Conductivity | pmboa'em S42.8 IS1ATET: 2000
1 |Potmssivm { as K} kg 2549 L TRLAABSMLSOPOT
4 |Sodiom (as Ma) miz'kg 231989 UTRL/LA BSOIL/SC PG
0 |Calciom (psCnj mE'kg HTA R UTRLM.ARSCIL/SOPOR
{  |Magnesium (as Mg) mi'kg 64898 UTRL/LAB/SOIL/SOPUS
7 | Sodwm Absarption Ratio | (.97 UTRL/LARB/SOIL/SOP 14
i | 'Water Hnldin# (_'Ep.l'll:iT'. %a 2840 U TRILABSUHLASCE ]
9 |Total Kjeldahl Mirogen Ya 0,05 UTRL/LABSOILS0PAS
[ | Phospharous migfkp 60128 UTRL/LA BSOIL/SDPMDY
Il |Bulk Density grmice .33 UTRL/EABSOIL/SOP 10
(2 |trganic Matter L |33 | I5; 3720 (Part-32 %1972
Wape- **End OF Report**

| Fhe results given above e relaied (o tho fesied aanipla, fur wnrious paremeters, as observed ot
the time of sumipling. The customer ssked for the above tests only
2 This test report will nod be wsed for amy pubdicity/legal purpase
he t2st samples will be disposed off afier fao weeks from the date of 1s5ike of test report, inbess. unty Specified

b the cusismer.
4  The Beport can nol be used a5 evidence |n & courn of 2w without the wrinen approval of the iab.

JIIII
i Bin -[_" 4
{é.{.( ¥

For LLTHRATEST LABUKA ATE LIMITED

Dlegivesed o Eacellence in Amelysis



ULTRATEST LABORAEZ PRIVATE LIMITED
J =43, Sector-88. Phase-1L Mouda-200 305, (LLE)
{An TS RN 2015, ISCY A5G0 -0 K, FSCY 140002015 Cemfiod)

Comitact Mo, =0 -097 | REIST6, AR50H522T
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F -l ulErnreseanchinbia gL eom
Wiobxile: http:‘'www ullralnbnosds. com

LLTRATEST | HCHATT

TEST REPORT

Soil Sample Analysis
Discipling/Group-Chemical’ Pollution & Environment

Report Code: S5-20052024-03 [ssue Date: 207052024
I=ssLIED T VIS SHIVA BUILDTECH PYT LTD

Pregect  Proponent -| /5 Shiva Buildiech Pyt Lid {Ashiok Jain)

Provect Propondnl -2 WSS P L Lot And Compsany

Projiect Mame Sapd/MMormum Mine O Y amiosa Biver Leage Area- 20014 Hia Gata Mo

B3 P, 622 me Village — Mandawar - 3 & Mandawar-4 ,
l'ehsi = Kairana, Dstrect - Shombi, Stnte - UP

Sample Drawn Un | 3052024

Sample Drawn By LIT1

Sample Description ol

Sampling Location Kundla

Sample Cruantity 2hkg

Apalysis Duration 2052024 1o I552024

RESULTS
5. Parnmeter Units “ml_u Test Method
Lacifinn

I |[pH 125 Suspension) - T 15: 2720 (Pan-26), 1987
2 |Electrical Conductivity  |pmbesfem 4T |5 1476720400
1 | Potassaom { us K) kg 23041 UTRL/ALA BSOILSOMDT
4 [Sodiam (ms MNa) me'kg 275.26 UTRL/LABSOILSOP D
3 [Culcium (s Ca) gk 383740 UTRL/LABSOILSOPDE
& [Magnesium {as Mgz} miskg Thl. 6 UTRL/LABSOILSOPOE
7 |Sodiem Absorption Ratio - 1. [ UTRL/LABSOIL/SOP 14
8 |Water Holding Capacity e S . S LITRL .-'l..-l&E"JIEIEl’IP-‘]!
4 | Total Kjeldahl Nitrogen Y 0,058 | UTRLALAB/SOIL/SOP/ 15
i | Phosphorous migkg 51.32 UTRL/LABSOILSOPADYS
[l |Bulk Density gmice 128 LTRLLABSOILSOMIG
12 |Chrganic Matter Ha 145 15: 2720 (Par-22):1 572

Mogp - **End (O Report**
I I'he results given above are retated 1o the tesied sample, lor vanous pemmetens, as observed at

the thne of sampling, The customer asked for the above fests only

2 This lest repont will not be ussd for any publicisy/legal purpose

3 The test samples will be disposed off afler (wo weeks frim the date of Bsue of test report, unles untll specified
b e USRI

4 The Beportein nol be used a5 evidimce bn g coun of low without the written approval of die lab,

.éfm. £y

Chedked Ay

For ULTHATEST LABOEATO .l,_'l"II'I'ED

Dleriieated o Exeellenee in Anelvsis



ULTRATEST LABORABSY PRIVATE LIMITED

I. C-43, Sector-38. Phase-11. Nowda-201305, (LLP)
CAn SO QN -201 5, ISCHASGOE 201 8. 150 1400] 2015 Certified)
Comtast Mo, =+ 9 [-997 912476, 935093223
E-tmvand; ulraresearchlabiapmaiLeom
Wobsile: httpe'wwiw ultrububnoids. com

LLTRATEST L
TEST REPORT
Surfuee Water Sample Analysis
Discipline/Group-Chemical W ater
Report Code; WW-L52024-01 Issue Date; 250052024
ISSLED T YIS SHIYA BUILDTECH I'YT LTD
—-P.I'I.IlL"'_'I Prispsiizig - | M5 Shiva Buildisch P Lid (Ashak Jaind
Project Proponent -2 M P C. Gupla And Compony
Propect Name ¢ SandMorrum Mine On Yamuna River Lease Area- 2034 Ha Gata Wo 621 ma,
622mu Village - Mandawar - 3 & Mandawnr - 4 [ Tehsil = Kairng,
[hstrot— Shamli, Sae — LLP
Sample Denwi G | S 2024
Sample Dyown By UTL
Sample Descripoon surface Water
sampling Locston Sample Collected from Yamuna River Upstrenm
Sampling Procedure Bs: 104 (Pora-te
Sample Quantity 2.0 Litra
Anabyvsis Duratian ANES2024 To 25/052024
RESULTS
Toleranee Limit as per 15;12%
LT Parameter Test Method Resulis | Lipits -
Cliass A | Class B | Class C | Class I | Class E
pH etara L E | 78 6585 | 6585 | 6585 | 6585 | 6.5-8.5
2 [Conduetivity (@asog |IS:30251Fart-1412012) jpag 7 | wslem . . - logn. | 2230
] } o LA S FPa e | T =TT ) ]
= [Total Suspended Salid |5:3023¢Part-1 7): 202 B mg/l - -
4 [Total Alkalmity [5:3025(Part-23 ;| 986 mig'l
| e il ' - - - -
(a5 Ll Ly
5 [Riologieal Oxygen  |1S:3025(Pan-44):2023 mg/|
iDemand { M) 13,34 1 ] 3 3
(at 27°C for 3 days)
6 |Dissobved Oxyoen I1S:3025(Part-18): 1 988 i il
g . i+ & 5 A 4
{as Ok) Min
7 (Calciumias Ci) 15:3025(Part-40): 1991] 4900 gl Bl - - -
# Magnesium{as Mg) ::F;Li:j_l:':ll'l:rMEH el ] a4 i - -
U |Chloridelns C1LMax 1S 3025(Part-327: 1988 146.76 mg/] 250 - - . il 0]
10y ||"i||'|:|1h ."'l.-'h-"l"ln-l 15: 1ﬂfi|'|"'|tr‘l-"'-'|-|'_"ﬂ:'1 {12 “Ig-'.l 3 = 50 = -
. |APHA 4300 !
Fluonde{xs F1.Mux ;‘iprillid ﬁzi:!?m 035 el 1.5 1.5 1.5 ° .
Jotal Dissolved Selid [153005{Past-16p2023) 463 g/l 500 - L1 - 2100
| | s L
Cionird. T repasrt O el o

ety .'J."u'.-.lI fra .;“ VCET e im -|IJ|';||'|"||'=. ere—



ULTRATEST LABORAR B PRIVATE LIMITED

L=43, Sector-B8, Phase-11 Mowda-200 305, (L
(AR ISO Q000 2005, SO a4300 12048, 150 140012015 Certified)

Contuct Mo, +901-997 |9]2476, 9350095223

[F=muantl; wlrareseare hlabiewmeail.com

B — Website! Iip: waw ultrulibnoids com

=

Londd T repan Cader WW-20FEZ024-0 |

13 | Tolnl Hardness | 1

| 025 Part=21 12009 | 284 .00 3 ) i . !

lins CaCE |S-3025(Part-2.1):200 3.0 ing,] 300
14 [Sulphate (as Sy Max [1S3025(Part-24):2022] 48,01 mg] 400 | 4410 - 1000
15 | Sodism {as Nu) JEZ"I-“:*“IF’ILI'I—IF;;I 1993 8806 “'E'r';l . - .
16 | Potassinm (as K Jﬁl:_j_.kﬂl‘:l Port=-45) 1993 22.401 ] i : ; 5

: L A5 -3 -H

L Mitrte Cips WO, Max :irdr?d -t 1.6 gl M) . £ e
18 |Chermical Oxygen SRR T _

Deminat {eafd=} 15-3023( Part-28):2023) 48.00 i/l = - g

**End O Report®®

Kemarks:-
Clazs A-Drinking water without conventional treatment bug after disinfeetion
Class B-Waner for outdoor bathing
s Calvinking water with conventional treatment followed by disinefection.
Class 1= Water for fish culture and wild life propagation
Class E-Water for irrigation, mdustrial cooling and control wasie disposal
-
I The resulis given sbove are related 1w the tested snmple, for vinous perameters, is observed af the time of mmpling
[he customer asked for the obove tests anly
Thig test coport will notbe used for wwy pubhcilylegal purposs
The gest samples will be disposed oft after tao weeks from the dxde of issue of test report, unless until ':.'|'c|:I1’|:-.:1 by the
CUSTORIET
| The Roport can mot be used o evidence it o court of kaw withous the written approval of the |ab

Far ULTRATEST L:‘I..H‘/),ﬁl‘-lﬂlﬁ

[ﬂulh fﬂﬂﬁ?ﬂ!n}

YATE LIMITED

/.(.:
il
?ﬂra H;
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e
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Udeelicinteed fi .II |||' e [ A |II gL



LJLTHﬂTEST LABORAB S PRIVATE LIMITED

f 43, Scotor-88, Phase-11, Noida-201305, (LLP)
(A ISCH 0012015, TSEY 450012018, 150 140012015 Certified)
2R T, RSS2

Uinmtuct o,

0L | Liij

E-minil; ulraresearchinbitmmloom

LTRSS | MEETT Wighspte! hitpiwww, ultrolnbrorda, com

TEST REPORT

Surface Water Sample Analysis
Discipline/Group-Chemical/ VW ster

Report Code: WW-20052024-02 lssoe Daie:; 2505/2024

ISSUED TD M SHIVA BLILDTECH PVTLTD

Projeci Propoacal - |
Prosest Propoaont -2
Project Mame

WUS Shiva Mioikdiech Pt ad { Ahiak Jaim)
ME PO Gupia A
: Bangd!Morrum Mine On Yamuna Bover Lease Area- 20,34 Ha Cam No 621 ma,

b Cirmpuiiny

622ma Village - Mandewar - 3 & Mandawar « 4 Tehsil = Knimnn,
Lhsinct - shamli, Stale — LLP

Sample Drawn Un [ BDSr2024

samphe Deown By LT

Emmiple Description
Samplimg Location
Sampling Procedure
Sample Quantity
Analvsis Duration

Lurface Watar
nample Collected from Yamuna River Dosansiream

I5: |
=) Litre

16 14 | Prrt=06)

204052024 To 25/0572024

RESULTS
Tolernnce Limit as per 15:2256
L ] Parameter Teat Method Results | Units =
' Classy A | Closg B | Class | Cluss B | Class E
| |pH R EaPan-] | pates 735 2 6.5-85 | 6.5-85 | 6.5-85 | 6585 [ 6585 |
2 [Conductivity @25°C  (1S:3025(Part-141:2013] jay | psem L {0 2350
! - 118302 5(Part- | 71:2022
= | Total Suspended Solid (5:303(Pant-1 712022 17 mg/] :
4 |Total Alkahimiy [S: 3025 Prr-23 1 1 986 i mg|
ey i 1 g = = %
(&5 Lal.Li;)
5 |Bmlogical Oxwgen 15: 3025/ Part-4< 1 20023 me'|
(Demand | M) 5.3 2 3 i -
@ 27C for 3 days)
6 | Dssolved ( :lx'\'E'_I:rl 153002 'T--!_T'.'ur- 1] [9KD l rl1j:l;.-'|
; 2.4 (4] . q it
{as Ok ) Man
T |[Caleiumlas Ca) 153025 Part-40 ) 991 5280 g/l Rl - =
& i - APHA 35300-Me-B mg/l
Magnesium{as M) 1%rd Ed 2017 31,010 a4
9 |Chlonidetas ClMax  [1S:3025(Pun-321 198K 152.83 gl 150 - - AlH)
1 Trontas FelMax 15: 30250 Pare-53 5 20024 0.15 mg/1 0.3 50
! ) APHA 4500 F(O mgfl
Fluorideas Fi.Max s30d Bd. 2017 03y .5 1.5 .5 . %
Total Disselved Solid [15:3025(Man-16K20231 77 mg/l 500 . 1500 . 2100

Dheefivated to Exevllence in Aralysis

-
|EL:-‘|~|:|1:| Lesd,
\zh



ULTRATEST LABORAB3Y PRIVATE LIMITED

; C=43. Secior-88, Phase-11L NMoudn-200305_(LLE)

(An TSCH Q002015 1SQ 45002018, 150 40012015 Certifriad)

Contact No,:+91-997 912476, 935095223

32

E-mail; ulirarescanchlabivzmaileom
Wbsale:! http:'www ultralubnogds, com

LITHATEST ¢« Gl =

Contd. To report Code  WW-200 52024-02

13 [Toaal Hardness

1530025 Part-2 | 20080 26000 ezl 1T , = 3 3
(as CalChh =

14 [Sulphate (as SO OMax [1S:3025(Pan-241:2022] 6123 | med 400 : 400 . 1000
16 | moddiwem (s Ma) (5300 5({Part 4 53 1 09T] D7 54 ml - & = - -
168 |Potaesrom fas K 1% 3005 Parg45 1003 22400 | mell

APHA JENN-NTT.R |
7 \Nitrate [as Ny LM 101 mg't X0 . 50 - .

23rd Ed 20| T

18 [Chemical Gxvezeén

Cremand (as0s) [S-3025(Part-58p 2023 S6.00 g/ . . . . -
oAl E ML = p |
. 3

**Epnd Of Repori*®

Remarks:-
C sy A-Dinmking waler without conventional frestment bul sfter disinfection,
Class B-Water for ontchoor |l.|.1|!i|||._.'
Class C-Dirinking water with eonventional treatment followed by disinefection
Class D-Water for fish cultuwre snd wild life propagotion
Clasa E-Wader for rrization, midustrinl coaling and control waste disposal
ol

1 Theresuelen goven sbove are related 10 the eaed sample, for varicms paiameters, as observed at the tome ol sampling,
e customer asked for the above lests only,
Ihiis de-as FEpor will moit be ased Tor amy |1-,|h|||.::|'-. Tepal purpose
Fle: test samples will be disposed off after fwo weeks from the date of issee of test report, unless ustil specified by the
CLEECHTe T
b The Kepan cas not e used as evidece noa court of ks wibusd ihe writens appeoeval ol the lak

REVATE LIMITED
N
TN

ﬁ t': Foar ULTRATEST LAB
[rser ;

Fhecked Hy

Dedicated to Excetlence (v Analvss



ULTRATEST LABORAB 3 PRIVATE LIMITED

43, Sector-K8, Phase-H, Mowda<2001305, (LR
(M TSOY OO 200S, TSOY SO0 200 9 1S5S0 14001 -201 5 Cerrifiad)
Contnct Mo, 400087 |91 2476, B150H5217

[ ] "
Feminil; uleraresearchinbigmatl.com

TR L STl Tl Website: htip:'waww ultrulabaoida. com
TEST REPORT

Water Sample Analysis
Disci pline/Group-Chemical Water

Report Code s W-20052024-0] lssme Date : 25/05/2024
Taxiied T ¢ MS SHIVA BUILDTECH PYVT LTD
Priect Proponent -| M5 Shiva Buildiech Pyt Lid (Ashok Taim)
Project Proponenat -2 S P C. Gupta Ao Compasny
piviect Mame SancMorrum Mine On Yamuna River Lease Area= 20,34 Ha Ciata No 62 | ma,

622ma Village - Mandawsr - 3 & Mandawar - 4 , Tehsil — Kairena,
District ~ Shamli, Stute - Uttar Pradesh

Snmple Description Ciroumnd Water
Sample Packing Sample Collected in PVC Boatle
Sumple Depwn On LR8I
Sample Drawn By LITL
Sampling Location Sample Collected from Mandawur
Sampling Mrocedurc 15 132689 (Part-11)
Sample Cuantiry 1.0 Lo
Analvsis Durstion 20052024 To 25052024
' RISTTTS

As per 15 1ESMEZ01E

Aceepinble Permissible Limif in the

S.No Parameter Test Method R its i Limit Absence of Altcrmate Source
| |pH 15 3025(Pant -1 12022 | T4l - 6.5-8.5
z Cobour 15:3025( Part=0d 12021 <73.0 Huzen 5 15
3 |Chdowr 155025 Par-03 1 2018 Agreeable - Agreeable Apreeshle
4 |[Tasic 1S: 3025 Part-071:2017 | Aprecable - Agrocable Agreeable
3 Turbidits 18 A0ES{Pam- LcE0T3 <l}.5 NTL I 5
o | Toral Hardness IS0 Prt-21 ) 2000 236,00 img 200 G
[og g ().} — :
T |Calciumias Ca) 15 3023( Purt-40 ) 1991 51.20 mg/l 75 200
m APHA 1300-Me-B i " . 100
Alae il 224 mg i1}
Blacnesium {as Mg} »id Ed - 2017 ’ B
i Lll[ﬂlll:llt'l:ql_"'p '..--” II"I 1I|_'""'I' P:H'l-.:\l:l. IZU‘EE H“:: |T|E.“ .'_: 5“ |ﬂ|]'{'|
10 (lron(os Fe) (53025 Part-53 v 2024 (1 015 g/l I N Reloxation
A PHLA 4500 FD - ; |
I eigarideias £} 1o Wi 054 mg/] I 1.5
2y Bl AL :
12 |Syiphate (as S04y [/5-3025(Pan-24 2022 77.39 mg] 200 400
13 |Total Dissolved Solid  |15:3025(Pait-16).2023 435 mg| 500 2000

" End U Repart' "

e ezl jriven above are reisted o the 2ested sample, Far anrinus pasamels, 8 obseryed ol the time of sampling. U customer nikeid
fir she ahove Lexis dmly

Twiz dest pegsorn will rot e wsed Tor ooy pubdignlyiegnl purposs “'E'_'IE'E

ti tost mrmples will be dissoegad o7 afber pwo woeeks frivm b dule ol Esee of test repon, ]

Heciet can ni be gsed us evidence in & soert of low withoui the weriien spproval of !hlfl

ot Micrabigyg
£ For ULTRATEST LABORATOR
S .



ULTRATEST LABORA§ 3@ FRIVATE LIMITED

L =43 secior-a8, Phase-ld, SNoda-200 305 (UL P
iAn IS0 SO M S, [s00 450002000, DS D) 2005 Certabied )
Comact Noo =00 -9 [ 8] 287, b35005221]
E-mmail, ultrmresearchlabin sminl. com

Webaite: mHp www ittralahnoida e oo

TEST REPORT
Water Sample Analysis
Discipline/ G rou p-C hém e al™W ater )

Bssue Date : 25052024

RTEMIENT LM

Report Code : W-20052024-02

Issued To : WIS SHIVA BUILDTECH PYT LTD

MY'S Shive Buildieeh Pyt Lid { Ashok Jain)
M!S P, C. Gupla And Company
Sand/Mormum Mine Oin ¥Yamuns River Lease Area- 200,34 Ha Gata No 621 ma,
f22ma Village - Mandawar - 3 & Mandawar - 4 , Tehsil — Kairana,
District — Shamli. State — Uttnr Pracdesh
Liround Water
. Samplie Collected. in PVIC Bodile
LEDS 2024
LITL
Sample Collected from Issapur
IS 15969 {Pam-1 1)

Project Proponent -1
Project Proponent -2
Project Name

F&.IIIIF‘L‘ Elt"\.L'l'1|'I‘|il\.1rI
Sample Packing
hamphe Dirawn Cin
Samiple Trrawn. By
Sampling Location
Sumrpling Procedure

Sample Cruantity 1.4 Litre
Analysis Diarntaon 2052024 To 250572024
RESULTS
As per 15 105040: 2012
=M Farnmister Test Method Hesailiv Linits “E[‘:;hk &HP::T:;;IJ:I:J:‘::: ::;:“
L |pH 15 307 5 Part -1 132000 715 . 585 -
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> Annexure-11
Minutes of the 854" Meeting of the SEIAA, UP held on 15.11.2024

compliance, if any, should be reported to UPSPCB for appropriate legal action and
recovery of compensation.

11. Any application for transfer of this EC, during its validity period unless it is cancelled
by a competent authority, has to be necessarily accompanied with status of
compliance of EC conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

12. Project Proponent shall submit the Compliance on the Environment Clearance
condition prescribed in the Prior Environment Clearance letter as per MoEF&CC
OM F.no- 1AS-22/01/2022-1A-11l (E-172624) Dated 14-06-2022.

13. This EC shall be subject to any order from any court/tribunal or any guidelines issued
by MOEFCC.

Agenda-C

1. Order dated 14.08.2024 in Original Application No. 528/2024 Farukh Chouhan
Applicant Versus State Level Environment Impact Assessment Authority Uttar Pradesh
Respondent(s)

SEIAA gone through the Order dated 14.08.2024 in Original Application No.
528/2024 Farukh Chouhan Applicant Versus SEIAA and noted that Hon’ble NGT vide
order, dated 13.05.2024 constituted a joint committee comprising of representative of
Member Secretary, CPCB, representative of Member Secretary, UPPCB, RO, MoEF&CC
and DM, Shamli, operative para of the order dated 14.08.2024 states that:-

... "The joint Committee has also filed the report on 06.08.2024. The joint Committee
during the visit had found that mining operation was closed and all the 2 machineries
were removed from the site except the weighing bridge. The joint Committee has noted
following violations:-

“4.11. As per EC condition, the project proponent shall in 2 years conduct detailed
replenishment Study duly authenticated by a QCI-NABET accredited consultant, and
the District Mine Officer. But the PP has carried out replenishment Study Report
(Pre-monsoon and Post monsoon) in year 2023 through nonNABET accredited
consultant. Replenishment Study Report has been submitted to District Magistrate,
Shamli on 05.07.2024.

4.12. During visit, only one pillar was found outside the lease area, which was located in
the mid-stream of river. It is informed by the representative of project proponent,
all pillar has been removed due to onset of monsoon and pillar located in
midstream of Yamuna River was installed by the revenue department, Shamli.
Necessary action may be taken by the District Magistrate, Shamli and ensure
installation of pillar within lease area.

4.13. During visit, it was observed that another lease in the name of M/s Shiva Buildtech
Private Limited was granted adjacent to the M/s P.C. Gupta & Company. It
indicates that mining area is in cluster. As per specific condition no. 38 of EC, in
case it has been found that the EC obtained by providing incorrect information,
submitting that the distance between the two adjoining mines is greater than 500
m and area is less than 05 Ha, but factually, the distance is less than 500 mt and
the mine is located in cluster of area equal or more than 05 ha, the EC issued will
stand revoked.

4.14. During visit, it was observed that illegal mining outside the lease area having area
of approx. 30 bigha and depth more than 3 m is excavated.

4.15. The project proponent has submitted following six monthly compliance report of EC
to MoEF&CC, UPPCB and Directorate of Environment, Govt. of UP:

4.15.1. January, 2022 to June, 2022-submitted by e-mail on 11.07.2022
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4.15.2. July, 2022 to December, 2022—submitted on 30.06.2024 to MoEF& CC only.
4.15.3. January 2023 to June, 2023-submitted by e-mail on 06.07.2022
4.15.4. July, 2023 to Deceer, 2023-submitted by e-mail on 18.06.2024
4.15.5. .January, 2024 to June, 2024-submitted by e-mail on 03.07.2024
4.16. The pf.Oject proponent has submitted above six monthly compliance report to District
Magistrate, Shamli on 11.07.2022, 22.01.2023, 06.07.2023, 22.01.2024 and
15.07.2024 respectively. However, six monthly compliance report was submitted
after the timeline as mentioned in EC. Copy of e-mail and receiving copy along with
EC compliance reports are annexed as Annexure-8.
4.17. The project proponent has not carried out adequate plantation in compliance of CTO

& EC condition.
4.18. The project proponent has not carried out hydro-geological study, which violates the

EC condition.

4.19. The project proponent has not obtained NOC for ground water abstraction from
SGWA as per condition of CTO granted by UPPCB. The PP has applied for NOC on
10.06.2024.

4.20. During inspection, no mining activity was carried out. Hence, midstream mining
could not ascertain. River Yamuna was observed flowing without obstacle.”

Hence SEIAA opined to issue a show cause notice to the project proponent regarding
non-compliance of Environmental Clearance conditions as submitted by the joint
committee. Project proponent is required to clarify the above within 15 days- As to why
EC issued vide letter no. 810/parya/SEIAA/SOOS-4451/2020 dated 17.03.2021 should not

be cancelled.
A letter shall be sent to Director, Directorate of Geology and Mining, UP and DM,

Shamli for necessary action.

g

Nodal Officer
SEIAA, UP

MoM prepared by Secretariat Inc
Chairman & Members on the basis of decisions

taken by SEIAA during the meeting /

onsultation with

[

bl
(Smt. Mamta Sanjeev Dubey) ( Ajay Kumar Sharma ) (Paras Nath)
Member-Secretary Member

Chairman
SEIAA SEIAA SEIAA
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Annexure-12
State Level Environment Impact Assessment Authority, Uttar Pradesh
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Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow-226 010
Phone : 91-522-2300 541, Fax: 91-522-2300 543
E-mail : doeuplko@yahoo.com

Website : www.seiaaup.com

Show-cause Notice

To,
Shri Prem Chand Gupta,
140, Ward No- 1, Haily Mandi,
Pataudi, Gurgaon, Haryana- 123003
Ref. No....&......../Parya/SEIAA/5005-4451/2020 Date: 5 = November, 2024

ﬁTWI_Environmental Clearance for Sand/Morrum Mining from Yamuna River Bed at Gata No.-
621ma, 622ma at Vill.Mandawar-4, Tehsil-Kairana, District-Shamli, U.P., M/s P.C. Gupta. (Leased

Area- 20.34 ha). File no- 5005-4451 ] HRU—adral Ty |

"Eled,
I SR YOIERY Y9 RO JIfexer gRT MEd 854dY d8@ fIid 15112024
AR o forar -

SEIAA gone through the Order dated 14.08.2024 in Original Application No. 528/2024
Farukh Chouhan Applicant Versus SEIAA and noted that Hon’ble NGT vide order, dated
13.05.2024 constituted a joint committee comprising of representative of Member
Secretary, CPCB, representative of Member Secretary, UPPCB, RO, MoEF&CC and DM,
Shamli, operative para of the order dated 14.08.2024 states that:-

.. “The joint Committee has also filed the report on 06.08.2024. The jomt Committee
during the visit had found that mining operation was closed and all the 2 machineries were
removed from the site except the weighing bridge. The joint Committee has not.ed following
violations:-

“4.11. As per EC condition, the project proponent shall in 2 years conduct detailed
replenishment Study duly authenticated by a QCI-NABET accredited consultant, and
the District Mine Officer. But the PP has carried out replenishment Study Report (Pre-
monsoon and Post monsoon) in year 2023 through nonNABET accredited consultant.
Replenishment Study Report has been submitted to District Magistrate, Shamli on

05.07.2024. |
4.12. During visit, only one pillar was found outside the lease areaq, which was located in the

mid-stream of river. It is informed by the representative of project proponent, all pillar
has been removed due to onset of monsoon and pillar located in midstream of Yamuna
River was installed by the revenue department, Shamli. Necessary action may be taken
by the District Magistrate, Shamli and ensure installation of pillar within lease area.

4.13. During visit, it was observed that another lease in the name of M/s Shiva Buildtech
Private Limited was granted adjacent to the M/s P.C. Gupta & Company. It indicates
that mining area is in cluster. As per specific condition no. 38 of EC, in case it has been
found that the EC obtained by providing incorrect information, submitting that the
distance between the two adjoining mines is greater than 500 m and area is less than
05 Ha, but factually, the distance is less than 500 mt and the mine is located in cluster
of area equal or more than 05 ha, the EC issued will stand revoked.
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4.14. During visit, it was observed that illegal mining outside the lease area having area of
approx. 30 bigha and depth more than 3 m is excavated.
4.15. The project proponent has submitted following six monthly compliance report of EC to
MOoEF&CC, UPPCB and Directorate of Environment, Govt. of UP:
4.15.1. January, 2022 to June, 2022-submitted by e-mail on 11.07.2022
4.15.2. July, 2022 to December, 2022-submitted on 30. 06.2024 to MoEF& CC only.
4.15.3. January 2023 to June, 2023-submitted by e-mail on 06.07.2022
4.15.4. July, 2023 to Deceer, 2023-submitted by e-mail on 18.06.2024
4.15.5. January, 2024 to June, 2024-submitted by e-mail on 03.07.2024
4.16. The project proponent has submitted above six monthly compliance report to District
Magistrate, Shamli on 1 1.07.2022, 22.01.2023, 06.07.2023, 22.01.2024 and
15.07.2024 respectively. However, six monthly compliance report was submitted after
the timeline as mentioned in EC. Copy of e-mail and receiving copy along with EC

compliance reports are annexed as Annexure-8.
4.17. The project proponent has not carried out adequate plantation in compliance of CTO &

EC condition.
4.18. The project proponent has not carried out hydro-geological study,

condition.

which violates the EC

as per condition of CTO granted by UPPCB. The PP has applied for NOC on 10.06.2024.
4.20. During inspection, no mining activity was carried out. Hence, midstream mining could

not ascertain. River Yamuna was observed flowing without obstacle. ”
Hence SEIAA opined to issue a show cause notice to the project proponent regarding

non-compliance of Environmental Clearance conditions as submitted by the joint
committee. Project proponent is required to clarify the above within 15 days- As to winy EC
iccued vide letter no. 810/parya/SEIAA/5005-4451/2020 dated 17.03.2021 should not be

cancelled.

v faufg @ &H QIR Xqeod] Y07 i 17.03.2021 § afd GHRE wAl @
dw'udﬁ?ﬁaﬁzﬁmeWmmﬁvh T o & f6 @ T

Sdure 9o¥0 @ UG 810/parya/SEIAA/5005-4451/2020 RefE 17.03.2021 ERT 0

qafaRor Wiy @ fARed X el T |

s O] Gl Aed 1 Iek TF Wi ¥ 15 o B oY YU qeddul wied Hiid
v GffEd &) iR et A FAGHE e} WE 7 B W IR0 e, 300
3% 810/parya/SEIAA/5005-4451/2020 fraip 17.032021 N1 fd gd GOV Wi
v B @ FIAGR IRA X SRrft forgs ford oy T4 Iwaverdl &R
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[d90—~ Order dated 14.08.2024 in Original Application No. 528/2024 Farukh Chouhan
Applicant Versus State Level Environment Impact Assessment Authority Uttar Pradesh

Respondent(s) ® T ﬁl

TBIGY,
HIYT IR TG W 90 W JATR G919 faier wifrawor, Sovo ) 85441 §o@
[Gd 15.11.2024 ¥ fqER R faq S¥qfa @1 18 -

SEIAA gone through the Order dated 14.08.2024 in Original Application No. 528/2024
Farukh Chouhan Applicant Versus SEIAA and noted that Hon’ble NGT vide order, dated

13.05.2024 constituted a joint committee comprising of representative of Member Secretary,
CPCB, representative of Member Secretary, UPPCB, RO, MoEF&CC and DM, Shamli, operative
para of the order dated 14.08.2024 states that:-

.. "The joint Committee has also filed the report on 06.08.2024. The joint Committee
during the visit had found that mining operation was closed and all the 2 machineries were
removed from the site except the weighing bridge. The joint Committee has noted following
violations:-

“4.11. As per EC condition, the project proponent shall in 2 years conduct detailed
replenishment Study duly authenticated by a QCI-NABET accredited consultant, and the
District Mine Officer. But the PP has carried out replenishment Study Report (Pre-
monsoon and Post monsoon) in year 2023 through nonNABET accredited consultant
Replenishment Study Report has been submitted to District Magistrate, Shamli on
05.07.2024.

4.12. During visit, only one pillar was found outside the lease area, which was located in the
mid-stream of river. It is informed by the representative of project proponent, all pillar
has been removed due to onset of monsoon and pillar located in midstream of Yamuna
River was installed by the revenue department, Shamli. Necessary action may be taken
by the District Magistrate, Shamli and ensure installation of pillar within lease area.

4.13. During visit, it was observed that another lease in the name of M/s Shiva Buildtech
Private Limited was granted adjacent to the M/s P.C. Gupta & Company. It indicates
that mining area is in cluster. As per specific condition no. 38 of EC, in case it has been
found that the EC obtained by providing incorrect information, submitting that the
distance between the two adjoining mines is greater than 500 m and area is less than
05 Ho, but foctually, the distance is less than 500 mt and the mine is located in cluster of

orea equalor more than 05 ha, the EC issued will stand revoked.

4.14. During visit, it was observed that illegal mining outside the lease area having area of
approx. 30 bigha and depth more than 3 m is excavated.

4.15. The project proponent has submitted following six monthly compliance report of EC to
MoEF&CC, UPPCB and Directorate of Environment, Govt. of UP:
4.15.1. January, 2022 to June, 2022-submitted by e-mail on 11.07.2022
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4.15.2. July, 2022 to December, 2022-submitted on 30.06.2024 to MoEF& CC only.

4.15.3. January 2023 to June, 2023-submitted by e-mail on 06.07.2022
4.15:4. July, 2023 to Deceer, 2023-submitted by e-mail on 18.06.2024
4.15.5. January, 2024 to June, 2024-submitted by e-mail on 03.07.2024
t to District

4.16. The project proponent has submitted above six monthly compliance repor
Magistrate, Shamli on 11.07.2022, 22.01.2023, 06.07.2023, 22.01.2024 and 15.07.2024

respectively. However, six monthly compliance report was submitted after the timeline
as mentioned in EC. Copy of e-mail and receiving copy along with EC compliance reports

are annexed as Annexure-8.
4.17. The project proponent has not carried out adequate plantation in compliance of CTO &
EC condition.
4.18. The project proponent has not carried out hydro-geologica/ study, which violates the EC
condition.
WA as

4.19. The project proponent has not obtained NOC for ground water abstraction from 5G
PP has applied for NOC on 10.06.2024.

per condition of CTO granted by UPPCB. The
od out. Hence, midstream mining could not

4.20. During inspection, no mining activity was carri
ascertain. River Yamuna was observed flowing without obstacle.”
Hence SEIAA opined to issue a <how cause notice to the project proponent regarding

non-compliance of Environmental Clearance conditions as submitted by the joint committee.
Project proponent is required to clarify the above within 15 days- As to why EC issued vide

letter no. 810/parya/SEIAA/5005-4451/2020 dated 17.03.2021 should not be cancelled.
A letter shall be send to Director, Directorate of Geology and Mining, UP and DM, Shamli

for necessary action.
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SEIAA noted that the above project relates to River Bed Sand Mining Project (Area - 20.34
ha.) in River Yamuna at Gata Number 621ma, 622ma, Village — Mandawar - 4, Tehsil -

Kairana; District - Shamli, U.P. Hence SEIAA opined that a letter shall be send to RO, MoEFCC
and UPPCB for monitoring of Environmental Clearance conditions.
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